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13.12.2002 	On the prayer of Mr A. Deb Roy1 .\ 
lerned Sr. C.G.S.C. four weeks time 

allowed for filing of written statement. . 

List for orders on 17.1.2003. 
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31.1.2003 	Earlier the rsnondnts ôbtind --------- ---------- 

time for filing written statement. 

Today when the matter came up before 

the Tribunal, Mr B.C. Pathak., learned 

Addi. C.G.S.C. placed before us an 

order dated 21.12.2001 in W.P.C. 

No. 0677/2001 wherein an interim order 

has been passed by the High Court 

staying the Judgement and Order of the 

Tribunal dated 30.3.2001 passed in 

0.A.No.408/2000. The applicants in the 

O.A. assailed a series of order passed 

by the respondents on 26.9.2001 

indicating that in compliance to the 

44rection contained in the Judgment 

dated 3.0.3.2001 passed by the Tribunal 

in O.A.No.408/2000, the case of those 

applicants were taken up for 

consideration and on verification of 

facts turned down the case of the 

applicants for confoerment of temporary 

status. Seemingly, the respondents have 

given effect to the order of the 

Tribunal dated 30.3.2001 passed in 

O.A.No.408/2000 on 26.9.2001 and 

thereafter obtained the stay order from 

the High Court on 21.12.2001, though 

the order of the Tribunal was, in fact 

given effect to. When this aspect was 

brought to my attention by the learned 

0' 
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31.1.2003 

counsel for the applicant the matter: 

was confronted to the learned Addi. 

-'\~ b, lk)-~ 	Q"V OLA 

NN-~ 	 6 64, 

C.G.S.C., who at that stage payed for 

time to verify the position and obtain 

necessary instructions. Accoding1y the 

case is adjourned for four weeks. The 

respondents may file their written 

statement, if so advised. 

7r(0 	
orders. List it on 28.2.2003 for further 

Vice-Chairman 

n km 

28.2.2003 	Written statement has been filed. 

The Case may now be listed for hearing on 

25.4.2003. The applicant may file rejoin- 

der, if any, within two weeks from today 

3, 
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25.4.2003 	On the prayer of !.G.K.Chakraborty ,  
learned counsel appearing for the 4p1i. 

]kW—U  _rO3 	
cant the case is adjourned and listed for 
hearing again on 12.5.2003 along with O.A. 
105/2002  8 O.A.229/2002 0' 

Vice-Chairman 
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O.A. No. 96/2002. 

3-6-2003 : Present : The Hon'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

When the matter was called upon none 
appeared for the applicant to press 

the application. Mr M.Chanda, learned 

counsel stated that he is no longer 

in this case and brief was returned 

to the parties. 

I have also perused the order 
passed by the High Court dated 

21.12.2001 in W.P.C.No.8677/2001. The 

High Court by the above mentioned 

order also stayed the order passed by 

the Tribunal in O.A.408/2000 dated 

30.3.2001. It thus appear that the 

decision rendered by the Tribunal in 

O.A.408/2000 dated 30.3.2001 is still 

under examination before the High 

Court. The applicant sought for 

relief on the strength of the 

decision rendered by the Tribunal in 

O.A.408/2000 dated 30.3.2001 which is 

under scrutiny of the High Court. In 

the circumstances the O.A. stands 

dismissed. The matter shall however 

be subject to the out come of the 

decision of the High Court. 

Vice-Chairman 

we 

IF 
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IN THE CENTRkt11trSTRATIvr11MBUNAL 

GUWAHATI BENCH 

I 
(n Appl:icat ion under-  Section 19 of the Admin istrative Tribunals Act 

1985:) 

CL 
Title of the case 	 O.A. No. 	...?. .... .... .... .../2002 

Sri Sashanka Kumar Das & Others 	 Applicant 

- Versus 

Union of, India & Others. 	 :Resporidents, 

INDEX 

l
i 	S.L. Annexure Particulars Page No, 

No. 

 --- Application 1-20 

 Verification 21 

0$. 1' Orders 	dated 22.12.1997 and 29.12.1997 22-24 

I (Series) granting temporary status 

04. 2 Order dated 29.6.1998 cancelling the 25-30 

(Series) temporary status 

05. 3 Hon'ble Tribunal's order dated 2.7,1998 31 

06. 4 Impugned order dated 269.2000 32-35 

(Series) 

5 Judgment & Order 30.3,2001 36-39 

.08. 6 26.9.2001 40-45 

(Series) 

Filed by 

15.3.2002 	
/ 
Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH GUWAHATI 

An Application under Section 19 of the Administrative Tribunals Act, 

1955) 

OA. No. 	 (2002 

BET WEE N 

.1. 	Sashanka Kumar Das 

Son of Sri Suresh Chandra Das 

Village 	Katigorah,po.- Kartigorah 

Distr- ict 	Cachar (Assam). 

2.. 	Sri Amaresh Das, 

Son of Sri Harmahan Das, 

Village 	f3akriha'ar Part VII 

P.O. Kalinaqar, P.S. Aiqapur 

District 	Hailakandi, (Assam), 

Nd. Sahabuddin Mazarbhuiya 

Son of Late Masaf Ali Mazarbhuiya 

Village - Lattimara, District-Cachar, (Assam), 

Md. Shamsul Haque 

San of Late Rajendra Nath 

Village 	Katirail, P.O. Katirail 

District 	Cachar, (Assam), 

Sri Dilip Nath 

Son of Late Rajendra Nath 

Village - Katirail, District-Cachar (Assarn), 
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6. 	Sri Nripendra Chandra Das 

Son of Late Ganesh Chandra Das 

Village 	Gakrihaar Part VII 

PO. Kalinagar, P.S. Algapur 

District Haiiakandi,(Assam), 
Applicants 

-AND- 

.1. 	The Union of India, 

Through the Secretary to the Govt. of India, 

Ministry of Communication, Department of Telecommunication, 

New Delhi. 

The Chief General Manager, Assam Circle, 

Department of Telecommunication, Govt. of India 

Uluhari, Gu&ahati 

The Generall. Manager, Telecom, Silchar SSA. 

Department of Telecommunications, Silchar, Assarn 

Sub-Divisional Engineer, Telecom 

Department of Telecommunications, Hailakandi 

.5,. 	Sub Divisional Officer, Telecom 

Department of Telecommun 1 cat ion, Karimqan5 

Sri Shriheri Roy, 

General Manager, Telecom, Silchar SSA, 

Department of Telecommunications, Silchar, 

Sri Indra5it  Pal 

Divisional Engineer (P & A) 

Office of the General Manager, 

Silchar, 

Sri S..P..Chakraborty 

Human Resource Officer 

Office of the General Manager, 

31.1 char, 
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9.. 	Divisional Engineer (P & A) 

Office of the General Manager 

E3harat Sanchar Niqam Limit;ed, 

Siihcar. 

DETAILS OF THE APPLICATION 

Respondents. 

3 

This application is made praying for a direction to the 

respondents for grant of benefit and facilities of Temporary 

Status sanctioned under the Scheme named as Casual Labourers 

(Grant of Temporary Status and Regularisation) Scheme of the 

Department of Telecommunication 1989, and for setting aside the 

impugned order issued under letter Nos..CAT/GH..OA40$/2000/27 dated 

26..9..2001 arbitrarily rejecting their prayer  to grant the benefit 

of Temporary Status in terms of the Order of the Hon'ble Tribunal 

dated 30..3..2001 in O.A. No.. 408 of 2000. 

2 	Jurisdiction of the Tribunal. 

The applicants declare that the subject matter of this application 

is well within the jurisdiction of this Hon'ble Tribunal, 

3.. 	Limitation.. 

The applicants further declare that this application is filed 

within the limitation prescribed under section'21 of the 

Administrative Tribunals Act, 1985. 

4, 	Facts of the case.. 

4..1 That the applicants are citizens of India and as such they are 

entitled to all the rights, protections and privileges as 

guaranteed under the Constitution of India, 

4.2 That the applicants ste that since they have similar grievance 

and pray f or similar,  relief, the Hon ble Tribunal be pleased to 

~1~ 	 ~ 
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allow them to join in a single application under the provisions of 

Rule 4(5)(a) of the Central Administrative Tribunal (Procedure) 

Rules, 1987. 

4.3 That the applicantsbeg to state that they were appointed as 

casual workers under 500(T), Silchar, 800, SDE, Patharkandi on 

different dates on daily wages basis. The detail particulars of 

engagement are stated below 

Si. 
No. 

Name 
i 

bate of 	engagement 	as 
Casual Labour 

.1. Sri Sashanka Kr, Das 0101. 1988 

2. Sri Amaresh Das 01.01.1988 

3., 

 

ISri Sahabuddin tlazarbuiya 

S 	Samsul Hague 

23.12.1987 

23.12.1987 

 Sri Dilip Nath 01.01.1988 

6,. Sri Nripendra Ch. 	Das 01.01.1988 

The fact of their engagement is al evident from the order of 

Temporary Status granted vide letter No..E/119/TSN/CM/98/33 

dated 22..12.1997 and letter no.,E/34/97-98 dated 29.12.1997. Since 

thereafter, all the applicants have been working continuously with 

effect from their date of initial engagement without any break. 

Copy of the order granting Temporary Status dated 22..121997 

and 29.12.1997 are annexed as Annexure - 1 serIes, 

4..4 That most surprisingly, the benefit of temporary status which was 

granted to the applicants consideing their long casual services, r  

had been arbitrarily cancelled by the respondents without 

providing any opportunity to them or withoutassigning any reason 

theref or and also in total violation of provision laid down in the 

relevant scheme for,  grant of Temporary Status and regularisation 

1989. The detail particulars of the above mentioned orders are 

given below 

Letter bearing numbers-"(i )E' -115/98-99/46 dated 

29,6.98;(ii)E'115/98-99/45 dated 29.698; (iii)E - 63/T and P110 

dated 29. 6.9$ (iv)E-119/TSM/CM/9899/10 dated 296..98; (v)E- 
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.U9/TSM/CM/9899/9 dated 29.6.98; (vi)E-63/TNP/CM/9899/10 

dated 29698 

Copies of above mentioned orders dated 29..61998 are 

annexed as Annexure - 2 series. 

4.5 	That it is stated that as per the provision laid down in the 

scheme for grant of temporary status and reqularisation 1989, the 

benefit of temporary status once conferred upon the casual 

employee could not be cancelled or terminated without serving 

statutory notice of one month. But in the instant case, no such 

notice had been served upon the applicants before issuance of the 

order of cancellation of Temporary Status granted to them. 

4.6 That the applicants beg to state that after issuance of the 

impugned order,  of cancellation of Temporary Status, they finding 

no other alternative had approached the Hon'ble Tribunal through 

their recognised Union namely, All India Telecom Employees  Union 

Group 1) in O.A. No, 141/98. The said O.A. came up for admission 

before the Honble Tribunal on 2,7199$ when the Tr:ibunal after 

hearing the parties had been pleased to admit the said O.A. on 

2,7 98 and issued notice on the respondents to show cause as to 

why the interim order as prayed for should riot be granted and as 

an ad interim measure. The Hon ble Tribunal was also pleased to 

direct the respondents not to disengage the service of the 

applicants. The Tribunal further directed the respondents to allow 

the applicants to continue in their serv:ices.. The relevant portion 

of the order passed in O.A. No. 141/98 dated 2,7,1998 is quoted 

below 

Heard Mr. B. K. Sharma, learned counsel appearing 

on behalf of the applicant and Mr. S. All, learned Sr, 

C..G,SC. for the respondents. 

Application is admitted. Mr. B. K. Sharma prays 

for an interim order not to discontinue the services 

VVIJ 
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of the applicants, Mr.. S. All, has no instructions in 

the matter.. 

Issue notice to show cause why interim order as 

prayed for shall not be granted.. Notice is returnable 

by 4 weeks, 

Meanwhile., the casual workers shall not be 

disengaged and the applicants shall be allowedto 

continue in their services.." 

The applicants immediately after obtaining the interim order. 

had approached the respondents repeatedly f or reinstatement in 

service and also submitted the order of the Hon'ble Tribunal 

passed in O.A. No.141/98 but surprisingly the respondents did not 

take any action in spite of the clear order passed by the Hon'ble 

Tribunal, which amounts to contempt of court.. It is also pertinent 

to mention here that the above order had been passed in presence 

of Sr. C..c.s.C. who had also communicated the order of the Hon'ble 

Tribunal and notices were also duly served upon the respondents by 

the Registry of the Hon'ble Tribunal, Therefore, inaction of the 

respondents in the instant case amounts to violation of the order 

of the Hon'ble Tribunal dated 2.7.1998 referred to above. 

A copy, of the order-dated 2.7.1998 is annexed At wvmre - 

KI 

4,7 That it is stated that the benefit of Temporary Status had been 

granted to the applicants after detail scrutiny of their service 

records and after firdinq them eligible/suitable for grant of 

temporary status. Therefore, they are covered by the terms and 

conditions laid down in the scheme to grant temporary status and 

regularisation. It is pertinent to mention here that•the 

conferment of temporary status had also been approved in the 

minutes of LCM held on 4.3.1996 in the Chamber of Telecom 

District Manager, Silchar. The said meeting was held on 4..3..1996, 

.13.6.1996, 298..1996, 14.2.1997, 27.6.1997, 22,7,1997, 22..9.1997 

and 24.12.1997 and only thereafterthe order of conferment of 

P*~ Pi ( 
r 
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Temporary Status was passed by the Respondents in respect of the 

present applicants. 

4..8 That the applicants beg to state that they had approached the 

authorities frequently and also attended office regularly but no 

work was allotted to them after passing of the impugned order of 

cancel latiori of Temporary status dated 29..6..1998 referred above.. 

49 That applicants beg to state that the O.A. No..141/98 the 

Respondents du 1 y contested before the Han 'b 1 e Tribunal and the 

Hon'bie Tribunal decided the same on 31..8..1999 with the following 

directions 

In view of the above, we dispose of these 

applications with direction to the respondents to 

examine the case of each applicant.. The applicants may 

file representations individually within a period of 

one month from the date of receipt of the order ,  arid, 

if such representations are filed individually, the 

respondents shall scrutinize and examine each case in 

consultation with the records and thereafter pass a 

reasoned order on merits of each case within a period 

of six months thereafter. The interim order passed in 

any of the cases shall remain in force till the 

disposal of the representations, 

9. 	No order as to costs' 

In terms of the above judgment and order of the Hon'ble 

Tribunal the applicants submitted representations along with the 

copy of the judgment and order passed in O.A. No.141/98 on 

25.10.1999 i.e. within the time limit fixed by the Honble 

Tribunal. In the said representation the applicants, inter alia, 

prayed for consideration of their case in the light of the 

judgment and order passed by the Hon'ble Tribunal referred to 

above, 
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The applicants crave leave of this Tribunal to refer 

to and rely upon the said judgment and orderdted 

31.8..1999 and representations referred to above at the 

time of hearing, if need be, 

410 That the applicants state that it is relevant to mention here that 

after passing of the interim order dated 271998 'the entire 

matter had been referred before the Directorate of 

Telecommunication., New Delhi by theoff ice of the CGMT., Assam 

Circle and opinion was also sought regarding implementation of the 

:1:nterim Order passed by the Hon'ble Tribunal in different cases of 

srnilar nature including the case of the present applicants in 

O.A. No. 141/98.. However, it would be evident from the order of 

the respondent no. :2 issued under letter No. STES21/160/26 dated 

.16..101998.. It is stated in the said order that it would be 

appropriate and beneficial to DOT that the labourers might be re 

engaged and in case DOT wishes tcdispense with their services 

'then procedure under Section 25F of the Industrial Disputes Act 

might he adopted after reengaging the casual labourers. It is 

relevant to mention here that the applicants came to know from a 

reliable source that 'the local rU'thOritieS sent compl:iance report 

'to the D:i rectorate of the Telecommunication in terms of the order 

dated 16..10..199$ but in fact the order of the Hoñble Tribunal 

passed on 2.7.1998 directing the respondents to al low the 

applicants 'to continue in service hadot been complied with in 

spite of 'the instruction passed by the Directorate of 

'Telecommunication Therefore, action of the respondents amounts 'to 

contempt of court.. The Hon'ble Tribunal may, therefore, be pleased 

to declare 'that the applicants are still in service in terms of 

the Interim order passed on 2.7.1998 in O.A. No.141/98 and also in 

terms of the judgment and order passed by the Hon 'hie Tribunal on 

31.8.1999 wherein it was categorically ordered that interim order 

passed in any of the case should remain in force till 'the disposal 

of the representation of the applicants.. It is categorically 

stated that although the applicants submitted their representation 
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on 25..10,1999 in terms of the order dated $181999 but for a 

long time no communication were received, from the respondents 

regarding consideration of their cases for grant of temporary 

status. However, vide order dated 2692000 the case of the 

applicants for grant of temporary status has been rejected. The 

respondents are, therefore, liable tcpay wages for the period 

with effect from 30.6,1998 till the formal order of reinstatement 

is passed by the respondents or till the date of disposal of their 

representations - 

4..11 That it is stated that all the applicants had been directed by the 

Member Scrutinisinq Committee ie. Divisional Engineer (P&), 

office of the GMT, Silchar to appear before the scrutinisinq 

committee with all records of casual Mazdoor on 3.52000 vide 

letter No E'-20/Scrutiny/CM/2oOo_2OQ/Q3 dated 26 4.2000 and it was 

further instructed that they should also brinq their initial 

engagement particulars as Casual Mazdoor,, appojntmnt 

order/sponsorship of employment exchange in possession (2) all.  

documents i.e. working particulars, payment particulars till last 

working day if any, av1ab1e with the applicants, age proof 

certificate and copy of recent passport size photographs. It is 

relevant to mention here that although the applicants carried all 

the documents available with them as directed, but the screeninq 

committee did not lookinto the documents except the age proof 

certificate and copy of passport size photograph. It is pertinent 

t;o mention here that the applicants also had shown their order 

relating to grant of temporary status passed by the respondents 

earlier and the subsequent orders of cancellation of the same. In 

spite of all that no communication was received immediately 

thereafter reqardinq grant of temporary status or regarding 

disposal of their representations as per the direction given by 

the Hon'ble Tribunal in its judgment and order dated 31.8.1999 in 

O.A. No, 141/98, It is also relevant to mention here that in the 

judgment and order dated 31..8..1999 it was categorically directed 

that the respondents should dispose of the representation of the 
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applicants within a period of six months from the date of receipt 

of the representation but the respondents did not take any steps 

in terms of the 5udqment.. 

It is stated that in most of the districts, the list with 

regard to grant of benefit of temporary status had been published 

by the respondents but f or the Karimganj district no such list had 

been published by the respondents except in some case of 

compassionate appointments.. 

4.12 That it is stated that the applicants had not been paid their due 

taqe and salaries in spite of the interim order passed and the 

applicants are facing hardships as they have no other alternative 

source of income.. Mention has to be made here that they have no 

scope for any alternate Govt.. 5ob as because they have crossed the 

age limit while serving the department of Telecommunication since 

.19137/88 - 

Non-sanction of benefit of temporary status even after 

rendering services for a long period of 13 years on the part of 

the respondents is highly arbitrary., illegal and unfair.. 

4.13 That it is stated that the Government of India, Ministry of 

Communication., Department of Telecommunication Services, New Del hi 

vide their letter bearing No.2694/93-STM-II(Pt) dated 9..2..2000 

sanctioned 672 posts for grant of temporary status amongst the 

existing casual workers and it is also stated in the said letter 

dated 9..2..2000 that all other condition stipulated in the letter 

dated 12..2..1989 remain unchanged.. In this connection it is 

relevant to mention here that after receipt of the sanction letter 

from the department of Telecommunication Services the Chief 

General Manager, Telecom., Assam Circle distributed some of the 

posts for grant of temporary status among the various 

divisions/circles under the CGMT., Assam Telecom Services and the 

applicants came to know that still scin more sanction posts are 

available with the respondents for conferring benefit of temporary.  
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status.. It is relevant to mention here that benefit of temporary 

status has already been granted to the applicants as stated above 

but the same has been subsequently cancelled in total violation of 

the provisions laid down in the relevant scheme for,  grant of 

temporary status and regularisation.. As such it should be presumed 

that by operation of law the applicants have acquired the 

temporary status sanctioned under he 1989 scheme. Therefore 

Honble Tribunal be pleased to declare that the present applicants 

are temporary status casual Mazdoor and further be pleased to 

direct the respondents to grant the benefit sanctioned under the 

scheme for grant of temporary statts and regularisation w ith 

immediate effect along with back wages or till the formal order 

reinstatement is passed.. 

The applicants crave leave of this Tribunal to refer,  

to and rely upon the sanction order dated 92..2000 and 

the scheme for grant of temporary status and 

reqularisation scheme 1989 at the time of hearing.. 

4.14 That your applicants beg to state that most surprisingly vide 

order,  dated 269..2000 the General hanager, Telecom, Silchar, SSA, 

Silchar declared the applicants not illegible for conferment of 

temporary status Mazdoor under any scheme or order of D . O.T. 

including one time relaxation given by Telecom Commission on the 

basis of engagement records and it was further,  alleged that they 

did not fulfill the minimum eligibility criteria i..e.. 24th 

work in the Department of telecom in any calendar year preceding 

1..8..1998 and it was also alleged that they were not in engagement 

as on 1..$..1998.. The applicants again challenged the aforesaid 

decision of the General Manager, Telecom., Silchar., SSA., Silchar in 

O..A.. No..408/2000 on the grounds, amongst others that the aforesaid 

impugned order rejecting the claim of the applicants had been 

passed without application of mind and also without reconciling 

the individual records of the applicants.. In such coming 

circumstances the applicants finding no other alternative 

O',~ I /()~ OP_~_ N I 
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approached this Honbie Tribunal against the impugned order dated 

26,9,2000 and also prayed for a direction upon the respondents for 

grant of temporary status. The said Original Application was 

registered as O.A. 408/2000 (Sashanka Das & others Vs.. Union of 

india & Ors.). 

Copy of the impugned order dated 26..92000 are 

enclosed as Annexure 4 Series,. 

4,15 That the said O.A. No,40$/2000 was decided by this Hon 'ble Tribunal 

on 30,3.2001 in prence of the counsel for the Respondents. The 

Hon ble Tribunal held that the ground cited in the order dated 

26.9.2000 could not be accepted in view of the order dated 

2.7,1998 in O.A. No, 141/98 and moreover in view of the fact that 

the said order was neither modified nor vacated. In that 

circumstance the Hon 'ble Tribunal re.5ected  the contention of the 

respondents that the applicants were not in engagement on or after 

1..1..1998 and accordingly set aside the order dated 26..9..2000 

refusing to grant temporary status to the applicants. The Hon'ble 

Tribunal also directed the respondents to re-consider the case of 

the applicants for grant of temporary status and regularisation as 

per law in the light of the observations made by the Tribunal in 

the said O.A.It is relevant to mention here that it is held by 

the Hon 'ble Tribunal that that the statements of the applicants 

that they had worked more than 240 days  all the calendar years 

remains unrebutted and therefore it will be presumed to be 
/ 

admitted. 

It is further submitted that when the matter for grant of 

temporary status has been settled by this Hon'ble tribunal vide 

judgment and order dated 30,3.2001 holding that the all the 

applicants rendered240 days service as required under the rules 

as such the respondents have no scope to reopen the same bye 

passing the order dated 30,3.:2001 and as such the impugned order 

dated 26.9.2001 is liable to be set aside and quashed imposing 

heavy cost upon the respondent nos.. 6.,7, and 8 as all of them have 

H 
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acted deliberately contrary to the order dated 30..3..2001 passed in 

O.A. No. 408/2001 and again forced these applicants to approach 

this Hon'ble Tribunal once again. 

It is relevant to mention here that the judgment and dated 

30,3..2001 the respondents particularly Divisional Engineer ( PA 

A'.) directed the applicants vide letter bearing No.. CAT/GH OA 

408/2000/21 dated 24.7.2001 to appear before the Verification 

Committee on 27.7.2001.. It is relevant to mention here 'that all 

the applicants accordingly appeared and submitted the relevant 

documents to the Part A, Silchàr but surprisingly the Committee 

without looking into the order of the Hon'ble Tribunal 

mechanically passed the impugned order bearing No. CAT/RH e 

408/2000/21 dated 24..07..2001. No.. CAT/(H 0408/2000/27 dated 

26..09.2001 No, CAT/CiH oA-408/2000/27 dated 26.09..2001, No.. CAT/CiH 

OA-408/2000/27 dated 26.09.2001 • No, CT/GH 0A408/2000/27 dated 

26.09,2001 No. CAT/H 0408/2000/27 dated 26..09..2001. But most 

surprisingly the verification committee took a decision contrary 

to the order passed by this Honble Tribunal rejecting the prayer 

'for grant of temporary status to the applicants by the impugned 

order dated 26.9.2001.. 

Copy of the judgment and order dated 30..3..2001 is annexed 

as Anrxure-5 and impugned order dated 269..2001 are annexed 

as Annexure- 6 series. 

4.16 That in this connection, it is relevant 'to mention here that all 

the applicants have rendered more than 240 days work in almost all 

the calendar years since their initial date of engagement and this 

has been duly certified by the concerned SDO(T), I  SDE while 

granting temporary status to the applicants vide order issued 

under letter dated 15.12..1997., 22.12.1997.. Moreover., records of 

'the applicants have been duly verified by the LJCM Meeting held on 

4.5..96., 13,6.96., 29.8.96., 14.2,1997., 27..6.97., 27.797 and 2112..97 

which were constituted with the high officials of f he 

establishment of the Respondents., Union of India.. It is 

categorically stated that all the applicants have fulfilled all 
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the criteria required f or grant of temporary status.. It is stat;ed 

that the temporary status was earlier granted to the applicants by 

the respondents after being prima fade satisfied with the 

conditions laid down in the scheme.. It is categor:ically and 

stoutly stated that theyhave rendered 240 days individually in 

each calendar year as such they acquired legal right for grant of 

temporary status.. 

4..17 That the applicants state that after passing of the aforesaid 

order dated 30..3..2001 by this Honble Tribunal they were called by 

the respondents vide letter dated 24..7..2001 to appear before a 

Verification Committee on 27..7,.2001. Accordingly they appeared 

before thesaid Committee on that day.  But surprisingly, the 

respondents in a very whimsical and arbitrary manner rejected the 

prayer of the applicants for,  grant of Temporary $tatus vide order 

dated 26..9..2001 without taking into consideration the spirit of 

the Order of the Tribunal passed in O.A. No.. 408/2000.. 

418 That it is stated that the respondents, particularly the 

respondent nos, 6 7 • and 8iave acted with a mala f ide intention 

and with an ill motive to harass the applicants without any. 

reason. The facts and circumstances of the case narrated above is 

nothing but exhibition of the vindictive attitude of the 

respondents towards the applicants.. The chain of events clearly 

indicates that the action of the respondents are very much 

arbitrary and unreasonable.. The applicants state that as per the 

direction of this Tribunal passed earlier it was imperative upon 

the respondents to consider the case of the applicants in the 

light of the observations made by this Tribunal regarding grant of 

the benefit of Temporary status to them.. But the respandents 

appear to have., taken an approach that such consideration is to be 

based on their Executive whims and fancy with least regard to the 

judicial directions.. They have given a complete go bye to the 

directions of this Tribunal and consequently have acted without 
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jurisdiction in passing the impugned order-.. The said order is 

therefore liable to be declared illegal and inoperative and the 

same is liable to be set aside.. 

4..19 That the applicants state that the mala fide intention and 

vindictive attitude of the respondents are writ large in the 

ins tan t case T he respondents have driven the poor applicants to 

litigation on frivolous and flimsy grounds without taking into 

(onsideration the order of the Tribunal and thereby have caused 

undue hardship to them, The Hon'ble Tribunal may, therefore be 

pleased to impose heavy cost upon the respondents, more 

particularly the persons., namely,, the respondent nos 7,8 ani 

are responsible for such arbitrary and whimsical action.. 

420 That it is stated that all the applicants have already completed 

240 days of service in a particular calendar year as required 

under the rule and this Hon'ble Tribunal in its judgment and order 

dated 30..03..01 in O.A. No, 408 of 2000 has affirmed the same. 

Therefore, the said period of working for,  240 days cannot be 

• 	questioned at this stage. It is further submitted that from the 

date of passing interim order in O.A. 141/98 the applicants again 

completed 240 days of service as required under the scheme by 

virtue of operation of law. Therefore the applicants have 

fulfilled all the criteria for grant of temporary status.. 

421 That the applicants beg to state that since by operation of law 

they are in service as casual worker, they are entitled to wages 

with effect from 1,7,98 till the date of actual payment.. 

4..21 That this application is made bona fide and for the causefo 

justice, 

5.. 	Grounds for relief(s) with leaal Drovisipns. 

5..1 For that the impugned letter rejecting the claim of temporary 

status of the applicants have been issued without taking into 
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consideration the spirit of the direction of this Honble Tribunal 

in O.A. No, 408/2000 and without application of mind. 

52 For that the impugned decision of the respondents not to grant 

temporary status is contrary to the rule and law and order of the 

Hon hle Tribunal in the facts and circumstance of the case of the 

applicants 

5,3 For that the applicants have acquired a valuable and legal right 

for grant of temporary status in terms of casual labourers (rant 

of Temporary status and Regularisatiori Scheme of the Department of 

Telecommunication, 1989). 

52 For that all the applicants have fulfilled the cr:iterion laid down 

in paragraph 5 (1) of the provision laid down in casual labourers 

(crant of temporary status and Regularisation) Scheme,, .1989. 

5..3 For that the appliants have completed the requisite number of 

days in terms of provisions laid down in paragraph 5(i) of the 

casual labourers (for grant of temporary status and rgularisation) 

Scheme 1989, 

.5,4 For that the applicants have continuously worked since 1987/1988 

without any break and performed works of permanent nature, 

5.5 For that the present applicants were entrusted with the similar 

nature of works that are being performed by the regular Mazdoor of 

the department of Telecommunications, 

5,6 For that the impugned order dated 26..92001 declaring the 

applicants ineligible for grant of temporary status is contrary to 

the findings of this Hon ble Tribunal given earlier in O.A. No, 

408/2000 as wll as the records of the respondents and also 

contrary to the findings given earlier by the scrutinising 

committee constituted by the department of telecommunication 

itself as well as to the certificates relating working period 

issued in respect of the respective applicant countersiqned by the 

competent authority of the department of Telecommunication, 

0,1~jea, Dot- g)aA , 
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5.7 For that the <bcision communicated through the impugned letter 

dated 26..9..2001 is contrary to the order of the Hon'ble Tribunal.. 

5,8 For that the applicants were in engagement as on 1..8..1998 in terms 

of the interim order dated 2.7..1998 passed by the Hon'ble Tribunal 

passed in 0. , No. 141 of 1998 • as such the impugned order dated 

26..9..2001 is liable to be set aside and quashed.. 

.5.9 For that the benefit of temporary status granted to the applicants 

vide letter dated 15..12..1997, 16..12..1997 and 22..12..1997 can not be 

taken away by the respondents without following the procedure 

established by law. 

..10 For that no opportunity or notice as contemplated under the scheme 

has been provided to the applicants before passing the impugned 

orders of cancellation of temporary status.. 

5,9 For that applicants have acquired temporary status by operation of 

law as they have fulfilled all the required conditions laid down 

in the relevant scheme for grant of temporary status and under the 

amended scheme.. 

:5,10 For that the Interim ' order passed by the Hon'ble Tribunal on 

2,7..1998 in O.A. No..141/98 is still in force but even then the 

appl:icants have not been allotted any work even after repeated 

approach before the competent authority by them.. 

5..11 For that the respondents have willfully restrained the applicants 

from discharging their duties and as such they are entitled to 

full back wages with effect from 30..6..1998 till the date of actual 

reinstatement, 

5,12 For that the local authority did not allow the applicants to 

discharge their duties although the CGMT and Directorate of 

Telecommunication directed the local authority allow the 

applicants to discharge their duties in terms of the Interim order ,  

dated 2..7..1998 in O. A . No.141/98 of the Honble Tribunal. 

Hoo, oj 
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513 For that the instant impuqnedorder has been passed on the same 

set of grounds, which were earlier taken by the respondents in 

O . A. No, 408/2000 but stood rejected by the Hon'ble Tribunal in 

the judgment and order dated 30..3.2001 and as such the impugned is 

arbitrary, unreasonable and without any hasis 

6 	Details of remedies exhausted 

That the applicants state that they have no other alternative and 

efficacious remedy than to file this application 

7. 	Matters not Dreviouslv filed or L)endina with any other court 

•ihe applicants firther declare that they had previously filed an 

application before the Hon'ble Tribunal which was registered as 

0,A No,141/98 and 408/2000 the same was finally decided on 

3i8..1999 dated 303..2001, with a specific direction to the 

respondents to consider the case of the present aplicants f or 

çrant of temporary status in the light of the scheme as stated 

above But the case for grant of temporary status has b een 

rejected vide order dated 26.92001 and the applicants further,  

declare that no writ Petition or Suit regarding the matter in 

respect of which this application is pending before any court or 

any other,  authority or any other Bench of the Tribunal nor any 

such application 

Reliefs souht for 

Under the facts and circumstances stated above, thpplicant 

humbly prays that your Lordships be pleased to issue notice to the 

respondents to show cause as to why the reliefs sought for by the 

applicant shall not be granted, call for the records of the case 

and on perusal of the records and after hearing the parties on the 

cause or causes that may be shown, be pleased to grant the 

following reliefs 



8,1 That the Honble Tribunal be pleased to set aside the impugned 

order of cancellation of temporary status, issued under letter 

dated 26.9.2001.. (nnexure-6 series) 

$,;2 That the applicants be declared entitled to grant of Temporary 

Status and reqularisation and the respondents be accordingly 

directed to grant them the benefit of the scheme named as Casual 

Labourers (Grant of temporary Status and regularisation) Scheme of 

the Department of Telecommunication, 1989 with effect from the 

date as had been granted to them vide letter dated 15.12.1997, 

.16.12.1997 and 22.12.1997. 

8.3 That the respondents be directed to grant temporary status to the 

applicants in tms of the ,judgment and order dated 30.03.2001 

passed in O.A. No, 408/2000 with immediate effect.. 

844 That the r'esporidents he directed to allow the applicants to 

continue in service in terms of the interim order passed by the 

Honhle Tribunal, on 2.7..1998and in terms of the ,judqment and 

order 31.8.1999 and 30.3.2001 passed in O.A. Na. 141/98 and in 

O.A. No.. 408/2000 respetively till the benefit of 'temporary status 

and reqularisation are granted to them in terms of the order dated 

.15.12.. 1997, 16.12.1997 and22. 12..1997 with retrospective effect. 

8.5 That the Honble Tribunal be pleased to declare that the 

applicants are entitled to full hack wages with effect from 

30.6.1998 till the date of actual reinstatement.. 

8.6 Costs of the application. 

6,7 Any other relief or reliefs to which the applicant is entitled to, 

as the Hon'ble Tribunal may deem fit and proper. 

9. 	Interim order oraved for. 

9.1 Pending disposal of this application the respondents be directed 

to allow the applicant to discharge their duties considering the 

c?9?Aia/3'4L çx' W / 
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i:nterim order dated 2.797 and the 5udgrnent and order dated 

318..1999 passed in O..A.. 	NoJ41/98. 

.1O. 	This application is filed through Advocates. 

ii,. 	Particulars of the 1P.0,. 

 I.P.O. No. -çc 9 

 Date of issue 

 Issued from GP0., GuahatL 

 Payable at PO 	uwahatL 

12. 	List of enclosures, 

As stated in the index, 
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I, ShriSashanka Kurnar Das, S/a Sri Suresh Chandra Das., 

Village Kartiqorha, P.O. Kartiqorha., District Cachar, Assam, one of the 

applicants of Original Application do hereby verify that the statements 

made in Paragraph 1 tea 4 and 6 to 12 are true to my knowledge and those 

made in Paragraph 5 ar true to my legal advice and I have not suppressed 

any material fact. I have also been authorised by the other ,  applicants 

to sign this verification on behalf of them 

And I sign this the 15th day of March. 2002. 
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Annexure-1 (Series) 

Govt. of India 
Department of Teiecommunictions 

Office of the SubDivisional Officer Telegraphs 
Hailakandi 

To 

1 	Sri Sashanka Kumar Des., 
3/a Sri Suresh Oh. Des, 
p 	& V:ili 	Ketiqorah 
Dist, Cachar. 

Sri Amaresh Des, 
No late Hormohan Des 
Viii. Bokrihaar, Part -VII 
01st, Hailakandi- 

30 

 

Sri Shim Roy, 
S/a Sri Atul Oh. Roy 
Viii Mati,uri 

I , 	pc 	- Tempur, 
oistrict-Haiiakandi 

4.1 Sri Arabinda Des 
3/0 Sri Arun Des 
Vill, Sripur 
P.O. Fulberi 
1st, Cecher 

No,. E-22/Rectt/14 	 Dated Hailakandi the 22nd Dec'97 

SuIi3 Casual labour-s (Grant of Teriporary Status and regjlarisation 
Scheme) 1989 engaged after 30.3.85. 

With reference to the Telecom District Manager, Silchar, letter 
No E-"20/GrpD/Rectt./99 dated 9.l2.l7, you have been approved by 
Telecom District Manager, Silahar for granting of temporary status of 
cauel Mazdoor subject to acceptance of the foiioing 
certificates/records after verification, you are hereby directed to 
sunit the foilaing original certif ica tes /documents along with,an 
at'iested copy on or before 19,12.97 to this office positively.  

Age proof certificate 
Educational Qualification certificate 
Work experience certificate 
Sc/ST certificate if any, 

5, 
 

Two nos. of character certificate from Gazetted officer 
6.. 	Health Certificate 
7. 	Employment Registration Card, 

Sd/- Iilegibl.e 
(.J..c.Bhattacherjee) 

Sub Divisional Officer Telegraphs 
Hailekandi 

Cop'to 
The: Telecom District Manager, Silchar, 788001 for favour of his kind 
:infbrrnation., 

Sub Divisional Officer Teleqrephs 
Hailekendi 

at 
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Annexure-1 (Series) 

Department of Telecommunications 
Office of the Sub'-Divisional Officer Telegraphs 

.Karimq4077870 

No, E'-'119/TSN1/34 

Sub Casual LabOurs(Grant of Temporary status and regjlarjsatjon 
scheme) 1989 engaged after 30.3.85 upto 22.6.88) 

In pursuance of TOM/S ilchar lettter No. 20/Gr .D/Recruit/98 dtd, 
9.12.97 the following casual labours are hereby conferred temporary 
status status Mazdoor provisionally approved by the TDM/Silchar. 

They are directed to report for duty to the JTO ('1) Karimqan 
temporarily, Their final place of posting will be decided by the 
TDM/Silchar and on receipt of the same further postinq order will be 
Issued for the interest of service, 

1.. Sri Nirpendra Ch. Das 
2 Sri Samsul Hague 
3. Sri Manindra Ch, 	Nath 
4i Sri Sahabuddinq Mazarbhyan 

 Sri Niranjan 	A. Das 
 Sri Hirendra Das 

7 Sri Dhirendra Sarkar 
S. Sri Dilip Kr, 	Nath 
9. Sri Mohit Roy 

Terms and conditions for clrantjng of tenporary status 

1 	The granting of temporary status is purely on temporary and may be 
terminated at any time by giving one month notice in writing by 
appointing authority without assigning reasons thereof, 

2 	The grantinq of temporary status carried with its liability for 
transfer within the S.S.A. 

The Granting of temporary status shall also liable fo field 
service within India during war/emergences 

The service condition will be Govern by the relevant Rules in 
torce from time to time, 

Sd/ 
Subdivisional Officer,  

Telegraphs Karirnganj-783710 
Copy to 

1, 	The TDM/Si1cha- w.r,to his letter No, rnethioned above. He is 
requested kindly to issue necessary instruction f or their place of 
posting as desired by him, 

2. 	The A.0. Cash, 0/0 the TDM/Silchar. 
3, 	The dE (E&A) ON the TDM/Silchar. 
4. 	The SDE., O/o the TDM/Silchar, 
5'-13. Official concerned, 
14. E-'119(T&p) file. 

Sub-divisional Officer 
Tel•eqraphs Karimqan'5--78$70 

"V 
/ 

Dated at Karimganj the 22nd Dec'97 



Annexu re-1(serjes) 

Giovt.. of India. 
Department of Telecommunications 

Office of the Sub-Divisional Officer Telegraphs 
Hailakandi 

Memo No.. E-22/Rectt/14 A 	Dated at Hailakandi the 29th Dec'97 

• In accordance with Telecom District Manager., Slichar letter No. $ 
.20/Gr..D/Rectt/98 dated 9.12.97 the following 	casual labourers 
for granting of temporary status are 	under J..TO (Phoes), 
Ohalipurqhat as TSM wef .,30..1297.. They are instructed to report to 
JOT(T) BUS, immediately.. 

1.. 	Sri Seshenka Kumar Des 
2.Sri Amaresh Des 
3 	Sri Ashim Roy 
4. 	Sri Arahinda Des 

The final place of posting order will be issued by the Telecom 
District Manager, Silchar, 

Scl/- 
J..R..Bhattacharlee 

Sub-Divisional Officer Telephones 
Hailakandi 

Copy to 

1. 	The Telecom District Manager, Silchar 788001 for information and 
necessary action. 

. 	The Sr. Accounts Officer (Cash). O/o the Telecom District Manager., 
Silcher, 

3. 	The J..TO..., for information and ncessary action. 

40 	Sri Sashanka Kumar Des., 3/0 Sri Suresh Oh.. Das., Vill & P..O.. 
Katigorah., 01st. Cachar.. 

5L 	Sri Amaresh das, S/o late Harmohan Des., Vill zz Bokrihawar., Part- 
VII., P.O. Kalinagar... 

6. 	Sri Ashim Roy/Son of Sri Atul Oh, Roy., viil-Matjjuri, Hailakandj, 

Sri Arabinda Des., 3/0 Sri Arun Des, Vill- Sripur., Cachar, 

Sub-Divisional Officer Telephones 
Hailakandi 

/ 



Annexure-2(Serjes) 

Govt. of India 
oepartierit of Telecommunications 

No E-115/98-99/46 	 Da 29.6.98  
Sri Sashanka Kr. Das 

Si. ichar 

Sub 	Casual labourers (Grant of temporary status and 
Regularjsaj 	scheme) 1998 enqaqed after 30.385 dated 
22.688 

Ref 	TDM Silchar Memo No X 1 1/TDM- C/CM- Rectt/(89/ dated 27 6 98 

The provisional temporary status conferred on you vide TDM Silchar 
letter Na.. E -20/Grp-D/Roctt/98 dated at Slichar, 9.12.97 has been 
cancel led by TDM Si ichar vide his letter No X11/TDM-SC/Ci-Rectt/98.99/ 
dated 27..6.98 as you have not qualified for TSM as per your previous 
engagement records 

The undorsiqned has been directed not to enqaqe you anymore and as 
such your services are not longer required with effect from the forenoon 
of 29..6..98, 

Sd/- Illegible 
S.D.O. Telegraph 

Silchar 
Copy to 

TDM Silchar for favour of kind information p1, 

CAD 0/0 TM Silchar for information pL 

DE (P&A) ON TDM Silchar for information, 
4, 	J.T.O. HQ I for information p1.. 

Sd/ Illegible 
S.D.O. Telegraph 

Silchar 

25 
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Annexure-2(Series) 

Govt. of India 
Department of Telecommunications 

No E-115/9899/46 	 Dt 29..6,98 

Sri Amaresh Das 
T.S.M. 
Si ichar 

Sub 	Casual labourers (Grant of temporary status and 
I 	Regularisation scheme) 1998 engaged after 30.3.85 dated 

22..6..88. 

Ref 	TOM Silchar Memo No. *11/TDM'SC/CM-Rectt/98-99/ dated 
27,6.98 

The provisional temporary status conferred on you vide TOM Silchar 

letter No. E-20/Grp-D/Rectt/98 dated at Silchar, 9.12,97 has been 

cancelled by TDM Silchar vide his letter No. X-11/TDM-SC/C+-Rectt/98-99/ 

dated 27.6,98 as you have not qualified for TSM asep your previous 

engagement records 

The undersigned has been directed not to engage you anymore  and as 

such your servicesare not longer required with effect from the forenoon 

of 29,6,98. 

Sd/- Illegible 
S.O.O. Telegraph 

Si ichar 

Copy to 

TOM Silchar for favour of kind information pL 

CAD 0/0 TM Silchar for information p1. 

3.. 	DE (P&A) ON TOM Slichar for information, 

4. 	J.T.O. HQ I for information p1, 

Sd/- Illegible 
S.D.O. Telegraph 

Si ichar 

yV' 
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Annexu re-2(Series) 

Govt.. of India 
Department of Tolecommun ications 

No.. E-115/98--99/46 	 Ut.. 29..6..98 

Sri Sahabuddin Mazarbhuiyan 
Telephone Exchange, 
Kar imganj 

Sub 	Casual labourers (Grant of temporary status and 
Reqularisation scheme) 1998 engaged after 30..3..85 dated 
22..6..88. 

R e f 	TOM Silchar MemoNo, 	 dated 
27.. 6.. 98 

The provisional temporary status conferred on you vide TOM Silchar 
letter No.. E-'20/Grp-D/Rectt/98 dated at Silchar, 9.12..97 has been 

cancel led by TOM Silchar vide his letter No.. X-1.1/1DM-SC/CftRectt/98- 
99/213 dated 27..6,98 as you have not qualified for TSM as per your 
previous engagement records.. 

The undersigned has been directed not to engage you anymore and as 
such your services are not longer required with effect from the forenoon 
of 29..6..98.. 

Sd!-  Illegible 
29..6..9$ 

S.D.O. Phones 
Ka r i m qan .1 

Copy to 

1.. 	TDM Silchar for favour of kind information p1.. 

2. 	CAO 0/0 1DM Silchar for information p1.. 

3.. 	DE (P&c) ON TOM Silchar for information.. 

Sd/- Illegible 
S.O.O. Phones 

K a r I m g an .1 

aS. 
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AnnexU re-2(SerieS) 

Govt.. of India 
C)epartment of Tel ecommun bat ions 

Na.. E-115/9899/46 	
Da.. 29..6..98 

Sri Sarnsul Hague 
FakirabazE'r Telephone Exchange 

	

Sub 	Casual labourers (Grant of temporary status and 
RegularisatiOn scheme) 1998 engaged after 30..3..85 dated 

22..6..88.. 

	

R e f 	TOM Silohar Memo No.. *11/TDMSC/cMReCtt/(899/ dated 

27.6..98 

The provisional temporary status conferred on you vide TOM Silchar 

letter No. E20/GrpD/ReCtt/98 dated at Slichar, 9..12..97 has been 

ca ccl led by TOM Si ichar vi de his letter No X-11/TDMSC/CMRCct't/9$ 

991208 dated 27..6..98 as you have not qualified f or TSM as per your 

previous engagement records.. 

The undersigned has been directed not to engage you anymore and as 

such your services are not longer required with effect from the forenoon 

of 296..98.. 

Sd/ Illegible 
S.D.O. Telegraph 

Karimgafl 

Copy to 

1. 	TOM Silchar for favour of kind information p1.. 

CÁO 0/0 TM Silchar for information pL 

DE (P&A) 0/0 TDM Silchar for information.. 

Sd/- Illegible 
S.D.O. Telegraph 

K a r i mgan 

xv 
Tkt( 

/ 	 0 3a_s I 41PAX J, 
- - 	--,r 



Annexure-2(Serjes) 

Govt.. of India 
Department of Telecommunications 

No.. E-115/9899/46 	 Dt, 29..6..98 

Sri Dilip Nath 
Nilambazar Telephone Exchange, 

Sub 	Casual labourers (Grant of temporary status and 
Reqularisatjon scheme) 1998 engaged after 30.3,85 dated 
22.6.. 88. 

Ref 	TDM Silchar Memo No. X11/TDM-SC/CM-Rectt/98-99/208 dated 
27.6,98. 

The provisional temporary status conferred on you vide TOM Silchar 
letter No.. E - 20/Grp-'D/Rectt/98 dated at Silchar, 9.12.97 has been 

cancelled by TOM Silchar vide his letter No.. 

99/208 dated 27.6..98 as you have not qualified f or TSM as per your 

previous engagement records.. 

The undersigned has been directed not to engage you anymore and as 

such your services are not longer required with effect from the forenoon 
of 29..6..98. 

Sd/' Illegible 
S.O.O. Telegraph 

Ka r 1mg an .1 
Copy to 

I. 	TOM Silchar for favour of kind information p1. 

CO 0/0 TM Silchar for information p1.. 

DE (P&) 0/0 TOM Silchar for information, 

Sd/- Illegible 
S.D.O. Telegraph 

Karimgan,5 

no 
(2S/4 
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Annexure-2(Serjes) 

Govt.. of India 
Department of Telecommunications 

No, E-115/98-99/46 	 Dt. 29..6..98 

Sri Nripendra Ch. Das 
Telephone Exchange, 
Karimgan 

Sub 	Casual labourers (Grant of temporary status and 
Regularisation scheme) 1998 engaged ater 30.3.85 dated 
22.6. 88 .  

Net 	 TOM Silchar Memo No, *11/TDM"SC/CM'Rectt/98-99/ dated 
27 ..6.. 98 

• The provisional temporary status conferred on you vide TOM Silchar 
letter No. E-20/Grp -D/Rectt/98 dated at Silchar, 9..1297 has been 
cancelled by TOM Silcha vide his letter No. X-'11/TDM'SC/CM'-Rectt/98-
99/208 dated 27.6,98 as you have not qualified for TSM as per your 
previous engagement records.. 

The undersiqned has been directed not to engage you anymore and as 
such your services are not longer required with effect from the forenoon 
of 29.6,98, 

Sd/- Illegible 29..6..98 
S.D.O. Phones 

Karimganj 

Copy to 

1.. 	TOM Silchar for favour of kind information p1.. 

2. 	C0 0/0 TM Silchar for information p1. 

3, 	DE (P&A) 0/a TOM Silchar for information. 

Sd[-- Illegible 
S.D.O. Telegraph 

Karimganj 

/ 

ou~ 
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AnnexUre3 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
Q:jqnaj AppiJbtjon No, 141 of 1998 

Ap1icant (s) 	All India Telecom Employees Union & Another,  
Vs. 

Rspondent (s) 	UO,,i & Ors, 

Aocate for Applicant (s) 	K,Sharma Mr, S,Sarma & Mr. 

U,KNair, 
Ad 1yocate for Respondent(s) 

Notes of the Reqistrv 	 Dte 	 Order of 
thQ Tribunal 

2. 7, 98 	Heard Mr. B K. Sharma learned counsel 

appearinq on behalf of the applicant and 
Mr. S,A1i learned Sr C.GS,C, for the 
respondents 

Application is admitted, Mr. 

E3,K,Sharma prays for an interim order not 

to discontinue the services of the 

applicants. Mr. 5,Ali has no instructions 

in this matter. 

Issue notice to show cause why 

interim order as prayed for shall not be 

qranted. Notice is returnable by 4 weeks. 

Meanwhile the casual workers shall 

not be disenqaqed and the applicants shall 

be allowed to continue in their services. 

List it on 31.71998 for orders, 

Memhr 	 VicChairman 

// 



Annexure-4 (series) 

Govt of India 
Department of Telecommunications 

Office of the General Manager Telecom Silchar 

	

Silchar SS 	Silchar 

	

E'-'20/TSM/Reqularisatjon/sC/04 	Dated at Silchar the 26092000 

'to] 

SriSashanka Kr. Das 
09 of Sri Suresh Ch. Das 

& P.O. Kaliqorah 
Di t r i c t - C ac ha r 

Sub Grant of Temporary Status Mazdoor, 

	

FeHon'ble CAT/Guwahati order dated 31.8.99 in O. 	N. 8119R 

With reference to the above, you are hereby intimated that as per 
!thé instructions of the Hon 'ble CAT/Guwahatj in the case in O.A. No,. 
reterred above,, you engagement particulars were thorouqhiy scrutinized 

examined by a comitthe in consultation with the records. The 
ommittee was formed in this SSA as per the instructions of CGMT, Assam 

pi  i+cle, Guwahati v:ide Memo No, Estt-9/12/PART-1/23 dated the 
2803..2000. 

The committee after throub scrutiny and examination of records 
Lijbi mittedits report 'to the undersigned, 

s per the said committee report, you were not found eliqible for 
conferment of Temporary Status Mazdoor under any scheme or order of DOT, 
Lnc!iudinq one time relaxation given by Telecom Commission vide order dt. 
I202.1999, on the basis of your engagement records, as you did not 
fufill the minimum eligibility criteria i.e. 

H .1. 	You did nat complete 240 days work in department of Telecom. 

H 	any calendar year preceding 01.081998.. 

H 2. 	You were not in engagement as on 01.08,1998,. 

The committee did not recommend your' name for conferment of 
'Temporary Status Mazdoar. 

tinder the circumstances stated above, your request for grantIng 
ernporary Status Mazdoor cannot be acceded to and as such your 

l'epresentatjon stands, disposed of. 

3d,'- Illegible 
General Manager Telecom 

	

Silchar SSA 	Silahar 
General Manager Telecom 

Ii 	
Silchar 

ov 

32 



33 

Wo 

1 o 

Sri Amaresh Des 
Son of Harmohan Des 
Ivil:L Bakrihawer P.VII 
P..O,.Kal inaqar 
C)istrict-Hailakandi 

Sub :rant of Temporary Status Mazdoor. 

rRef :Honble CT/Guwahati order dated 31..8..99 in O.A.No. 141/96 

With reference to the above,, you are hereby intimated that as per 
the instructions of the Hon ble CAT/Guwahati in the case in O.A. No 
referred above, you engagement particulars were thoroughly scrutinized 
and examined by a coninittee in consultation with the records. The 
commlttee was formed in this SSA as per the instructions of CGMT., Assam 
Circle, Guwahati vide Memo No,. Estt -- 9/12/PART -- 1/23 dated the 
28.03.2000.  

The committee after through scrutiny and examination of records 
submitted its report to the undersigned,. 

As per the said committee report, you were not found eligible for 
conferment of Temporary Status Mazdoor under any scheme or order of DOT 
including one time relaxation given by Telecom Commission, ,ide order dt 
12021999, on the basis of your engagement records, as you did not 
fulfill the minimum eligibility criteria ie 

You did not complete 240 days  work in department of Telecom. 
in 

any calendar year preceding 01.08..1998 

You were not in engagement as on 01081998 

The committee did not recommend your name for confermeht of 
Temporary Status Mazdoor.  

Under the ci rcumstances stated above • your request for granting 
Temporary Status Mazdoor cannot be acceded to and as such your 
representation stands disposed of,. 

Sd/ illegible 
General Manager Telecom 

Silchar SSA 	Silchar 
General Manager Telecom 

Silchar 

t. 



To 

Sr 1, Md.. Sa habu ddi n Mazarbhu iyan 
Son of Md. Mosaraf Ali Mazarbhuiyan 
Viii. & P.O.. Latimara 
DistrictCachar 

Bob Grant of Temporary Status Mazdoor. 

Ref :Hon'ble CAT/Guwahati order dated 31.8..99 in O.A. No.. 141/98 

With reference to the above, you are hereby intimated that as per 
theinstructions of the Hon'ble C4Guwahati in the case in O.A. No. 
referred above, you engagement particulars were thoroughly scrutinized 
andexamined by a coninittee in consultation with the records. The 
cbmmittee was formed in this SSA as per the instructions of CGMT, Assam 
Cir61e Guwahati vide Memo No.. Estt-9/12/PART-1/23 dated the 
28..03 2000 

The committee after through scrutiny and examination of records 
submitted its report to the undersigned.. 

As per the said committee report, you were not found eligible for 
corierment of Temporary Status Mazdoor under any scheme or order of DOT, 
including one time relaxation given by Telecom Commission vide order dt.. 
12..02..1999, on the basis of your engagement records., as you did not 
fulfill the minimum eligibility criteria i.e.. 

.1.. 	You did not complete 240 days work in department of Telecom.. 
in 

any calendar year preceding 01..08..1998 

2. 	You were not in engagement as on 01..08..1998.. 

The committee did not recommend your name for conferment of 
Temporary Status Mazdoor.. 

Under the ci rcumstances stated above, your request for granting 
Tmporary Status Mazdoor cannot be acceded to and as such your 
representation stands, disposed of.. 

Sd/- Illegible 
General Manager Telecom 

Silchar SSA 	Silchar 
General Manager Telecom 

Silchar 

( 
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To 

Sri Samsui Hague 
Son of Md. Motiur Rahman 
VIflL & Lattirfara, Po..O.. Lattimara 
D is r Ic t Cac ha 

Sub Grant of Temporary Status Mazdoor. 

Ref JHonhle CAT/Guwahati order dated 31..8..99 in O.A. No. 141/98 

With reference to the above you are hereby intimated that as per  
the linstructions of the Hon 'ble CAT/Guwahati in the case In 0..A.. No.. 
ref ered above, you engagement particulars were thoroughly scrutinized 
and xamined by a coninittee in consultation with the records. The 
committee was formed in this SSA as per the instructions of CGMT, Assam 

e Guwahati vide Memo No.. Estt-9/12/PART-1/23 dated the 
$8..O3..2000.. 

The committee 	 scrutiny and examination of records 
submitted its report to the undersigned. 

As per the said committee report, you were not found eligible for 
confrment of•'ernporary Status Mazdoor under any scheme or order of DOT, 
inclLdinq one time relaxation given by Telecom Commission vide order dt.. 
12..cQ1999, on the basis of your engagement records, as yqu did not 
fulf:ill the minimum eligibility criteria i ..e. 

.1.. 	You did not complete 240 days  work in department of Telecom., 
tn 

any calendar year preceding 01..08..1998, 

2. 	You were not in engagement as on 01..08..1998.. 

The committee did not recommend your name for conferment of 
Temprary Status Mazdoor,. 

Under the circumstances statedabove, your request for granting 
Temporary Status Mazdoor cannot be acceded to and as such your 
r'eprthsentation stands, disposed of.. 

Sd/- Illegible 
General Manager Telecom 

Silchar SSA 	Silchar 
General Manager Telecom 

Siichar 

yçcJ 
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Ann8XU re-5 

H 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 408 of 2000 

Da* of order This the 30th day of March 2001. 

HOBLE MR JUSTICE DNCHOWDHURY, VICECHAIMAN 

Kumar Das 
Soh,l of Sri Suresh Chandra Das 
Village - Katigorah, P.O..- Kartigorah 
Di,strict - Cachar (Assam) & 5 Ors. 

By Advocate Mr. MChanda 

-versus- 

	

1. 	The Un ion of I n di a, 
Through the Secretary to the 
Govt. of India,. 
Ministry of Communication., 
Department of Telecommunication, 
New Delhi 

• The Chief General Manager, 
Assam Circle., 
Department of Telecommunication, 

1 Govt. of India 
Ulubari, Guahati 

	

3. 	The General Manager, 
Telecom, Silchar SSA, 
Department of Telecommunications, 
Silchar, Assam.. 

The General Manager, 
Telecom Department, 
Silchar SSA, 
Government of India, 
Department of Telecommunication 
Silchar, Assam, 

Sub-Divisional Engineer, Telecom 
Department of Telecommunications, - 
Hai lakandi 

Sub Divisional Officer, Telecom 
Department of Telecommunication., 
Karimganj 

By advocate Mr. U3,C..Pathak, AddlCGSC 

4, 

S. 

.6. 

..Applicants 

- Respondents 

/ 



CHOWDHURY J (V..C..) 

•Granting benefit of Temporary Status and Regularisation under the 

Scheiie of the Department of Telecommunication 1989 is the issue raised 

in this application under Section 19 of the Administrative Tribunals 

Act 1985. The case of the applicants was espoused by the All India 

ldcom Employees Union Group 0 by submitting an application before this 

Tribunal which was reqisered as O.A. No, 141 of 1998. The said 

appiication along with series of like cases was finally disposed of on 

31.8...1999 directing the respondents to examine the cases of the 

app1icants in consultation with the records and thereafter pass a 

rea$oned order.. The respondents d.ed these six applicants to appear 

befre the scrutinising committee along with documents.. The applicants 

stated that they appeared before the scrutiriising corii'ttee and 

pro:uced 'the relevant records.. The applicants were informed that their 

cass could not he recommended for conferment of temporary status on the 

qrond that they did not complete 240 days work in the department in any 

calndar year preceding 01..08..1998.. Hence this application assailing the 

lecality and validity of the impugned communication dated 26..9..2000 as 

arb.trary and discriminatory.. The applicants also sought for a direction 

far taking up their cases for grant of 'temporary status as per the 

pojjicy. 

The six applicants were appointed as casual labour under SD0T 

Si1char. 3D0 SDE., Patharkandi on different dates on daily wages basis. 

The detail particulars of engagement is mentioned below 

1T 	No. Name rDa te  of engagement as 
Icasual labour 

Sri Sashanka Kr. Das 1,1.1988 

2 T3 Sri Amaresh Das 1,1.1998 

3 Mr. Sahabuddin Mazabhuiya 23.12.1987 

4 Md. 	Samsul Haciue 23,12,1987 

Sri Dilip Nath 1.1.1998 

37 
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l..l 

These applicants along with others were granted Temporary Status 

by the department of Telecom vide orders dated 22..12..1997., 22.12.1997 

and •29..12..1997.. Subsequently the granted temporary status were withdrawn 

by the concerned authority by its order dated 29..6..1998 issued to the 

applicants separately. The application was disposed of directing the 

rspondents to consider their respective cases.. The withdrawal of the 

'€emporary status by order dated 29..6.1998 was not dealt., with by the 

Tri1unal might be because the same was not specifically raised.. 

Subsequently their,  cases were considered by the respondents and turned 

down which now assailing by the applicants by filig this instant 

application. 

	

2. 	No written statement was filed by the respondents. The applicants 

in the application specifically stated that since 1987 they are/were 

rénderinq their services to the department and all of them individually 

rendered 240 days in its calendar year and for that purpose the 

applicants amongst others referred to Annexure'J1 that was annexed to 

the application which contained the particulars of the casual labourers.. 

The aforementioned records contained the services rendered from 1984'-

1995. Annexures of Sashanka Kr, Das,, Amaresh Das and Samsul Hague were 

once granted temporary status and the same was arbitrarily withdrawn. 

'The aforesaid cancellation was patently made in violation of the 

princtples of natural 5ustice and the procedure as well as the 

establ:ished norms followed by the department. 

	

4, 	Hr.. B..C..Pathak., learned Addl. C..G..SC..., however submitted that 

since the applicant did not question the order dated 29..61998 at the 

appropriate time the claim of the applicants has now hit by waiver and 

etoppel. Be that as it may.,, the claim of the applicants for grant of 

temporary status cannot he defected on the plea of waiver or estoppel.. 

the statement of the applicants that they worked more than 240 days in 

all the calendar years remained unrebutted and therefore legally it will 

be presumed to be admitted. That apart the materials on records 

including nnexure-11 .....points out that applicants worked more than 



(0 

240 days.. The ground cited in the order dated 29.6.98 that these 

aplicants were not in engagement as on 1.1.1998 could not be accepted 

in] view of the order rendered by the Tribunal on 2.7..1998 in O.A. No.. 

141/98.. In the aforementioned there was a specific order to the 

fdllowing extent 

Meanwhile, the casual workers shall not be disengaged and 
the applicants shall be allowed to continue in their 
services 

The aforesaid order was not vacated or modified.. The O.A. 

jas finally disposed of on 31.8.1999 directing the respondents to 

consider the case of the applicants. It was also ordered upon the 

respondents to scrutinize and examine each case in consulting with the 

' 1 reco rds and thereafter to pass a reasoned order on merits on each case 

jithin a period of six months and the interim order passed in any of 

those cases was to remain in force till disposal of the 

representation.. 

in the circumstances the reasoning assigned by the General 

Marager, Telecom, Silchar SSA-Silchar that the applicants were not in 

engagement as on 1.1,1998 cannot be accepted and the same is not 

jsustainable in law. Accordingly the order dated 26,9.2000 refusing to 

grant temporary status to the applicants are set aside and the 

respondents are directed to reconsider the case of the six applicants 

for grant of temporary status and regularisation as per law in the 

light of the observation made above. The respondents are also ordered 

to complete the aforesaid exercise within six months from the date of 

receipt of a certified copy of this order. 

The application is allowed to the extent indicated.. 

There shall however, be no order as to costs. 

Sd! -  Vice Chairman. 

/ 
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Annexure-6(Series) 

BHARAT SANCHAR NIGAM LTD. (BSNL) 
(A. Govt. of India Engerprise) 
OFFICE OF THE GENERAL MANGER 

SILCHAR SSA : DILCHAR 

No, CAT/GH OA 408/2000/27 	 Dated at Silchar., the 26,09.2001 

in compliance to the direction contained in Judgments order dated 
30.3.2000 passed by the Hon'ble Administrative Tribunal, Guwahati in 
O.A. No. 408/2000 the case of Shri MD.Sami1 Hawe was taken up for 
reexamination. For this purpose, a Verification Committee was 
constituted to scrutinise all available records to work out the 
engagement particu:lars for determining his eligibility for the benefit 
of the departmental scheme. 

•ihe Committee scrutinized all Paid Vouchers/Muster rolls to 
ascertain the number of days thatShri Samsul Haqe wwas put on duty 
from time to time beginning from 01..03.1991, The Committee also examined 
the records/certificates produced bShri/rd. Sarnsul HaJe including the 
controversial report of SDO Karimganj dated08. 12. 1995 and cross 
examined the same with the issuing officers in order to establish the 
validity and correctness of these records. 

it emerged from the examination of records as te3l as the 
author(s) that the report dated 08,12,1995 was issued on the basis of 
information furnished by the line staff without verifying the 
correctness of the information. The same is not substantiated by any 
authenticated/reliable records. The Paid Vhers/Muster Rolls for 
corresponding period reveal thatShri Md. Samsul Haie was not engaged 
for any departmental work for the period shown in the report dated 
8.12.1995 save and except the numbers of days  shown in the annexure. The 
said report is, therefore., factually incorrect and cannot be relied 
upon 

The above exercise has clarly revealed thbri Md. Saisu1 Haqje 
was occasionally and intermittently engaged as causal labourer for 
performance of work 'for which regular,  post is not justified. The number 
of days that Shri Md. Samsul Haque was engaged in each year is as 
'rol lows: 

Calendar year 	4No. days 
1991 1 86 
1992 43 
1993 21 
1994 
1995 

51 
33 

1996 32 
1997 103 
1998 1179 

(Monthwise details are available in Annexure) 

it is also established by records that ShrShri Md. SaTosul Haqje 
has not been engaged for any work after 28.06.1998. 

The length of 'the casual service rendered by Shhri Md. Samsul 
Haiie as summariesd above, indicate that he did not complete 240 days in 
any year and does not fulfil the essential condition for grant of 
Temporary Status under Departmental Scheme. He is therefore not eligible 
•f: Or  the benefit of Temporary Status, Accordingly the claim of ShFi 
Md. Samsul HaJe for grant of Temporary Status and other benefit of the 
scheme is rejected, 

ScI/- Illegible 26,9.01 
(Shrihari Roy) 

General Manager, BSNL 
Silchar SSA : Silchar 

Copy together with the annexure is forwarded to: 

.1. 	Shri Shri Md. Samsul Haque, S/o Md. Matiur Rahman, P.O.& Vill. 
Lath:imara, District'-Cachar(Assam, 

61 	
I' 
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Annexure-6(Series contd..) 

BHARAT SANCHAR NIGAM LTD. (BSNL) 
(A. Govt. of India Engerprise) 

OFFICE OF THE GENERAL MANGER 
SILCHAR SSA : DILCHAR 

No. CAT/GH OA 408/2000/27 	 Dated at Silchar, the 26,09.2001 

In compliance to the direction contained in Judgments order dated 
30.3.2000 passed by the Hon'ble Administrative Tribunal, Guwahati in 
O.A. No, 408/2000 the case ofShri Nripendra Chandra Das was taken up 
for re-examination. For this purpose • a Verification Coninittee was 
constituted to scrutinise all available records to work out the 
engagement particulars for determining his eligibility for the benefit 
of the departmental scheme. 

The Committee scrutinized all Paid Vouchers/Muster rolls to 
ascertain the number of days  thahri Nripendra Chandra Das was put on 
duty from time to time beginning frdm17.0986_The Coninittee also 
examined the records/certificates produced byShri Shri Nripendra 
Chandra Das including the controversial report of SDO Karimgan.j dated 
08..12.1995 and cross examined the same with the issuing officers in 
order to establish the validity and correctness of these records. 

It emerged from the examination of records as well as the 
author(s) that the report dated 08.12.1995 was issued an the basis of 
information furnished by the line staff without verifying the 
correctness of the information. The same is not substantiated by any 
authenticated/reliable records. The Paid Vouchers/Muster Rol is for 
corresponding period reveal thahri Nripendra Chandra Das was not 
engaged f or any departmental work for the period shown in the report 
dated 8.12.1995 save and except the numbers of days shown in the 
annxure. The said report is, therefore, factually incorrect and cannot 
he relied upon. 

The above exercise has clearly revealed thatShri Nripendra 
Chandra Das was occasionally and intermittently engaged as causal 
labourer for performance of work for which regular post is not 
,5ust:ified. The number of days  tat Shri NrIpendra Chandra Das was 
engaged in each year is as follows: 

Calendar year No. 	days 
1986 01 
1987 	 ' 77 
1988 '39 
1993 32 
1994 	' 86 
1995 21 
1997 06 
1998 179 

It is also established by records thaShri Nripendra chandra Das 
has not been engaged for any work after 28.06,1998. 

The lngth of the cas u a 1 so rv ice rendered by Sh ri Nri pendra 
Chandra Das as summariesd above, indicate that he did not conlete 240 
days in any year and does not fulfil the essential condition for grant 
of Temporary Status under Departmental Scheme. He is therefore not 
eligible for the benef:it of Temporary Status. Accordingly the claim of 
Shri Nripendra Chandra Das for grant of Temporary Status and other 
benefit of the scheme is re5ected, 

Sd/- Illegible 26,9.01 
(Shrihari Roy) 

General Manager, t3SNL 
Silchar SSA S:ilchar 

Copy together with the annexure is 'forwarded to: 
1. 	Shri Nripendra Chandra Das. s/a Late Ganesh Chandra Das, Viii 

3akrihawar, P.O. Kalinagar, Dist. Hailakandi. 

'a  tA 

(Mãihisè details are available .n Annexure) 
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Annexure-60erjes contd.,) 

BHARAT SANCILAR NICAM LTD. (BSNL) 
(A. Govt. of India Engerprjse) 

OFFICE OF THE GENERAL MANGER 
SILCHAR SSA DILCHAR 

No, CAT/GH OA 408/20007 	 Dated at Slichar, the 26..092001 

in compliance to the direction contained in 3udqments order dated 
303..2000 passed by the Hon 'bie Administrative Tribunal,, Guwahati in 
O.A. No. 408/2000 the case of Shri Dilip Nath was taken up for re 
examination. For this purpose, a Verification Coimittee was constituted 
to scrutinise all available records to work out the engagement 
particulars for determining his eligibility for the benefit of the 
departmental scheme; 

The Committee scrutinized all Paid Vouchers/Muster rolls to 
ascertain the number of days tha'tShrj Shri Dilip Nath was put on duty 
from time to time beginning from 01.12198 The Committee also examined 
the records/certificates produced bhrj Shri Dilip Nath including the 
controversial report of SOD Karimqanj dated 10.07.1995 and cross 
examined the same with the issuing officers in order to establish the 
validity and correctness of these records. 

it emerged from the examination of records as well as the 
author(s) that the report dated 0812,1995 was issued on the basis of 
information furnished by the line staff without verifying the 
Correctness of the information The same is not substantiated by any 
authenticated/reliable records, The Paid Vouchers/Muster Rolls for 
corresponding period reveal that Shri Shri Dilip Nath was not engaged 
for any departmental work for the period shown in the report dated 
8.12.1995 save and except the numbers of days shown in the annexure. The 
said report is,, therefore, factually incorrect and cannot be reld.e 
upon, 

The above exercise has clearly revealed thhrj Shri D111P Nath 
was occasionally and intermittently engaged as causal labourer for 
performance of work for which regular post is not justified.. The number 
of days that Shri Shri Dilip Nath was engaged in each year is as follows: 

year 1'Calendar 'No. 	days 
1988 30 
1989 1107 
1991 110 
1992 88 
1993 94 
1994 178 
1995 93 
1996 57 
1997 07 
1998 	 i179 

(Monthwise details are available in Annexure) 

It is also established by records thatShrj Dilip Nath has not 
been engaged for any work after 28.06.1998. 

The length of the casual service rendered bShri Di].ip Nath as 
summariesd above, indicate that he did not complete 240 days in any year 
and does not fulfil the essential condition for grant of Temporary 
Status under Departmental Scheme. He is therefore not eliq:ible for the 
benefit of Temporary Status, Accordingly 'the claim cShri Dilip Nath 
for grant of Temporary Status and other benefit of the scheme is 
rejected, 

Sd/ Illegible 26.09/01 
(Shriharj Roy) 

General Manager, BSNLSilchar SSA : Silchar 

Copy together with the annexure is 'forwarded to: 
1. Shri Shri Dilip Nath, S/o Late Rajeridra Chandra Nath, Village 

Mohanpur, P.0.Katigorah, District Cachar, 

/i 

CIr 

CA_ Y 0 
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Annexure-6(Serjes contcL) 

BHARAT SANCHAR NIGAM LTD. (BSNL) 
(A. Govt. of India Engerprjse) 
OFFICE OF THE GENERAL MANGER 

SILCHAR SSA : DILCHAR 

No. CAT/GH OA 408/2000/27 	
Dated at Silchar, the 26.09..2001 

30.3 in compliance to the direction contained in Judgments order dated 
0 	2OQO passed by the Hon'hle dministrative Tribunai uwahatj in A. No, 408/2000 the case ofShrj Amaresh Das was taken up for re examination For this purpose a Verification Committee was constituted 
to scrutinise all available records to work out the enqaqemn 
particulars for determining his eligibility for the benefit of the departmental scheme 

The Committee scrutinized all Paid Vouchers/Muster rolls to ascertain the number of days thahrj Amaresh Das was put on duty from tje to time beginning from 230941 The Committee also examined the records/certificates produced by Shri Amaresh Das Including the c0ntr0versja1 report of SDO Hailakandi 	ited i481995 and cross examined the same vith the Issuinq officers in order to establish the validity and correctness of these records. 
It emerged from the examination of records as well as the 

author(s) that the report dated 23L091991 was issued on the basis of 
information furnished by the line staff without verifying the 
correctness of the information. The same is not substantiated by any 
authenticated/reliable records. The Paid Vouchers/Muster. Rolls for 
corresponding period reveal that Shrj naresh Das was not engaged for any departmentai work f or the period shown in the report 
save and except the numbers of days shown in the annexure The said 
report is, therefore, factuallyincorrect and cannot be relied upon,, 

The above exercise has clearly revealed thhrj Amaresh Das was occasionally and intermittently engaged as causal labourer for 
performance of work for which regular post is not justified The number of days that Shri Amaresh Das was engaged in each year is as follows: 

alendar year 	Na. days 

(Mcnthwise details are available in Annexure) 

It is also established by records thatShrj Amaresh Das has not been engaged for,  any work after 28.06.1998. 

he length oft he casual service rendered bShrj Pinaresh Das Haie as summarjesd abov, indicate that he did not complete 240 days in 
any year and does not fulfil the essential condition for grant of 
Temporary Status under Departmental Scheme. He is therefore not eliqibl 
for the benefit of Temporary Status Accordingly the claim oShrj naresh Das for grant of Temporary Status and other benefit of the scheme IS rejected. 

Sd/ Illegible 26..9.01 
(Shrihari Rov 

General Manager, 3S4t:. 
Silchar SSA : Silchar 

Copy together with the annexure is forwarded to: 
.1 	Shri AmareSh Das S/o Late Harmohan Das Village Bokrihawar, Part VIII District.Hcjlakati 

/L 

', 
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Annexure-6(Serjes contd.,) 

BHARAT SANCHAR NIGAM LTh. (BSNL) 
(A. Govt. of India Engerprise) 
OFFICE OF THE GENERAL MANGER 

SILCHAR SSA DILCHAR 

No, CAT/GH OA 408/2000/27 	 Dated at Si1char, the 26,09,2001 

In compliance to the direction contained in Judqments order dated 
3032oOo passed by the Honble Administrative Tribunal,, Guwahati in 
O.A. No. 408/2000 the case of Shri Sashanka Kumar Das was taken up for-re-examination. For this purpose, a Verification Committee was 
constituted to scrutinise all available records to work out the 
engagement particulars for determining his eligibility  for  the benefit of the departmental scheme, 

The Committee scrutinized all Paid Vouchers/Muster" rolls to 
ascertain the number of days thatShrj Sashanka Kumar Das was put on duty from time to time beginning from U1 ,1987 The Committee also 
examined the rerds/certjf icates produced by Shri Sashanka Kumar Das 
including the controversial report of SDO Karimqajda - e_14,08.95 and 
cross examined the same with the issuing officers in order to establish 
the validity and correctness of these records. 

It emerged from the examination of records as well as the 
author(s) that the report dated 0812,,1995 was issued on the basis of 
:[nforrnation furnished by the line staff without verifying the 
correctness of the information. The same is not substantiated by any 
authenticated/reliable,  records, The Paid Vouchers/Muster Rolls for corresponding period reveal that Shri Sashanka Kumar Das was not nqaged for any departmentaj work for the period shown in the report 
dated 108.1995 save and except the nUmbers of days shown in the 
annexure. The said report is,, therefore, factually incorrect and cannot be relied upon. 

The above exercise has clearly revealed tha$hrj Sashanka Kumar Das was occasionally and intermittently engaged as causal labourer for 
performance of work for which regular pos't is not justified. The number 
of days that Shri Sashanka Kumar Das was engaged in each year is as follows 

Calendar year Na, days 
1987 28 
1989 	' 31 
1992 76 
1994 25 
1995 11 
1996 22 
1997 	 ' 10 
1998 

t'¼b' 4- 	'!'' ' 	 " 	 _I -- 	 .1 

179 

it is also established by records thhrj Sashanka Kunr Das has not been engaged for any work after 28,06,1998, 

'the length of the casual service rendered b$hri Sashanka Kumar Das as summariesd above,, indicate that he did not complete 240 days in 
any, year and does not fulfil the essential condition for grant of 
Temporary Status under Departmental Scheme, He is therefore not eligible 
for' the benefit of Temporary Status, Accordingly the claim oShri Sas hanka Kumar Das 'F or g ran t of Tempo ra ry Status and other benefit of 
the scheme is rejected, 

sd/- Illegible 26.9,01 
(Shrihari Roy) 

General Manager,, 8SNL 
Silchar SSA 	Silehar 

Copy together with the annexure is forwarded to 

ii. 	Shri Sashanka Kumar Das,, S/o Shri Suresh chandra Das, P.O. & Vill 
Kat:igorah,, Dist,Cachar', 

ueaiis are available in Annexure) 



(Month-wise detiis are avaiiaie n Annexure) 

Calendar year No, days 
1991 15 
1992 
1993 

65 
15 

1994 58 
1995 11 
1996 23 
1998 	 - 179 
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Annexure-6(SerieS contd.) 

BHARAT SANCHAR NIGAM LTD. (BSNL) 
(A. Govt. of India Engerprise) 

OFFICE OF THE GENERAL MANGER 
SILCHAR SSA DILCHAR 

No. CAT/GH OA 408/2000/27 	 Dated at Slichar., the 26092001 

In complianceto the direction contained in Judgments order dated 
30,3,2000 passed by the HorYble Administrative Tribunal, uwahati in 
0, A No. 408/2000 the case of t - Saha.iddifl Mazarbtuya was taken up 
for re-examination, For this purpose, a Verification Conittee was 
constituted to scrutinise all available records to work out the 
engagement particulars for determining his eligibility f or the benefit 
of the departmental scheme, 

The Committee scrutinized all Paid Vouchers/Muster rolls to 
ascertain the number of days tha1d. Sahabuddin Mazark*uya was put on 
duty from time to time beginning fror8,l2.l995,_The Committee also 
examined the records/certificates produced Ld. Sahabuddin Mazarbt -uya 
including the controversial report of SDO Karimganj dated 08,12,1995 and 
cross examined the seine with the issuing officers in order to establish 
the validity and correctness of these records. 

It emerged from the examination of records as well as the 
author(s) that the report dated 08..12.1995 was issued on the basis of 
information furnished by the line staff without verifying the 
correctness of the information. The same is not substantiated by any 
authenticated/reliable records. ThePaid Vouchers/Muster Rolls for 
corresponding period reveal that Md. Sahabuddin Mazarbtuya was not 
engaged for any departmental work for the period shown in the report 
dated 8.12.1995 save and except the numbers of days shown in the 
annexure.. The said report is, therefore, factually incorrect and cannot 
be r e 1 i ed upon. 

The above exercise has clearly revealed thatMd. Sahabuddin 

MazarbPuya was occasionally and intermittently engaged as causal 
iabourer for performance of work for which regular post is not 
justified.. The number of days thaMd. Sahabuddin MazarbIuya was engaged 

in each year is as follows 

It is also established by reords that Md. Sahabuddin Mazart*uya 
has not been engaged for any work after 28.06,1998. 

The length of the casual service rendered byMd. Sahabuddin 

Mazarbhjya as summer iesd above, indicate that he did not complete 240 
days in any year and does not fulfil the essential condition for grant 
of Temporary Status under Departmental Scheme. He is therefore not 
eligible for-  the benefit of Temporary Status. Accordingly the claim of 
Md. Sahabuddin Mazarbhuya for grant of Temporary Status and other 
benefit of the scheme is rejected. 

Sd/ -  Illegible 26.9.01 
(Shrihari Roy) 

General Manager, t3SNL 
Silcher SSA 	Silchar 

Copy together with the annexure is forwarded to 

1. 	Md. Sahabuddin Mazarbhuya 5/0 Late Masaraf Ali Mazarhhuya, P.O. & 
Village Lethiara, District-cechar(ASSam.) 
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IN O.A. No. 96/2002 

Sri Sashanka Kumar Das & Others 	 Applicants 

-Vs- 

Union of India & Others 	 Respondens 

The written statements of the respondents are as follows: 

That the copy of the O.A. No. 96/2002 (referred to as the 

"Application") has been served in the respondents. The respondents 2 to 9 

are the official respondents of the Bharat Sanchar Nigam Limited and the 

respondent No.1 is the Union of India. In this case the Bharat Sanchar 

Nigam ltd. is representing all the respondent No. 2 to 9 and also 

representing the respondent No.1 as the assign and successor in 

interest.The respondents have gone through the same and understood the 

contents thereof. 

That the statements made in the application, which are not 

specificafly admitted by the deponent, are hereby denied by the 

respondents. 

That before traversing the various statements made in the 

application, the respondents beg to give a brief resume to the facts and 

circumstances of the case as under: 

(A) 	That the moot question that arose for consideration and decision 

before the learned Tribunal is whether the respondents are entitled to 

conferment of Temporary Status under the " Casual Labourers (Grant of 

I 	 1 
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Temporary Status and Regularisation) Scheme,1989" (hereinafter referred 

to as the "Scheme") or not. The said scheme, inter alia, provides that a 

casual labourer who has completed at-least 240 days in engagement as 

casual labourer in the department in twelve calendar months and had been 

in continuous engagement as on 1.10.1989 would be entitled to 

conferment of temporary status under the said scheme. The said scheme 

was circulated through the Govt. of India, Department of Telecom. Qrcular 

No.269-10/89-STN dt. 7.11.1989. By  the said circular, it was made clear 

about the applicability of the scheme to a particular class of casual 

labourer as an one-time scheme. After some time, certain anomaly again 

came up regarding the applicability of the scheme for which the Govt. of 

India, Department of Telecom. Vide circular No.269-4/93-STN.II dt.12.2.99 

issued some clarifications to the respective circle offices. According to those 

clarifications, a casual labourer who have already been conferred with 

temporary status and completed 10 years of services were to be 

regularized as per vacancies as in the Annexure 'A' appended thereto. By 

the said circular, it was also clarified that those casual labourers who were 

engaged by the department in spite of the ban order were to be given 

temporary status strictly only against the places and vacancies as indicated 

in Annexure 'B' as appended thereto. In this case, the Annexure 'B' was 

relevant for the present respondents, but so far the Assam Circle is 

concerned,, there was no vacancies shown under the said circular to 

accommodate the respondents. Hence, the present applicants does not 

come within the scope of consideration under these provisions also. 

Thereafter, again some anomaly came up with regard to the dates 

from which the benefit should be effected to as indicated in the earlier 

circular dt. 12.2.99. The Govt. of India, Department of Telecom vide circular 

No. 269-1 3/99-STN.lI dt. 1.9.99, issued further clarification and clarified 

that the date for conferment of such class of casual labourers would be 
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effected from the date of issued of the said circular, i.e. 1.9.99 and for the 

regularization of temporary status casual labourers would be from 1.4.97. 

A copy of the Scheme, circulars dt. 12.2.99 and 1.9.99 are 

annexed as the ANNEXURE-1 ,2 and 3 respectively. 

(B) 	The Govt. of India, Ministry of Communication, Department of 

Telecom, as a matter of government policy decision, brought some changes 

whereby the status of the petitioners were completely changed/altered 

giving rise to various legal complications/implications. In pursuance to the 

New Telecom Policy,1999, Govt. of India with a view to corporatise the 

provisions, functions of the Department of Telecommunications 
( 

DoT) 

formed a company named and styled as the " Bharat Sanchar Nigam 

Limited" (hereinafter referred to as the "BSNL") with its detailed 

Memorandum of Association and the Articles of Association. The said 

company was registered with 	the 	Registrar of Companies under the 

Companies 	Act,1956 	on 15.9.2000. 	The necessary 	Certificate of 

Incorporation and the Certificate of Commencement of Business were also 

duly issued by the authorities. Thereafter, when the BSNL came into 

existence as a separate, distinct legal entity having its Board of Directors as 

the absolute and supreme authority to regulate the affairs of the said BSNL, 

the Govt. of India, Ministry of Communications, Deptt. Of Telecom. Services, 

brought out the. Office Memorandum No. 2-31/2000-Resig dt.30.9.2000. 

By this O.M. the Govt. of India has transferred and assigned all the assets 

and liabilities and all the existing and subsisting contracts, agreements and 

Memoranda of Understanding of the Deptt. Of Telecommunications, Deptt. 

of Telecom. Services and the Deptt. Of Telecom. Operations to the said 

BSNL with effect from 1.10.2000. By the said O.M. the Govt. of India also 

made it clear that they have retained the function of policy formulation. 

licensing, wireless spectrum management, administrative control of PSUs, 

Standardization and Validation of equipment and P & D etc. By the said 

r 
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O.M. it was also made clear that the BSNL would be solely responsthle for 

such contracts or agreements etc. and shall sue or be sued in such cases. 

The O.M. also made it clear that the BSNL shall conduct all such court 

cases as assign or successor in interest of the Government! Deptt. Of 

Telecommunications and also implement such judgments, orders etc. in 

accordance with rules, regulations, directions of statutes. By the said O.M. it 

has also been made clear that in respect of matter relating to personnel 

(Govt. servants) pending before various Administrative Tribunals, High 

Courts and Supreme Court, the BSNL will defend as assigns or successor in 

interest as per existing rules till the time employees are on deemed 

deputation with the Company. This O.M. however, does not speak anything 

about the cases of the Casual labourers. A casual labourer is not a civil 

servant within the meaning of Article 310 and 311 of the Constitution of 

India or under rule 2(b) of the Central Civil Services (Pension) Rules,1972. 

The copies of the Certificate of Incorporation, Certificate of 

commencement of business, O.M. dt.30.9.2000 are annexed 

as ANNEXURE-4,5 and 6 respectively. 

(C) 	That the management of BSNL being duly authorized by the Board 

of Directors, resolved to settle some proposals as recorded in the minutes 

of the meeting held between the management and the trade unions vide 

No.BSNL!4/SR/2000 dt.2.1.2001. One of such proposal was relating to 

the absorption of Casual Labourers. By that resolution the BSNL decided 

to settle the pending cases in accordance with the erstwhile Order No. 

269-94198-STN.11 dt. 29.9.2000. By that order, the Govt. of India made it 

clear that the number of casual labourers that were to be regularized were 

indicated in the Annexure appended thereto and only those casual 

labourers were to be regularized. It was also made clear that those left out 

cases, if any, after such regularization, should be referred to the 

Headquarter of the Department of Telecom services. The Annexure 
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appended to the said circular dt 29.9.2000 shows no left out cases of 

casual labourer whereas the said Annexure shows some part-time casual 

labourers who have been converted into full time. Hence, under this 

circumstances also the applicants could not be considered for conferment 

of temporary status. At present, the Department of Telecom services does 

not exist as the same has been transferred and merged with the BSNL. 

Moreover, the BSNL also does not have any such provision in its 

Memorandum or Articles of Association to accommodate such pre-

incorporation cases as a rule to follow after the incorporation. 

The copies of the said resolution dt.2.1.2001 and the circular 

dt 29.9.2000(with annexure) are annexed as ANNEXURE-7 

and S respectively. 

(0) That the Deptt. Of Telecommunications vide their letter No.5-

1/2001-ADG(STL)/46 dt.13.5.2002 wrote to the various circles of the 

BSNL and wanted to have reconciliation of the pending cases in the court 

and indicated that such cases are now to be handled by the BSNL only and 

not by the Department of Telecom, Govt. of India. 

The copy of the said letter dt. 13.5.2002 is annexed as 

ANNEXURE-9. 

(E) 	That the BSNL is a State within the meaning of the Article 12 of the 

Constitution of India as it is an instrumentality/agency of the Govt. of India 

having deep and pervasive control over it. Unless the Govt. of India by 

issuing notification under section 14 (2) of the Central Administrative 

Tribunal Act,1985 brings BSNL within the jurisdiction of the Central 

Administrative Tribunal, the Tribunal shall not have jurisdiction to try such 

matter related to conditions of service of employees of the BSNL from 

• 11 
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1.10.2000 onwards. The Tribunal also can not exercise its power under 

section 14 (2) and (3) automatically. 

It is indicative from the facts that the Govt. of India has conferred 

jurisdiction on the Tribunal by subsequent notifications to bring some 

societies like 	Kendriya Vidyalay 	Sangathan 	and autonomous 

bodies/corporations like University Grants Commission, ESIC etc. The writ 

petitioners crave the leave of this Hon'ble Court to allow them to place such 

records and rules at the time of hearing of the case. Some Benches of the 

Tribunal has already taken such views in such matter and held that the 

Tribunal shall have no jurisdiction over the BSNL. In cases ( O.A. 

No.198/2001 and 0.A 289/2001 (series)), the Calcutta and this Hon'ble 

Bench of the Tribunal has held that the Tribunal has no jurisdiction over the 

BSNL. 

A copy of the order dt.1.3.2001 and 3.9.2002 passed in the 

0.A.No. 198/200 1 and 289/2001 are 	annexed as 

ANNEXURE-lO and 11 respectively. 	 I r 

That with regard to the statements made in paragraphs 1 to 4.2, the 

respondents state that as indicated above, the applicants have filed the 

application without any cause of action and the same is liable to be 

dismissed with cost. 

t 	: 
That with regard to the statements made in paragraphs 4.3, the 

respondents state that the casual labourers were never appointed as they 

are not a part of regular establishment. They used to be engaged casually 

and intermittently for temporary works. The date of engagement shown by 

the applicants are not correct. 
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It is not a fact that the applicants have been working continuously 

since their date of initial engagement without any break. They are not in 

engagement w.e.f. 29.06.1998. 

6. 	That with regard to the statements made in paragraph 44, the 

respondents state that it is not a fact the benefit of temporary status 

conferred to the applicants were cancelled arbitrarily by the respondent 

authority. The fact and circumstances behind the cancellation of provisional 

Temporary Status by the then TDM/Silchar are stated below: 

Some Sis/Lis(Line Staff) issued certificates to the applicants of 

having served more than 240 days in a year even though they are 

not authorized persons to do so. Neither they maintain any office 

nor any such engagement record. The controlling officers i.e. 

SDOs/SDEs forwarded those certificates to the then TDM/Silchar. 

Taking advantage of those certificates issued by the Line Staff, the 	I P 

service unions started mounting pressure on the then TDM/Silchar 

for conferment of TSM Status to the said casual mazdoors. The 

applicants in this O.A. were included amongst those casual 

mazdoors pleaded by the Union(s)/UCM. 

The then TDM/Silchar under tremendous threat and duress of the 

UCM agreed to confer TSM status to those casual labourers 

provisionally subject to verification of the authenticity of engagement 

particulars received from the field units. The compelling situation 

created by union is recorded in Note Sheet No.11 of E-20/Grp-

0/Rectt file. Photocopy of the Note Sheet 11, 12,13, & 14 are 

annexed herewith and marked as Annexure-1 2 (series). 
ii 
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Photocopy of approval letter of the then TDM/Silchar vide no. E-

20/Grp-DIRecttI97, 98 & 99 are enclosed herewith and marked as 

Annexurel 3 (Series). In the order it is clearly specified that th. 	
I, 

approval was provisional. 

The engagement records were verified with reference to account 

vouchers by SDE Vigilance, Silchar. As per Vigilance report, none of 

the applicant casual mazdoors worked 240 days in any year, thus 

failed to qualify for the benefit of Temporary Status mazdoor. The 

applicants in the O.A. were included in the verification process 

conducted by Vigilance in respect of 23 casual labourers, cited 

above. 

(iv) 	The certificates issued by the line staff were found false and not 

based on actual engagement. The Provisional Approval was 

cancelled forthwith to avoid continuation in seMce based on false 

certificates and the mazdoors were disengaged w.e.f. 29.06.1998. 

That with regard to the statements made in paragraph 4.5, the 

respondents state that the provisional approval was given in an 

exceptional compelling situation under duress from Union/UCM. The 

certificates were found false and not based on authentic engagement 

records and thus the provisional approval was liable for cancellation. The 

action of the then TDM/Silchar being done under duress and not under any 

legal provisions, can not confer any right on the applicants. 

That with regard to the statements made in paragraph 4.6, the 

respondents state that on the basis of ineligibility as indicated above, the 

applicants were disengaged w.e.f. 29.06.1998 and they are still in 	
Pt 

disengagement. However, the Hon'ble Tribunal passed the interim order, on 

02.07.1998: "Meanwhile, the casual workers shall not be disengaged and 



I 

9 

the applicants shall be allowed to continue their services". As the 

applicants were disengaged prior to the order passed by this Hon'ble 

Tribunal and there was no order for re-engagement, the status quo was 

maintained accordingly. In view of the above facts, there has not been any 

violation of the Hon'ble Tribunal's order dated 2.7.98. 

Copy of the order dated 02.07.1998 is annexed 

herewith and marked as Annexure-14. 

9. 	That with regard to the statements made in paragraph 4.7, the 

respondents state that it is not a fact that the benefit of the Temporary 

Status had been granted to the applicants after detailed scrutiny of their 

service records and after finding them eligible/suitable for the grant of 

Temporary Status. The facts and circumstances of their provisional 

conferment of Temporary Status has been clearly and elaborately explained 

herein above. 

The Unions have no right to represent or espouse the cause of 

Casual Labour in the UCM. In this connection a copy of the relevant portion 

Constitution of UCM and Rulings on Membership is enclosed herewith and 

marked as Annexure- 15. 

The Casual Mazdoors are not Departmental Staff and not 

categorized in any Group of employees for the purpose of forming Service 

u nio ns/associ at ions. 

A photocopy of the O.M. No.13-1/85-SRT(Vol), dated 

15.2.1995 from SWYAMY'S-ESTABLISHMENT AND 

ADMINISTRATION is annexed herewith and marked as 

Annexure-16. 
	 II 
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That with regard to the statements made in the paragraph 4.8 and 

4.9, the respondents state that the applicants were disengaged w.e.f. 

2906.1998. The case was pending before the Hon'ble Tribunal after the 

disengagement. The respondents authorities sincerely acted upon the 

directions passed by the Hon'ble CAT/GH in its order dated 31.08.1999 in 

O.A. No. 141/98 (series). 

	

A copy of the Hon 'ble CAT/GM order dated 31.08.1999 is 	
Rq 

annexed herewith and marked as Annexure- 17. 

That with regard to the statements made in paragraph 4.10, the 

respondents 'state that in accordance with the direction of the Hon'ble 

Tribunal dated 31.08.1999, CGMT, Assam Telecom Circle/Guwahati directed 

to constitute a committee vide CGMT/GH D.O. No. Estt-9/12/PART-1/23 

dated the 281" March,2000, (Copy enclosed and marked as Annexire-18) 

for detailed scrutiny and verification of engagement records of each 

applicant on receipt of their application. One such committee was formed 

for Sifchar SSA vide No. E-20/Scrutiny/CM/02 dated at Silchar, the 

12.04.2000, a copy of which is annexed herewith and marked as Annexure-

19. 

The committee thoroughly scrutinized and examined the 

engagement records since 1986 to 98 of each applicant mazdoors from 

paid account vouchers. Whosoever is engaged in the District in whatever 

place, his engagement record will be available in the A/C vouchers which 

are the most authentic documents to determine the actual engagement.The 

	

scrutinisation process was elaborate and exhaustive. The committee 	pI 

	

thoroughly scrutinized all A/C vouchers, recorded the engagement 
	Pt 

particulars of individual applicants and submitted its report to the 



GMTD/Silchar on 09.06.2000 as per the direction and guidelines in 

CGMT/GH D.O. & GMTD/Sllchar order referred above. 

On the basis of the said verification committee report also none of 

the applicant mazdoors in CAT/GH O.A. No.141/98 completed 240 days 

service in any calendar year. As per the conditions laid down in theScheme 

and direction before the committee none of the applicant mazdoors in O.A. 

No.141/98 was considered eligible for the conferment of Temporary Status 

on the basis of their previous engagement records. 

Moreover, 240 days engagement in a year is prerequisite for 

conferment of TSM Status as per DOT/ND scheme 1989. None of the 

applicant in O.A. 141/98 were recommended by the committee. The 

applicants in this O.A. 96/2002 were involved in O.A. No.141/98. Their 

engagement particulars were also scrutinized by the said committee. Their 

actual engagement particulars in the department as per committee report 

are annexed herewith and marked as Annexure-20.. 

On the basis of the recommendation of the committee and direction 

of the Hon'ble Tribunal, in its order dated 31.08.1999, GMTD/Silchar 

disposed of the representation of every individual applicant mazdoors 

including those involved 14 1/98 by passing reasoned order vide No. E-

20/TSM Regularisation/SC/04 dated at Silchar, the 26.09.2000. The copies 

of disposal order in respect of 6(Six) applicants in this O.A. 96/02 are 

annexed herewith and marked as Annexure-21. The applicant mazdoors 

were not in engagement since 29.06.1998 till the final disposal of their 

representations on 26.09.2000 in terms of the order dtd. 31.8.1999. 

Under the facts and circumstances, the applicants are not entitled to any 

wages w.e.f. 30.6.98. 



12 

That with regard to the statements made in paragraph 4.1 1, the 

respondents state that the committee examined all relevant documents 

produced by the app1icans. The engagement particulars were verified on 

the basis of authentic payment vouchers in the accounts and not on the 

basis of certificates given by LI/SI etc.The certificates were found not based 

on actual payment vouchers. Whatsoever is engaged in the Department his 

engagement particulars will be available in the payment voucher. But the 

payment vouchers did not support their engagement. Thus the certificates 

produced by the Line Staff and forwarded to Divisional Office were false and 

not based on official records of payment vouchers and can not be relied 

upon. 

That with regard to the statements made in paragraph 4.12, the 

respondents state that the applicants have been paid upto the period of 

their engagement. They are not in engagement since 29.06.98. 

That with regard to the statements made in paragraph 4.13, the 

respondents state that Provisional Temporary Status were granted subject 

to verification of authentic engagement records. Since the engagement 

records do not justify the Status under DOT Scheme 1989 they can not be 

granted the said benefit. 

That with regard to the statements made in paragraph 4.14 and 

4.1 5, the respondents state that the applicants did not fulfill the basic 

eligibility criteria for conferment of Temporary Status i.e. minimum 240 days 

engagement in a calendar year. The engagement on 01.08.1998 is the 

factor coming into consideration afterwards, if someone qualifies the 1 It  

basic criteria. The conditions of the Scheme has been misinterpreted before 

L 	
the Hon'ble Tribunal by the applicants. The judgment and order dated 

30.03.2001 of the Hon'ble Tribunal in O.A. No. 408/2000 has been stayed 

P 
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vide order dated 21.12.2001 of the High Court, Guwahati in W.P.C. 

No,8766/2001. 

A copy of the order dated 21.12.2001 is annexed 

herewith and marked Annexure-22. 

16 	That with regard to the statements made in paragraph 4.16, the 

respondents state that it is not a fact that the concerned SDO(T) certified 

the initial date of engagement as authentic. The follow up order of the 

SDOs/SDEs also reiterated the stand of provisional conferment. A copy of 

such order by SDO(T)/KRM vide No. E-1 19/TSM/CM/97-98/33 did at 

Karimganj, the 15.12.1997 is annexed herewith and marked as Annexure-

23. 

The limitation of IJCM in respect of Casual Mazdoor has been shown 

herein above. The Temporary Status was granted earlier provisionally in an 

embarrassing situation created by the unions in UCM. They pleaded on 

behalf of the labourers on the basis of certificates given by the Line Staff. 

But the certificates were found false on actual verification of engagement 

records of account vouchers. 

The applicant did not render 240 days service in any year. They 

have no legal or more right to claim for the Temporary Status. 

17. That with regard to the statements made in paragraphs 4.17 to 

4.22, the respondents state that the Verification Committee thoroughly and 

sincerely examined the applicants and documents and given its decision 

taking into account the order of the Hon'ble Tribunal in O.A. No. 408/2000. 

The arguments and allegations of the applicants are unjustified and not 

based on facts. The respondents have conferred temporary status to all 

who are found eligible under the scheme and not otherwise. The allegations 

I) 

L 
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made against the respondents are baseless as the applicants did not fulfil 

the essential criteria as required for the purpose. 

That with regard to the statements made in paragraphs 5.1 to 5.17, 

the respondents state that under the facts and circumstances of the case 

and provisions of law, the grounds shown by the applicants are not tenable 

in law and the application is liable to be dismissed. 

That the respondents have no comments to offer to the statements 

made in paragraphs 6 and 7. 	 v 

That with regard to the statements made in paragraphs 8.1 to 8.7, 

the respondents state that in view of the above facts and circumstances, 

the applicants are not entitled to get any relief, whatsoever as prayed for 

and the application is liable to be dismissed with cost. 

In the premises aforesaid, it is, therefore, 	r 

prayed that Your Lordships would be pleased to 

hear the parties, peruse the records and after 

hearing the parties and perusing the records, 

shall also be pleased to dismiss the application 

with cost. 

H 	I 
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I, Shri f5kcit4"t eIUiS-'' 	 , at present working 

as 	 in the office 

of the 	 t1147 	 being competent 

and duly authorized , do hereby solemnly affirm and state that the 

statements made in paraI,A,Si2-l0I4,i fD  Iqo2Oare true to my 

knowledge and belief, those made in para 3 	ft ii 4 1 57 - being 

the matter of records, are true to my information in derived therefrom and 

the rest are my humble submission made before this Hon'ble court. I have 

not suppressed any material fact. 

And i sign this affidavit on this 2b th day of February ,2003 at 

Guwahati. 

DEPONENT. 

a1 

Ole, The Cpi9I 

3T 	
j!7 fft;1g9, 

cuce. 
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ANNEXURE: 
3.3. No casual labourer who has been recruited after 30-3-1985, should 

be granted temporary status without specific approval from this office. 

The Scheme furnished in the Annexure has the concurrence of 
Member (Finance) of the Telecom Commission, vide No. SMF/78/89 1  dated 

27-9-1989. 
[G.E., Dept. of Telecom. Circular No. 269-10/89-STN, dated the 7th November, 1989.) 

ANNEXURE 

Casual Labourers (Grant of Temporary Status 
and Regularization) Scheme 

This Scheme shall be called "Casual Labourers (Grant of Temporary 
Status and Regularization) Scheme of the Department of Telecommunications, 
1989". 

This Scheme will come intoforce with effect from 1-10-19S9 on- 
wards. 

This Scheme is applicable to the casual labourers employed by the 
Department of TelecommunicatiOns. 

(CV) 
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9. çtial labourers recruited after 29-11-1989 and up to 1-9-1993 
7 iIre S9 to be conferred 'Temporary Status'.— According to the orders on 

the e issued vide Letters No. 45-95/87-SPB. I, dated 124-1991 and 
No. 66-9/91-SPB. 1, dated 30-11-1992 [Orders (5) above ], full time casual 
labourers who were in employment as on 29-11-1989 were eligible to be con-
ferred 'Temporary Status' on satisfying other eligibility conditions. 

The question of extending the benefits of the scheme to those full time 
casual labourers who were engaged/recruited after 29-11-1989 has been con-
sidered in this office in the light of the judgment of the CAT, Emakulam 
Bench, Ernakulam delivered on 13-3-1995 in O.A. No. 750 of 1994. 

It has been decided that full time casual labourers recruited after 
29-11-1989 and up to 1-9-1993 may also be considered for the grant of 
benefits under the scheme. 

This issues with the approval of IS and FA vide Dy. No. 2423 of 1995, 
dated 9-10-1995. 

[G.E.. Dept. of Post, Letter No. 66-52192-SPB. 1, dated the 1st November, 1995 as 
amended by Letter, dated 8th November, 1995. 1 

IN THE. DEPARTMENT OF TELECOMMUNICATIONS 

Regularization of Casual Labourers of Department of Telecom 
and conferment of temporary status.— 1. A scheme for conferring tempo-
rasy status on casual labourers who are currently employed and have rendered 
a continuous service of at least one year has been approved by the Telecom 
Commission. Details of the Scheme are furnished in the Annexure. 

Immediate action may be taken to confer temporary status on all eligi-
ble casual labourers in accordance with the above Scheme. 

3.1. Instructions wire issued to stop fresh recruitment and employment 
of casual labourers for any type of work in Telecom Circles/Districts. Casual 
labourers could be engaged after 30-3-1985, in Project and Electrification 
Circles only for specific works and on completion of the work the casual 
labourers so engaged were required to be retrenched. According to the instruc-
tions subsequently issued, fresh recruitment of casual labourers even for 
specific works for specific periods in Projects and Electriflcation Circles also 
should not be resorted to.  

• ,: 3.2. In view of the above instructions normally no casual labourers en-
gaged after 30-3-1985, would be available for consideratic.n for conferring 
temporary status. In the unlikely event of there being any cases of casual 
labourers engaged after 30-3-1985, requiring consideration for conferment of 
temporary status, such cases should be referred to the Telecom Commission 
with relevant details and particulars regarding the action taken against the 
offlcer under whose authorization/appro'val the irregular engagement/non-
retrenchment was resorted to. - 

PRO VISIONS 

4. The provisions in the Scheme would be as under- 

Vacancies in the Group 'D' Cadres in various offices of the Depart-
ment of Telecommunications would be exclusively filled by regularization of 
casual labourers and no outsiders would be appointed to the cadre except in 
the case of appointments on compassionate grounds, till the absorption of all 
existing casual labourers fulfilling the eligibility conditions including the edu-
cational qualifications prescribed in the relevant Recruitment Rules. 

However, regular Group 'D' staff rendered surplus for any reason will 
have prior claim for absorption against existing/future vacancies. 

In the case of illiterate Casual Labourers, the regularization will be con-
sidered only against those posts in respect of which, illiteracy will not be an 
impediment in the performance of duties. 

They would be allowed age relaxation equivalent to the period for which 
they had w'r1ced continuously as. casual labour for the purposes of the age-
limits prescribed for appointmenfTOthe Group 'D' cadre, if required. 

Outside recruitment for filling up the vacancies in Group 'D' will be 
permitted only under the condition when eligible casual labourers are NOT 
available.-.  

Till regular Group 'D' vâcaticies are available to absorb all the casual 
labourers to whom this scheme is applicable, the casual labourers would be 
conferred a Temporary Status, as per the details given below. 
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4' \/ 5. Temporary Status 	 -. 

'~ (i) Temporaiy Status would be conferred on all the casual labourers 
currently employed and who have rendered a continuous service of 
at least one year, out of which they must have been engaged on 
work for a period of 240 days (206 days in the case of offices ob-
serving live days week). Such casual labourers will be designated 
as Temporary Mazdoor: - 

(ii) Such conferment of temporary status v ould be without reference to 
the creationia ailability of regular Group D' posts 

Nochahófdu(je. 
(liz) Conferment'ofteinporar status on a casual labourer would not in- 

• volve apy change in his duties and responsibilities. .me enQage  
nient will be on daily rates of pay on a need basis. He may be 

• 	deployed anywhere within the recruitment unitherritorial circles on 
the basis of availability of work. 

(li) Such casual labourers 'ho acquire temporary status will not, 
however, be brought on to.the permanent establishment unless they 

• are selected through regular selection process for Group .'D' posts. 

ENTITLEMENT 

6. Temporary status would entitle the csual labourers to the following 
benefits:— 

 

(z) Wages 'at daily rates with reference to the mininium of the pay 
scale for a regular Group 'D' official including DA, HRA and 
CCA. ••,r 	• 	 •. 	

., 

(:i Benefits in respect of increments in pay scale will ec admissible for 
every one year of service subject to prformanCe of duty for at least 
240. days (206 days in administrative offices observing 5 days 
week) in the year. 	. '', :-;: ... . 	 . 	 '" 	 - ":: 	 •• 

(iiO Leave entitlement will be on pro rats basis, one day for every 10 
days of work: Casual leave or any other kind of 1eavewill not be 
admissible. They will also be allowed to carry forward the leave at 
their credit on their ,  regularization They will not be entitled to the 
beñefit.df éñcashrrientof'lea,e on termination of services for any 
reason or their quitting ser ice 

(iv) Counting'of 50% of service rendered under Temporary status for 
the purpose of retirement benefits afier their regularization. . 

(i') After eiideririg thiee years continuous se rvice on attaiiin- ent of 
Temporary status, the casual labourers would be treated on par with 
temporary Group 'D' employees for the purpose of contribution to 
General Provident Fund and would also ftirtherbe eligible for the 
grant of Festival Advance/Flood Advance on the same conditions 
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as are applicable to temporary Group 'D' employees, provided they 
furnish two sureties from permanent Government servants of this 

	

Department. 
• . 	 . 	 . 

(vi) Until they are regularized,'they would be entitled to Productivity-
Linked Bonus only at rates as applicable to casual labour. 

7:No benefits other than those. specified above will be admissible to cas-
ual labourers with Temporary status 

TERMINATION OF SERVICE 

• 8. Despite conferment Of temporary status, the services of a casual la-
bourer may be dispensed with in accordance with the relevant provisions of 
the Industrial Disputes Act, ,I.47,..qn the ground of.non-availability of work. 
'A casual  labourer with temporary status can quit service by giving one 
month's notice. 	•• . . 	 S 	 . 	 -. 	 - 

If a labourer with temporary status commits . a misconduct and the 
same is proved in the enquiry after giving him reasonable opportunity, his 
services will be dispensed with. They will not be entitled to the benefits of 
encashment of leave on termination ofservices...,.'. ........ 

The Department of Tclecqmmunications will have the power to make 
amendments 'in the Scheme and/or, to issue instructions in detail within the 
framework of the Scheme. 	. 	 :. 

Clar,fIcations.— Clarifications in respect of certain points raised are 
given below-i-- 	.. 	

:.'. 	 • 	 . 	 . -. 

Point (1).-- Continuthis sen:ie:— How to rckon cntinuous service of 
"at least one ye orepof determining the elibi1ity for grant of 
temporary status in respect, of the casual labourers who did not fulfil the con-
dit4onon 110 1989 

Glari,ficarion.— Any casual . labourer who had been engaged prior to 
30-3-1985 and did not qualify for temporary status'mn accordance with Para. 
5.1 ofthe Casual Labourers (Grant of Temp.orarX.  Status and Regularizations) 
Scheme on 1-10-1989, will become eligible for'grant of temporary status sub-
sequently on completion of performance of duty of 240 days (206 days inthe 
case of:offices observing 5 days a week) during the preceding 12 calendar 
monthS.' Such femporàry tatus could be granted'ith retrospective effect 
from the date the prescribed conditiori is fulfilled, subject to the condition that 
the date of effect should not be earlier than 1-10-1989. Further break in 
service after 30-3-1985, if any, should have been duly condoned in accord- 
ance with the rules. 	':'." 	

. ':', 	 •. 	 .. •..• . 	 .• 

Point (2) —Age limit - Will casual labourers initially engaged after 
crossing the upper age-limit prescribed for recruitment be eligible for grant of 
temporary status? 	

-. ........ .
:• 	 •. 	

, 	
S 	 ' • 
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' 	3. As regards conversion of the day of bandh, curfew, etc., as "paid 
wçAy off', it may be stated that the facility of paid weekly off is admissible 
only after a casual employee (including the one granted temporary status). has 
put in six days of continuous work. The continuity is broken when a casual 
employee does not at -tend to his duties on account of any reason whatsoever it 
may be. The shing of the weekly off would not be within the guidelines on 
the subject. 

[G.I., Dept. of Telecom. No, 269-I 0/S9-STN, dated the 20th August, 1991. 

Casual employment to the wards of deceased temporary status 
casual mazdoors.—Jt has been decided that in the cases of "temporary 
status casual mazdoors" who die in harness leaving behind their family in in-' 
digent condition, the wards (i.e., son, daughter or wife) of such deceased may 
be given casual employment in relaxation of the ban imposed. This will be 
subject to the condition that none in the family (son, daughter or wife) is em-
ployed in whatsoever capacity. The Casual Labourer so appointed will be eli-
gible, for conferment of temporary status and regularization against Group 'D' 
posts as per "Casual Labourers - Grant of Temporary Status and Regulari-
zation Scheme" and orders issued from time to time. 

All such cases may be decided with the specific approval of Chief Gen-
eral Managers. 

G.L. Dept. of Telecom, Lr. No. 268-365/8S-STN, dated the 7th May, 1991 

Approach to be adopted while reinstatement of daily-rated 
Mazdoors/Casual Labourers on the directions of CAT judgmcnts.—The 
question of bringing in uniformity on the subject issue has been under the consid-
eration of the Department for some time in the past and aflei careful cons idera-
tion, it has now been decided that the following approach is to be adopted:— 

(i) Wherever an OA has been filed by the retrenched DRMs/Casual 
Labourers, in the defence to be taken by the Department, the 
following would invariably be brought out:- 

Department-of Telecom is not an industry because it is run by 
General Government and it is' a Ministry of Union of India 
where employees 'hold office, during the pleasure of the 
President of India.  

It has not yet been decided that the Depaifment of Telecom is 
an industry [State of Qrjssa. v. Advait Cliaran Mohanty, iT 
1995(2)SC6at13}. 

(ii) Notwithatanding, Twhat hi been said . at (0 above, wherever a 
- DRM/Ca.sual Labourer is to be retrenched, instructions of this 

office provided in the Letter No. 269-53187-STN, dated the 22nd 
September, 1989, would be followed scrupulously. 

(iii) Wherever the direction from Hon'ble Administrative Tribunals 
and other Labour Courts have been in reeard to the reinstatment of 
the applicant labourers without any consequential benefits and time 
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being short, the matter may be referred to headquarters by FAX for 
a decision aboztt filing of an appeal. 

(iv) Normally CAT, etc., give three months for implementation of a 
verdict. Whenever a direction from CAT and other Labour Courts 
is received, the same should be referred to the Directorate within a 
week with all relevant documents. It should also be properly 
followed up with the Directorate sothat the case not be lost on 
technical grounds. If there is a delay of over 15 days in forwarding 
the case to the Directorate, responsibility is to be fixed by the Head 
of Circle. In the event of a delaywhich goes to work to the detri-
ment of the l)epartment, an entry will have to be made in the ACR 
of the officer?fficial. . .: - ,' ' . 

Where the CAT/Labour Courts direct implementation within a 
very short tin, urgent action should be taken immediately for ob-
taining reasonable time and the same pursued with the Court. In 
all Court cases, there should be priority follow-up action by 
the circle with the time targets. -, - 

The Head of Circle may nominate a responsible official who 
will monitor Court verdicts and time-bound action on applications 
filed. He may kindly be set time targets for the disposal of and 
pursuit on a case.  

(i') Directions emanating from the Hon'ble Tribunals/Labour Courts 
providing for payment of back-wages and consequential benefits 
such as conferment of temporary status to the case have also to be 
sent to the headquarters immediately on receipt of a copy of the di-
rections from the Court. 

[GI., DCpL of Telecom, Lr. No. 271 -S&95-STN, dated the 4th March, 1996. 

Powers of all DoT officeis to etgge casual laboirer' withdrawn.-
1,The undersigned is dücted to refer to Para. 193 of P & T Manual, Vol. X 
which permits engaging of Labour on daily or monthly wages either direct or 
through contractor. The Department of Telecommunication has imposed a 
ban on recruitment/engarement of Casual Labourers vide letter No. 269-4/93-
STN Il, dated 22-6 1988 

-' 2. After issue ofleeter, dated 22-6-1988, a need was felt for amending 
the Para. 193 of P & T . MarMql, Vol. X. Accordingly,, the issue was 
examined in detail. It has been decided to delete Para. 193 of P & T 
Manual, VoL X with inmaediate effect Paras. 150 to 177 of FHB, Vol. ifi, 
Part-I, Chapter 6, dealing with 'payment' to casual labourers engaged on 
muster roll are also deletd 

3. Cons'uently th powers of all DOT officers to engage casual labour-
ers, either or daily or monthly wages, dfrect or through contractors as well as 
the authority of the Accounts Officers for making payments to the labourers 
engaged on daily or monthly wages, either direct or through contractor are 
hereby withdrawn with immediate effect. 



256 	SWAMY'S—ESTAI3LISHMENT AND ADMINISTRATION 

4. The instructions contained in this O.M. will not, however, apply to 
.' .,,hiring labourers for works of contingent nature lasting not more than fiuleen 

days during exigencies and natural calamities. Payments to labourers hired 
during such contingencies should be made under Rule 331 of P & T FHI3, 
Vol. 1. The maximum period for which an individual labourer can be hired 
during a year should not exceed sixty days. 

•5. This issues with the concurrence of Internal Finance vide their Diary 
No. 47/FA-I-98, dated 13-1-1998. 

G.L. Dept. of Telecom., O.M. No. 2694/93-STN-11 (P1), dated the 12th February, 1999. 

• Sanction of posts of Regular Mazdoors for regularization of Tempo-
rary Status Casual Ma.zdoors.— I am directed to refer to this office letter 
No. 269-10/89-STN, dated 7-11-1989 wherein the scheme called "Casual 
Labourers (Grant of Temporary Status and Regularization) Scheme, 1989" 
was communicated. As per the said scheme, casual labourers who were 
engaged before 30-3-1985 and had completed 10 years of service, were made 
eligible for regularization. Based on the above, instructions were issued vide 
this office letter No. 5-1/92-TE-11, dated 17-3-1992, 6-7-1993, 20-5-1994, 
8-5-1995 and 30-9-1996.. 

Even though there is a complete ban on recruitment of casual labourers, 
it has come to light that many circles, defying the ban orders, had recruited 
casual labourers even after the ban orders. Since, these casual labourers have 
completed 10 years of service, Employees Unions are pressing for the 
regularization of the remaining casual labourers who were recruited after 
30-3-1985 and completed 10 years of service, on the analogy of earlier 
decision of Superme Court on the subject. 

iS. 
Under these circumstances, the matter has once again been examined and 

it has been decided by the Telecom. Commission as a one time measure, on 
special consideration, to further delegate powers to all the Heads of Circles!. 
Metro Districts, Chief General Managers, MTNL, New Delhi and Mumbai 
and Heads of Administrative Units to create posts of Regular Mazdoors for 
regularizing the Casual Labourers (Grant of Temporary Status and Regulari-
zation) Scheme, 1989, who have completed 10 years of service as on 
31-3-1997 to the extent of the numbers indicated in Annexure 'A' which has 
been compiled based on the information received from the Circles/Units. The 
post are to be created within the prescribed ceiling as on 31-3-1991. The 
other conditions stipulated in the letter, dated 17-3-1992 remain unchanged. 

Approval of Telecom. Commission is also conveyed for delegation of pow-
ers to grant temporary status to casual labourers to the extent of number indicated 
against the respective circles in Annexure 'B' which also has been compiled 
based upon the information furnished by the Circles/Units concerned. 

As the numbers indicated in the Annexures 'A' and 'B' are furnished by 
the Circles/Units concerned, there should not be any variation in the figures. 
In case,  there is a change, Heads of Circles should refer the cases to TCHQ 

• 	 explaining the reasons therefor. 

- 	,•. 
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Recruitment of casual labourers was completely banned with effect ! c: 

from 22-6-1988 and instructions were issued time and again for identify- 
ing the officers/officials responsible for engaging casual labourers inspite 
of the ban orders. 	The non-compliance of the instructions issued by this 
office in true letter and spirit led to the Department having to bear a huge 
avoidable financial burden. This is a seriouS lapse. It is observed that cir- 
cles are hesitating to identify and fix responsibility on the errant officers/of- t 
ficials. Therefore, Heads of Circles/Units are once again requested to initiate I 
necessary action against the officers/officials concerned and intimate the ac- 
lion taken against them to this office by 28-2-1999 as directed by the Chair- 
man, Telecom Commission. 

This issues with the concurrence of Internal Finance vide their Dy. No. .S 	.. 

47/FA-1J98, dated 13-1-1998. 	
• 

[G.I., Dept. of Tekom. No.2694/93-STh. II, dated the 12th February, 1999.1 
' 

Annexure 'A' 
 

• 	 TSMs eligible for regularization as on 31-3-1 997  
(Engaged between 1-4-1986 and 31-3-1987) 

CIRCLE 	 TS'Ms to be MTNL BY 11 

• 	 regularized NCES 0 

ALTTC 	 • 	 - 0 NE 24 1. 
A&N 	 0 NETF 31 

AP 	. 	 329 NT? 179 

AS 	• 	 . 	
.. 	77 NTR 	-• 108 : 

BH 	• 	
. 	 48 OR 	.. 5 

BRBRAITF 	 0 PB 27 .. - 

CHENNAITD 	 • 	 82 QA 	. 0 

CTD 	 97 RAJ 	• 48  

DNW 	 • 	
• 0 RE NAGPUR 0 

ETP, 	0 ST? 	 • 0 

ETR 	 0 
• 

STR 	 • 5 

GUJ 	 151 T&DJBP 0 -- 

HP 	 0 TN 37 

• 	
• 	 7 HR 	• 

TS CA-: 	• 0 • 
. 

J&K 	 4 UPE 106 

KRL 	 26 UPW 	.. 15 

KTK 	 102 WB 
189 MH 	 238 WTP 

MP 	'- 	 21 \VTR 72 

MTNL DI 	 39 TOTAL 2081 

MA — 17 
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'B' ANNEXURE.: /3 
Casual labourers to be given Temporary Status as on 1-8-98 

	
CHApTER 23 

CIRCLE 
	

CLs to be granted 
	

MTNL BY 
Temporary Status 
	

NCES 
ALTFC 
	

NE 
A&N 
	

0 NETF 
.AP 
	

NA 
	

NTP 
AS 
	

NA NTR 
BH 
	

347 
	

OR 
BRBRA1T 
	

0 
	

PB 
CHENNAI TD 
	

4 QA 
CTD 
	

RAJ 
DNW 
	

RENAGPUR 
ETP 
	

318 
	

STP 
ETR 
	

229 : S11 
GUJ 
	

177 
	

T&DJBP 
HP 
	

790 
	

Th 
HR 
	

25 
	

TS CA 
J&K 
	

27 
	

UPE 
KRL 
	

24 . UPw 
KTK 
	

188 
	

WB 
MH 
	 \VTP 

MP 
	

WTR 
MTNLDI 
	

15 TOTAL 

Grant of temporary status from 12-2-1999 to the Telecom casual la-
bourers who are eligible as on 1-8-1998, and regularization of eligible 
TSMs with effect from 14-1997.—I am directed to refer to letter No. 269-
4/93-STN. II, dated 12-2-1999 circulated with letter No. 269-13199-STN. II, 
dated 12-2-1999 on the subject mentioned above. 

In the above referred letter, this office has conveyed approval on the two 
items, one is grant of temporary status to the casual labourers eligible as 
on 1-8-1998-and another on regularization of casual labourers with temporary 
status who are eligible as on 31-3-1997. 

Some doubts have been raised regarding date of effect of these decisions. 
it is, therefore, clarified that in case of grant of temporary status to the casual 
labourers, the order, dated 12-2-1999 will be effected with effect from the 
date of issue of this order and in case of regiilarization to the temporary status 
Mazdoors eligible as on 3 1-3-1997, this order will be effected with effect 
from 14-1997. 

(GA, Dept. of Telecom-, No. 269-13/99-STN. lI,!ated the 1st September, 1999.1  

MEDICAL EXAMiNATION ON - 
FIRST APPOINTMENT 

Production of Medical Certificate of Fitness at the time of appoint-
ment in a pensionable establishnient,—To ensure that only persons, as are 
physically as well as rnenta1l> sound in health, are admitted to Government 
service, every candidate for appointment to a post (including appointment on 
part-time basis) under Government is required to produce a medical certificate 
of fitness from the appropriate Medical Authority except in cases where the 
appointment is made specifically for a period not exceeding three months in a 
non-pensionable establishment, when no medical certificate will be necessary 
unless it is decided later to extend the appointment beyond three months. 

In view of the admissibility of farnily pension to the families of those 
Government servants who die before completion of one year of continuous 
service (provided the deceased Government servant immediately prior to his 
appointment to the service or post was examined by the appropriate medical 
authority and declared fit by that authority for Government service), in no 
case should a person be allowed to join Government service in a pensionable 
establishment without having been medically examined and found fit. 

(01., M.F., O.M. No. 45 (1)-E. V/54, dated the 24th March, 1954; 516/54.RPS, dated the 
28th September, 1956 and D.P., A.R., O.M. No. 1501 5/l/79-Estt. (D), dated the 26th June, 1979.] 

Appropriate medical authority for conducting the medical examina-
tion.— The examining medical authority will be- 

For appointrnenhtO a Gazetted post—A Medical Board consisting of 
three Group 'A' Med.ical Officers of the status of specialists, namely, a Physi-
cian, a Surgeon and an Ophthalmologist. When a woman candidate is to be 
examined by a Medical Board, there should be on the Board a woman Doctor 
possessing a medical qualification in one of the first, second or Part-Il of the 
Third Schedule, to the Indian Medical Council Act, 1956 (102 of 1956). As 
far as possible the members of the Board should be comparable in status to 
each other and not ordinarily, be officers immediately subordinate to one 
another. -. 	 ,.. 	 ------------, 	 -. 

'.- 

For appointment tO a non-g?zzelted (othe) ,  than Group 'D) post.— In 
the case of male candidates, a Civil Surgeon or a District Medical Officer or a 
Medical Officer of equivalent statiis' 	- - 

- In the case of female candidate appointed to a post (1) in Delhi, the Assis-
tant Surgeon, Grade I (Woman), under .  the Central Government Health 
Scheme, and (i) in any other place, a registered female medical practitioner 
possessing a medical qualification included in one of the Schedules to the 

23 
0 
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I 
CerThcate of ndorporaton 

19..... 2 . 

No 	...... 	 .1P77 . of . 2000:.2 ............................. 

•RT 	fu 

(1956 •i 	1) 

fftj 

I hereby Certify that 	 • 

....................................................................................................... 

is this day incorporated under theCompanies Act 	1956 :(NP  1:ot 1956) 
and that the Company is limLied 	 : 

Th&T 	33R 	-(UO ............... 24....... 	1922...................................  

Given under my hand at............... P. 	 FIFTEENTH  

day of ..............JMB 	. ........... Two ThoiJsand......................................................... 

(icj 9T) 
• 	

0 	 c191 J1R 

Registrar of Companies 

• 	 N.C.T. of Delhi.& Haryana 	
ILI 
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ANURE( 

COMPANY NO 55 107739 ± 

• Certificate for Commencement of Business 
- 	 .• 

Pursuant to section 149 (3) of the Companies Act. 1956 

wplt 3[t1tZ9 1956 	1RT 149 (3) 	.i-RuI 	. 

lherebycertifythatthe......... ftsT... 	 IITD 

•. 

............................................................................................................. 

which was incorporated under the Companies Act. 1956 on 9' 
3tt f' . chH 	.3fiT1, 1956 t 3{-dt 	iic1 	............. '41 	..922 

the ........... EJ.IH............. . ...... dayof .... 	 IMR .... .2000 ........................ ......... 

and which has filed duly verified declaration in the 	 . 
3 	f 	 4ç 	Ufl 

prescribed form that the conditions of section 
. 

149 (2) (a) to (c) of the said Act. have been complied with is entitled . 
a 

. 	.• 

: ' 
to commence business 	. .. 	. 	.......• 	•. 	. .-,. 	•' 	 . 	. 

I: 1 1TrI  . • 

Given under my hand at NEW DELHI 	 - 
ZU 

this............JJI.NI.H..........................dayof ... 	$MftR ............. ......................... + 
TWOTHOUSAND ........................................................ .................................................. 

. 	 • 

* • 	
. Dy. Registrar of Companies 

T.Th 

¶ 	• ' - 	 \ - 	\ 	 'v.' 	' - 	- 	- S 	 c 
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Govcrmtent of India 

Ministry of Communications 
Department of Telecommunication Services 
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New Delhi, the 306 September, 2000. 

OFFICE MEMONDUM 

Subject:- 	Transfer and assigning of existing and subsisting contracts. 
agreements and Memoranda of Understanding of the Department of 
Telecommunications, Department of Telecom. Services, and 

Department of Telecom. Operations to Bharat Sanchar Nigam 
Limited. 

0 

In pursuance of New Telecom Policy 1999, the Government of India 
has decided to corporatise the service provision, functions of Department of 
Telecommunications (DoT). Accordingly, the undersigned is directed to state that 
the Gqvernment of India has decided to transfer the business of providing telecom 
services in the country currently run and entrusted with the Department of 
Telecom Seivices(DTS) and the Department of Telecom Operations(DTO) as was 
provided earlier by the Department of Telecommunications to the newly formed 
• Company viz., Bharat Sanchar Nigam Limited (the Company) ectfrp 

pr2Oj) 	ç g y has been 	tegjPthLg 
JjII ity 	shafts udder the Co rnp ames Ac 1956 w 	rstand 

L 	., 
2 	t1e4Dpaxtment ''of Telecom. Seryices and Department ; óff Telecom. 

.Operatioiis cóncemcd •with providing telecom services in the country and 
maintaining the telecom network/telecom factories were separated and carved out 
of. the Department of Telecommunications as a precursor to corporatisation. It is 
proposed to transfer the business of providing telecom. services and running the 

irfl l#r 	. cniies to the newly set up Company, viz. , Bharat Sanchar Nigam 
Limited 
functions of 

vc control of 
responsibility of 

elceornonss ion. 

3. 	Government of India has decided to transfer all assets and liabilities, 
(except certain assets which will be retained by. Department of 
Telecommunications required for the units and offices under control of DoT, to be 
worked out later on), to the Company Qi.2QPD All the 
existing contracts, agreements and MoUs entered into by Department of 
Telecommunications, Department of Telecom services and the Department of 
'Telecom Operations with various suppliers, contractors, vendors, companies and 

411

,  
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rul 

7. 

.4 

To 

To 

6. 	yjudgement/arder/award:delivered 
in respect of all the mati 

These instructions will come into force with effect frol October 2000. 

n t J(  
(VINOD VAISH) 

Seeretary to the Government of India 

ULLLWLj, dJtU SLiiWICS. 

ers described there 
in accordance with 

ndiiOuiki in t 	o1 3U1yif çaratisand. planuo MAtPjW3 j iid 	ii  

Pand and buildings nd supply. of services, subsIsting on d* bf trisfcr of. 
business andlor required for operations of the •Company and with suWaibers of 
all types of services to be provided by theCompany, will also stand transfere4 
and assigned to the Company withSffect 2000. 7]ieonipar 
JlLbc 	honour these 

their due 	and in case 	 ta sue and be sued as the 
succqssor/assignee under th'contract, agreement and Mo'U. 

4. 	The ompy, BharatSancharNigamLimited will file suitable required 
appearances/memos in all pen:Lqg cases before the Courts, Tribunals, Arbitrators, 
Ajudicators in all matters except issuejoj 	j.g; and_poçjnhice.. 

ith the Dep'artrnent of Telecommunications. The CornpayJet substituted 

or  — successorJJntcte 	f the GovernmenuDepartrnentof 
TeleconunmicgiQ As j 	in so far tacticable,be 
completed by 3 1 December 2000. 

/5.jn epcct of matters relating to personnel (Government servants) pending 
before 	High CüCe 
cy will defend as assigt.s or successor in interest as per existing rules ill 

em j~'ees are on deemed deputation with the corn any. 
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- 	 St 

The Secretazy DoT and Chairman Telecom Commission. 
The Secretazy, DT& 
The Secretazy, DTO and Member(Prodn.) Telecom Commission. 
Mcmber(Finance) Telecom Commission. 
Mcmbcz'(Scrviccs) Telecom Commission. 
Mcznber(Technology)Telecom Comzniss ion. 
Additional Secretazy(T) and Secretary Telecom Commission 



- 

- I- . 	 - 

Joint 3ecttaiy(A), DoT.  

OSD. 'Corporazisation (DoT) with request to bring it to the notice of the 
• 	 Board of Directors of Bharat SancharNigam Limited.: 

1-ALl Chief General Managers of Telecom Circles, Metro Districts, Project 
Circles, Maintenance Regions, Telecom Stores, Railway. Electrification 
Projects with requ'st to commun:ate these orders to all units working 
under their administrative control. 

12. 	AU Principal Chief Engineers / Chief Engineers - Civil and Electrical 
Wings, with request to communicate these orders to all units working 
under their administra!:ve control. 

1.3. 	Cifief Architects - Che 	.i,.C'a1curta and Murnbai, with request to 
communicate these oriers to all Units working under .their administrative 
control. 	 . 

i 4. 

	

	All Chief General Managers - Telecom Factories, with request to 
communicate these orders to all units working under, their administrative 
control. 
Sr.DDG(TEC) 
Sr.DDsG- (BW)I(ARCHJ/(ELECT) 
Sr.DDG(ML) - with request to communicate these orders to all PSUs 
working under their administrative control.. 
Sr.DDG(IC & A) 
Executive Director, C-DOT. 
Sr.DDG(Vigilance), DoT 

20. 	DDG(Pers.)  

Copy to:- 	- - 1 

PS to Minister of Cornniunjcatjons 
PS to Minister of State for Communications 
All Adyisers, DoT. 

-- -- trpy 	cu- 

'.3 

1. 	Bht Sanchar Nigam Limit 
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ANEXURE 

• ',. . Bharat Sanchar Nigam Limited, ' 
(A Government of India Enterprise) 

• 00 0  
NvB5NL,z4r5RJzrJrj 

Dated the 2od 3aua,.2O01 
uo:- 	9rc1 ot discussions held on 2.1.2001. in.the meen •itb the 

tt1'eFederahons presided by CMD, BSNL reardrng terms ind 
conditionsfor absorptioñof GrouC &Dstaff • BSNL, 

in coanecti )fl with the absorption or Group C & 1) stafT working in 13SNL, prelIminary 
meetings re held with the three Federation(s). The dccisions taken were discussed in 
the BSNL loard meeting held on 09 ii 2000,' wbach empow ,ered the Managemear to 
negotiate with' Unions, Accordingly, a meeting was held with the three Federations on 
212001 ail,  [the following proposals were approved. 

I HYIPLEMENTAfION OF STANDING ORDERS OF THE IDUSTRIAL 
EMPLpYMENT ACT, 1946 

,,,bcjna117ed after discussion with the recognized un1on 
formed Iy the optees of BSNL and the standing orders of Indusirial Employment Act, 
1946 	 . 

.2. 	SLRVICE RULES 	 . 

11 

n the meantime, it was agreed that q.rpi ent wilL continue to apply existing rules : 
reatios, This is in line as per the provision of Rule 13B of Standing Ordeni of 
Lndu su-ial Employment Act, 1946. However, cerzain provisional termstthd conditiom; 
for absor (tion are enclosed at Annexure 1. . 

3. .ABSORPT1ONOFCASUALLAOURS 	
0 

Orders' have been issued by DoT for regularizing Ayahs & all casual labourers 
including part time casual labourers. Left out case 

v 	
s,tif any, will be settled hyBSNI. 

in accordance ith order No.2994/98-sy-fl dated 29.9.2000. 

4 OPTlQci OF STAFF FOR ABSORPTION IN BSNL 

m m31'qL. will absorb the optees on as is where is basis, A list of optees will te 
made avairable to 1he three federations/unions. 

JO 



¶ V Cl! 	1' 	tt:- CF. F,4 

5. OPTIONS OF STAFF FACING DISCIPLINARY CASES. 

It was agreed that the employees with oxi-going discip1fl' cases can also opt for 
absorption in I3SNL but their absorption will be subject to the outcome of the 
vigilance case. Their pending cases will be expedited on a fast irack mode by I)OT. 

P 

	

	. 	The appeal / petition 	cases for these emph3yees will also be decided by DOT 
author ties. 

6.. 1 ROMOTIONAL AVENUES . 

After absorption there will be negotiations with the newly formed recognized imion 
regardlrtg promotional avenues. Peding adoption of Standing Orders on promotional 
policy, the present OTBP/BCR/ACP (whichever is applicable) etc. will continue to be 
foflowd byBSNL. . ., . . . 

ChANGEOVER TO IDA PAY SCALES 

The pay scales and fitment formula will also be adopted through Standing Orders 
after negotiations with the recognized union in respect of non-executiver. After 
detaiIec discussions, it was mutually agreed that pending fitment in the IDA pay 
scales, the Group C &D optees will continue in the Central Governmeni (CDA) pay 
scales. in addition to this, they will also be paid an adhoc amount of Rs.1000/- per 
month Nv.e,f 1 .10.2000 which will be adjusted from their IDA emoluments, perks aad 
benefits on fixation of the same in revised IDA scales. . The revised negotiated IDA 
pay scales will be applicable from the date of absorption i.e. 1.10.2000. 

TiME FRAME FOR VARIOUS POST ABSORPTION ACTIVITIES 

It was agreed that the options Will be called in January, 2001 providing aboutonc 
month t me to the employees to give their options and the entire activity is cxpected 
to be completed by the end of 28th  Feb.' 2001. A List of optees of .  BSNL. will he 
ex.hibitec to rectify inaccuracies, if any. 

The existing system. of informal meetings with applicant Unions, as on 30.9.2000 and 
formal rn ectings with the three Federations shall continue. 

9 The employees' who opt for permanent absorption in I3SNL would be governed by 
the provisions of Rule 37-A of.CCS Pension Rules, notiflcation for which was issued 
by the Department of Pension & Pensioners Welfare on 30.9,2000. For the puxpose 
of reckoning emoluments for calculation of pension and pensionary, benefits, the 
emoluments as defined in CCS(Pension)Rules, in PSU inthe IDA payscaies shail hc 
treatd a' emoluments, . . 

2. 



/ 	10 DdIr has a!rady clanfled that the word "foula' 'no 	in ned clause 8 of Ruic 
/
/ 

	

	37A 	
payment of pension pr Govement Rs in force at that lime. It has  alsobcen cied by the DoT that BSNL will not dismiss,/'

remove an absorbed 
/ 	

emplo 	'thout pnor review by the Admimstcative Mrnistry/ Depament 

ii: The Group C. & D emIny 
whether direct or depaenaj and qualify in such exJnations / outsjder oniing 
thugh direct recient process, wod rank iunior to all the other employees in the 
pr)otion cadre who had already: been qualified in earlier,  'exarninatjon cvcn though they get absorbed in BSNL subsequently.  

The Prof orn2_-t exercising the option is enclosed 

\-Q 	
d 

S SETH) 	
(Mfl(2pji C. BSNL 	 I 

SECRETy GENERAL EThF 

(KRAN1 (KUMJ) 
DLRECTOR(IRD) J3SNL 

. 	 . 

K: .VLAYAGAM) 
SECRETARY QEN,,70 1 

(S P PU) WAR ) 
DIRECT' )R (FiN.) I3SNL 	

((YP1b1JPTA) 
SECRETy ENEL,NE 

t 

3 
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ROVTESIONAL TERMS AND CONDITIONS. 

I P siderita1 Quarters 

The 16oTstaff who are allottee of BSNL quarters, will continue to occupy 
the sam on as is where is basis e'en after permanent absorption rn BSNL Those: s aff. who do not opt for BSNL would not be entitled to BSNL. 
quarters 

Aeof Superannuation: 

Age of s tperannuatjon for all the non-Board level employee in BSNL will 
be reguJ, ed in accordance with Govern.hent rules, 

Seiiiority 

The exisling seniority in DoT will be mainind inSTL after abQrtiujL t he. senlice rendered by the staff in the DoT, as on date of permanent 
absorptiovi in BSNL, will be counted. Their existinginterse seniontyinthe 

• 	concerneci gradation list will be maintained. 	. 	. 

Leave eucashment: 

• 	!'he Governme nt leave rules will be applicable in BSNL after absoiption. 

Pari 38 transfers: 

The par 	 1. 

-3 8 transfers would continue to be applicable to the BSNL staff as 
in the DoT even after absorption. 

6Bonis 

The existing Productivity Liced Bonus scheme would cOntine to apply till 
BSNL decides its own scheme. 

11 

•- 
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7. Compassionate appointment : 

The C )T policy regarding compassionate appoinlFnents would conthiuc in 
BSNL also. 

S. Pending HRD issues: 

Th&H D issues referred to BSNL by, DoT would be discussed with the 
three f deratjons and decided at the earliest. 	 : 

9. Medical benefits: 

The ex sting DoT medical benefits would continue in BSNL till alternative 
arrang nents are made in BSNL 

Is 

IL 

5- 

I. 	 -. 

-- 	 -- rn 
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Dtptt of I eom ,New Delhi 

iQJH PROP ER CHANNE 

GOVFR NTSTATiJSTT 

(TOBEFLED ! TL1CATE) 
(FOR DTS / DTO / DOT STAFF INCUJDINcj DIRECTOTE SJA}F) 
0 

in accordance with the Government decision to convert the DTS / DTO into FSL 
10.2000, as conir unicated under DTS Memo No.-29/2OOO-Restg, dated 30.9.2000. 

I give in declaration a under: 

1 jacc to be abso bed in BSNLti 110 2000 
do 0,1 agrce for absorption in BSNL find want to reveit.back to Government 

(strike out whichever Is not applicable) 

final, 

4. In case of my option for Government seMce, I understand that r would be dep!oved through the Surplus Ccli of the Goverujnent 

SIGNATtJpj ___-.......  
NAME OF THE EWLOYEE 
(IN BLOCK LETTERS) 
STAFF NBER 	 -. 
PLACE OF POSTING  

- 

ACCEPTED BY (SIGNA)  

	

. 	
' NA & DESIGNATION OF 

	

[E 	1 
LE 

(Sike ou Whichever is not applicable) 

The $ cretary to the Government oflndja, 
1.11isi y otCoinmunications, 
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s, TeIcphofioDistrcts 	
\ 1\S 	 j 	ll Hoods of Othor Adthfnjstratjvo O1fico 	 I  

AfIhO1FAls In Tcct CIrc1es/Qis1rjts arid OtlOrAdrnInstrtjve Unj[ 
s— 	 Sub

OfCasua1 Labomts t  ' 	 s 

.; 
.';: 	
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Cip1o3tc3 Ufl10fl3 aic dLJIDJi(hUg 1CgUlQ.Ijsao of fl 

	

I 	11UOU1L ' This; isu wu UnUC COLI1dCLLLQil fo quitc omc 
dccidc to 1t thc cLu3j lab o uecrs Workuig ç\\ j , '1(mT thc Dp i tJlL1t, mclu(lxtlg Lhoc v1io lAV( hccn gaixtc d t( tflj)orxy \, si th, \ViLI, cJlç. L&()UL 0 1 1.0 2000, •ux ULL.(O11QWjLJ1i OlLi - 

,' All cuui l'W0LUjc3 \vho 	vc C(,LL 	LC111pOr3 	Ltu upto 	: (,cL 	Uic 	'ttUCc yf ? Oidcj  
No i 2G91/9JS'1'N:1j d1( C] 12.2.99, 

vidc 1cLt( No 2Q9-13/9gi N-il 	12 2.99 aiiU 
t 	\ /) 	UAt1iCi vd( 1Lt No, 209-13/99S1 N-il (11 	9 (, 2000  ) 	(2) 	A1 full uuci u1 liIouç 	::-w 11)thcfl(c1 lu Ow AUI1LXLLLL (3) 	AU iu I Lui 	cu 	d luboin ci 	Jjo W( IL \'OJ 1jji for lour oi LZLOLL I 

	

	 4 h(YUL ' 	LIti uid couvc Lcd rntu ILLII UIiI( Cosmal labou'rers vQ t lctLc No 2c)9-1i/c)9S1 N-it ctitcct 16 9 99, 
p 	() 1 All 1L lic cas ual , labourmi ,  who wci \voilcing loi less thau low : 

	

: 	
'louisperduy ic1 \vcic COflVCI Lcd iulo full Liuic ctu IbOUL 
vidc 1(1t( No 269713 /99-1N-1l daLcLl 25 2000 

Ays id SupLijso COuvcjtcd mto 1 ,
ull tuiic CC1s11W 1buicj as JC1 oidcr No 2G9 - 1O/97-S't N-li (latccl 29 9 2000 

$ 4 	I  
AU I 	C) 	I L1 it It)Q%L I A 	It? 1 )L £ cçtt1u ti 1111 ii z CII k 	u 	(2) 

above is givc ul Uic Auucxtuc ciicioLd '1 ILL 111,11.11 -el.j givcu ui We 
o bascd on inLojj Uoii n cvcd litiic CiicI •/.' 	• 

I'( 'Iht f 1 V 	i 	 I 	

— 

XUj  

cas ULi lLtho Cii i11Lticafti IL'OUL (J) to () (AbOVC UXC to be 
AdJuIcc1 tgaLusi flVfl.ildI)IC VIctu1LjLj a! lu1tu M1idojj 

IIowcvcL, 1 Cluef Gcnc id M 1gci zuc 	o auUoLJscct o cicIc pomLs of,  Rcgulfir.  ' 4, Mdoo n j)Li 1 j1ccubd i1oi1t, aud to LlLt (t ni, 11i uc ci tbcd ' 	
cnliauccct 1 	t 	

I 	I 

As pci Uu ofIie Ic Itci' o 269-'I / 93-si N-IL datcU 12 2 99, vidc 
vhich lcinpoiy S IIi L 1W 	W I) tc (I toa<k i bo m -ers ci II)J(, on 
L$ 98, no CLtI J)O(UL'L , WcIc to !)L i1 A1L(L dUO i Iiu dut 	uid all ,  CoU$l 	L)QL1L LI iioL c1igth1t 101 (0111 1 101 iiy nliltwl ou 1 8 98 \vc Jo to Lit $ 	(IL ,( 1JIL( (1 Lo&1iwjt1j 'ULLLLJoj( , Itu IL itiotiltj l)L 11$) I 1 	ahOillcL t JUL 
Vit1ioL tcrnpoi uy S\tU d(LI 1 8 U [ Othi liLdo ULoc ilaijcatcoi ni 

I 	SCFJ d j w 	(2) IC) (5) tth OVC 	11 OWO V( A, ii t ILLI L A3 liiiI I 	ZoSc 01 C3 ual 1dUOluci 	to IL ouL Iuc to my n A',U11 , Lii il us iy 1t id Lic(i to the 
•1CaOQUX;ULeYS C[.)UUJy.. 	•. 	 . 

I 	

. 	 : 
S 	 . 	

I 
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Tocl No 371 6723 / 3032531 

# 	
I 	1 CC)y  

: 	 / PS to MOC/ MOS(C) 	 ' 

I), 	

2) 	' Advisor (l-U.D)  

rocognl3od Associations! Unops/ Fdorzitons  
TE-U/STN-l/ SRSCiSections 

t') 	Guard cilo 	 ' 

( Vinod Kurnar Slrrna ) 
' 	

I 	 I  Scction Olflcer (STN-lI) 

	

j.-'. 	: 	• 	' 	. 	 . 	. 	. 	, 	. 	. 	' 	. 	: 	 • • 	• 	•1 :.. 	.' 	.;. 	. 	 •' 	. 

I 	 t 	 I  
•)t47 	

I 	 t 	) I 	' 

II f 	

.j 	
I 	 ç 	

I 	

I 
( 	

lI 

/ 	 I  

I  

, 	 '. 	 '• 	 ' 	, 	-.. 	. 	. 	. 	, 	 , 	 .. 	. 
C 

4i 

' 	 ' r' 	
• 	

f 	 I 

	

.4 , ,.,. . . 	.. 	. 	.. . 	.,. 	, 	. . 	. 	. 	. 	. 	
. 

I 	
I 	 C 

4,' 	 . 	 ,. . . .. , , 	 .. 	 . 	 . 	 ' 	 . 	 •' 	 ' 	 : ' 	 . 	 . 	 . 	 . 	 . 	 . 	 - 	 .. 	 . 	 . 

'I 	
C I 	 I  

I 	
IC 	C 

Ill 	 1 	 C 

	

II) ( I II 	 I 	
I 	

C 

: 	

C 	
I 

Cl 	 I 

1 	I 	
I 

CC 	I 	' 
Ii 	S 	I 

V 	I 

I 	
I 	I 

)C' 

• 	 r 
- 	, 	, 	. 	. 	. 	. , 	. 	, , 	, 	 . 	. 	 ' 	. 	•.' 	f.: 

	

I 	.. 



. 	;tz-  .. •. 	 . . 	
': 

. 	. 	# 	( 	. 	.. 	. 	.. 	. 	. 
c  /C/( 	I ,. ', • 

' • ' 	' 	 . 	. 	.. 	, S 	• 	 . 	 . 	
0 	

: 

. 	. 	. 	I. 

	

I 	 ( 

	

I 	
/\III_\UIQ 

I 	: 	' 	 .•.; I 	•• 	
1I( ,UtI,%1hb0h1 of C:;iitI Lahouicis 	• 	° 	 ' 

	

I / 	
N 	Nku n UI Cii ut 	C Ls 	Pot 1- limo Cunv'i ted 	Ayos 	I  

I 	I 	 p 	
(I('I I 	h 10 full Ui nc Cl 	 ( 

p 

out 	- '1 I hr 	• 'I I in 

	

.. I 	•. 	• •• I ------•- 	 . 	-•,--•.--• --.---.- -.----.- . 	-• -- . 	- 	. 	 . 

	

AncIan) I & Ntcobr 	 01 	 3 	 ' 

	

1A i ' ' 	.- _ -- fL)hm Ph(ICSh 	 770 	317 	22 

(__ Asnmt:: 	 - - 	
- 

52_ --- ..--- 	
lt 

iiriii  

— C:\icUtIU 
 

I 	 _ DNWNOII)R 	 I iii 	 Nil 
07  
51 I  _L°- 	--- -- - -- 	- -- 	 - - 	

257 

	

I 	
: • 	 •i::•. 	 .L. 	. ..'. ,..:.. -.• .•• -.--.... •.••• .! 

1 	 L. 	• ' 

• • it;) 

Q --- -- 

••; 	. 	. 	• 	•:• 	• 13. 	fl•L,al( 	'•• 	; 	• 	 163 	U 	17 	• 

' 	14 	KTI( 	 7 	11 	16 

	

. •: • f 	• • 	: 	• 	• 	M•iIi•l tW 	 • 	1 1 0 	95 	 : 

, G. 	MIy 	
2  

	

I 	 I 7 	• 	Choni mi U 
 

1_  - 	--- 	- - 	ii 76  

MGE% Dyflil
Nil  Nil; p__M 1CL,MUL 	___- __ J_ _ __--- 2. 

	

I 	21 	MICE Chcij 	--- ------ 	
2 __ 

Delhi
' 	

-- 	 ---------l -- 
_L 	 7 	 r 

R I s 	NOIhES U 	— 	- 	
0 - 	7 

- 	 / 	- 	
20 	 20 	- — 

227 Nil 
26  

2 	77 	roj 
 

rDj(cjMUI1l)r1I - 	- 	 NIL  

2 9 .'I 	-- U 	ii 	-- 	 - 	 _1 	- 

uiiJb 	 - 

	

1 1) lorc----- 	 N 	Nil 

	

-••..-..---- 	 ... 	 f) 	 S.  
32 

 
I 	 N rNiLU1 	

Nil - 	— N - 

	

• 	•1 -: 	 _...L ___J1L .--- 
I 	 INCUI 	

-- 	 Nil 	__N" 14  

3( 	Teicc011i ornS Cl - -- - 	 N Nil 
- 	61 	-- 

53 37. 
30 

 

cJ  

( 	
IL MiIIi1 ii ------------ - 	 - 	-- - 

I 	 - 	- 	- - 	70) 	
110 



r 

Db U ni T 

5-1/2001-AD C (STL)/4 6  
74NNEXUREs 

Department of Telecommunications 
613), Sanchat' 131 ta an 

20,.•'\hoLa Ro:(l. \c 	I)cllui I lt)t)() 

-, 
New Delhi. the 13 May 2002 	 - 

To 

The Chief ( ieneral manager, 
( 

s;gi 	 r.C( 

uH: Rèconci ation of Court cases hctveen Establishment Aranch of 
DoT and \'arousI &Iccom 

A large numbi' ol' Court Cases in Various Als/ Iligh Courts 

and also in the Supreme Court are being dealt in the Establishment 

Bt'ineh ol' Departnent of Telecoimnunications on references from 

various Telecom Cfteles. 

ow there is a change in the setup_after the formation of BSNL 

It may he possible that after the formation of BSNL a good number of 

Court cases might have already conic to an end ,So there is a need to 

reconcile the pending Court Cases. * 
IL 

It is proposed, to conduct an exercise to identify all such cases 

which have come to an end or no lonaer active or required to be 

handled by BSNL. It is, therefore, requested to kindly indicate tie 

latest status of the court cases iit the list enclosed. All the CGMs are 

also requested to kindly pay their personal attention for reducing the 

pendency of the existing cases. 

End: Copy of list of Court Cases 

I 
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' 	 ,... 	 . 	 I . 

av 	

cnj 	lINt iiurxv TRXDU 'AL, GUd?JLAD.r flzt, 
•j 	 .,. 	

;,. 	. P ' 	oritn3. App1icaton.00. 209/200].. 364/2004 
366,/2QQi,, 372/2001., 4O3/2OQ11o9/22 n,].6O/2002. 

	

- 	
,$ 	 4 Date of. Order : This the 3r Py o Septoinbor, 

Tho HOrl'ble,Mr, Ju8tjce D.N.Ch 	.ury,vjce..chajrrn 
.1; 

A&n!njstrative Member. 

a 

	

Z. O.i. 289 of 2001 	 . 

Sri DonUt darn Giyn, 	 :. 
Sri Gobir Nth, 	 .. 
Sri Jo 	opal DaS, 	

' 
Sri Kande8war KOn%far. 

Md Abdul Gafar Choudhuxy, 
Sri Thariu Ram Jha, 

	

- 	 . 	
. 7 • Md . 	u1 Ka]. n and 	 . 

8. Sri Anup •  Bcra 	 . . App1i..int.z 
By Advocate Srj S.S,arma. 

Versus 

	

Union of India & Crs. 	 . . . Resp Jear.5 

By Ad9aL Sri ADeb Roy,Sr.C,c. .0 

354 at 2001  

	

it 	 T. 
•Sri Dao Kunar Ra.i  
By 4vccate Sri .Sarna. 	 ic 

	

• 	 .. 	 : 
- WT3u8 - 

	

Unioh of InCi. & Ors. 	 : 	• • Respondntz. 

By Sri9.C.pathak.;1.c.c.S.c.. 	 . 

: 
/%• ç. 

T'T. 
tç 

0.A. 366 of: 2001 

Sri Jun 

lVOate j 

. 	\ 
-!Versuz - 

p4i.on of India & Crs. 

By Sri A.Dcb Roy, %.C.C.S.C. 

C.j. 372 rf 20ç.1. 

Sri }hitiZh Cb !:ath 

By Advccate Sri S.Sarnia 

-Vz rsur. - 

Uton oZ Irwla & 3r. 

BY Sri A.Ceo Roy, £r.C.C.S.0 

p..:. 	....:.. 

• .ReSpndents. 

• ' r 

.•... Applict; 

• 
.• : 
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. 	 - 

- 1 • i@ Nurmthamad Au, 

2- Md Saau.din Ahmed, 

• 	 3. Md Al aPi C1'.uhur y.. 

Md MarimUrrfl.afl i1i, 

Sri BanudhaL Das and 

Md. Tafflc All 	
. . . i%ppliCaflt 

By Advocate 	i. B.Malakor 

- versus - 

Union O Indi i.,& Ors. 	. 	 • . . Respondents. 

By Sri A.t)eb Roy. Sr.C.G.S.C. ;. - 
S.. 

-' O.A. 109 of 2002 

Dilip iumax .'rante ' 	
. . • App1iCflt 

By q-4 v cc ate Sri N.3rah. 	,• 

< 	Ye r us - -. 
- 	 . 

¶. ,7 ion of India & Ors 	 . 	RcsponUflt' 

Dy Sri .Dcb Roy. Sr c.c..C. 

t 2002 - 

1.Th.$oendr?iflQ 

2. All ndia TelcO'1 nplOyeeS Uninn 
tjne:Staff a cuD. 
MarLtpur Division,. Impha1. 	 •.- 	 -- 
reprsentedbY 	 . . 

Sri ?j.Kulla Singh • 	
. . • Applicants- 

fly 1dvcCate ri  

. Versuz - 	 S 

trnicn of India G Cr:;- 	 -•-.• S 

• Respondents. 

By Sri B.C.at..ak, ,\1dl.C..S.C. 

ORDER 

.(v.C)  

[The issue !nvolved in ,thk cises pertains to 

c71ermdnt of tcrpOrarY statJZ in thc light of the 
sd 'me 

p epa.ret b' th 	
th5 Telecom Department pursuant tç dec Si 

the uprer1e Court in Ram op1 an others vs. Union 

of IndIa andc.hc•rS datel7.4.90 in irjt.peiti9fl(C) •o. 

- 	 1280 of1989.-KeePtfl jnind the 

k 



/4C u&re t 	cuoreuu COULSt 	the abcvc montjc'nt.d 

dirpctcd,thuthcrjty to prepare a schemL r'n rational 

/ 	
bsjo 	c 3c 

c. 	Crf 	-crc 	tha- 	one year in 

J 	thóf;te1ecc 	dc rtment. The department of Telecom :1so - 
followed the auit. and prepared a scheme of ccnferg 	.Ofi-:' 	-. / - 	 J 

- temporary status ozi casual labourers who were emp1oar andVe 
h ave 'cntinuousoervjce for more than one;year. 
in the te1ec 	department, kccrdjngly the scheme)cj / 

1.Casual Labor cr 	(Grant of Teinporary 	tatus and 

Regularjsatjcn ), Scheme l989wa 	prepa..ci. By order dated 
. 1.9 	the 	.)vernment of India,Depaztnent of Telecnrnu.. ' Y 	 ,t.1jC,Z0 

nictjca -mentioned about its lapproval on gran .toftempo_ 
rary 2tt 	to the casual labourers whc were eligible 

as on 31 . 3 .97. By the said COrrIzuUnjcar4cn it Wa3. clarified 

that the grant of temporary' 3tatus to the casual labouret s 

order dated 12.2 .99 would be af fectj'.e. .!ith*effectfFom. 

55,55 1:.4.97. 	By.th.sd  CcnnunjcaUon it WaS alsoclarified- 

that the persons would be eligible icr conferment cf 

temporary status who were eligible as cc 1.8.98. It may 
- 	 S 

be mentioned, that the said comnunicatjon was i.ssued•to 	- S 

5.. 

the authorltjes icr jud.ing
. 

 the e-liyibiijty on  

and did not naturally mean that one was to be in service ;. 	
on the date: Prescribed. on 1.8.98, 	"hat was Lnaiotedua 	to:ttain.theeug1bj1ity 

•'. 	t- erous applictjons were flied before us
-
forconferment 

tj

-  
• ofre!nporary s'aus in the light of the scheme. In some 

of,te case 
	we' directed the authority t. consjder:thc S 

Cas and to pass appropriate order. In 	Some,of the cases 

•.the authority 	assed orders rejecting their clain.iAgainst - 

which the a9grjcvod peroon moved this TrLounal by way 
S 	of these applications. In some of the applications written 

- 	
cotd..4 
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have peruseck , .
9  

background story of, the cchcne, wiich itself ref lecteci 

the approval cf the authcri.t-.y for abicrpticn of those 

peOr)3.e for giving the benefit cf Goverrrnent of Incti.a 

real icu 	s 

workea unzer 

Dcndents. m:re 

'I 

( 	 .4 

absorption cf the casual labourers thoo 

the te±ecom departmer.c from 1.8.98. Th.; 

ptIcularly, Tel,2ccizj department ccmmi tt'c3 

its policy for Leular1sation of cu h eittplopc's. In 

t 	cjrc 	tas w are of the opinion it will he a flt. 
• 

	

	 , iC tO i •Li' a:.pro ; ) .1 ati. diroc t .L':n to th: t1.prt.nint 

of Tolecth a.ic the Chf General tlaj 
- 	 -j..- - 

. CirCl,cu:ahaj to t&e approriatc 

tht. case of these .;:1janLs 'arcsIt 

responsible 5cmitt.c to CC through • ------------ 

atthe instance of the ZupremeCo.ut. The C3unCelfor 

the respcndent.s•'hc.,ever. pointed out that there 1a big 
setup 	 ..... 

cnange in the adr.inistrat!veLQt the Telecoji departrent. 

Referring tolthe new telecom policy of the Government 
j. 

of. India.1999,!.whercby. it.decjded to.corperatjs:.t .; 
through 

Telecom dcpart.nt. L.Flcirat,.Sanchar l4igam Limitod and 
. 	4 

rn4tters arenow within the domain of the 

3SNL. rio arc baslcally cjcernc.d in thee ap)1icatjon3 

as to.., the absorptjn o those casual. labourers who wore 

warked under the telccon department as on 1.8.98 and who 

were eligible for .jrant..cI.teporary ctatus as on that 
cay. Thccffjç.. cemcrdurn N3.262 94/93 STi.i datnd 

29:9.2000jj, indicated the co:jtment of the authority 

for regul,a;jsatjon of the ..aSua). labourers it' also 

appears from the Cciuni.catjon 4s:ued by the depart'nent 
of Tc1ccarun1cati 	datd3 .9.2002 which expressed its 

concern for ro3olvinj thz• Cjt.tjo. ! 	fl.0 .Pathak, lcarncd 
ddl C.G.S.0 souoht to raise a question of aintainabjljt, 

in scrn<:. of the aces Wherc flSL IC a party. flSNL 5i.flCC 

not nzjjcrI undcr Zectjar 14(2). the Tribunal ha n 
juric'JIctjn to entrtajn the rnatter.. In tildsc applicati-us 
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GOVERMRNT OF INI)]:A 
DEPARTMENT OF TELECOMMUt1ICAT IONS 

OFFICE OF THE TELECOM DISTRICT MANAGER 
SIrCHAR 

No. E-20/Grp-D/Rectt/97 
	

Dated at Si1chã,09-12-97. 

To 

The S.D.E.Patharkandi 
Patharkandi. 

Sub 	Casual labours(Grant of temporary status and regularisation 
scheme) 1989 engaged after 30-3-85 upto 22-6-88.) 

In persuance of the DOT New Delhi letter No. 269-4/93-STN-II 
dated 17-12-93 and CGMT/c4uwahati letter No,ectt-3/10/Part-II 
dated 4-01-94, the following nine casual rr:azdoc'rs in your Sub-
Division are approved for granting of temporary status on thi 
basis of particulars furnished by you vide your letter 
No.E-27/95-96 	 & Q. 

You are directed to take further action sfter verification 
of their eligibility once again on the points mentioned below : - 

Age at the time of engagement. 
Educational qualification uptc viii standard 
No of days worked yearwise. 

After conferring the provisional approval for granting of 
temporary status w.e.f. 9-12-97 to the casual masdoors mentioned 
below1intimation is to be given to TDM/Silchar for their place of 
posting which will be decided by TDM/Silchar. 

List of Mazdoors approved for TSM : - 

L.Sri Debendra Kr.Sinha,S/O Sri Paye Sinha,Vill-Guramanjee 
2.Sri Sukumar Sinha,S/O Late Kalaraja Sinha,VillJ(rishnanagar 
3.Sri Sujit Kumar Sharma,S/O Late Kant.i Bn.Sharma1Vill-Gojalghat 
4. Sri Nobend.tX Kr. Malakar, 8/0 Sri Nripendra Malakar, Vili-Iswrsreé 
5.Md. Azizur Rohman,S/O Nd.Surman Aii,Vill-Hatkala 

• 	6 ..Sri Nihar Dey, S/C) Sri Nripenclra Dey, Vill-Patharkandi 
Si-i Lut.hfur Rahaman, 5/0 Md.Akadas Au , Vill-Hapania 

• S r i Ratrieshwar Nath, S,'O Karnahwar Nath , ViJ.l-Narainpur 
9 . Sri Pritu Bhusan Hcy 8,/0 Sri Puma Chandra 1oy , C/0 Prasanna Choudhury 

P.O.Gi.rishganj. 

(S.KSarnanta) 
Teiecom.District Manager 

SiJ.char. 

Copy to 
The A.0,Cash,0/0 TDM/Silchar. 



GOVERMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

OFFICE OF THE TELECOM DISTRICT MANAGER 
SILCHAR 

No.E-20/Grp-D/Rectt/98 	 Dated at Silchar,09-12-97. 

To 

The S.D.O.Telegraphs. 
Karimganj Telegraphs Sub-Division, 
Karimganj 

Sub 	Casual labours(Grant of temporary status and regularisation 
scheme) 1989 engaged after 30-3-85 upto 22-6-88) 

In persuance of the DOT New Delhi letter No. 269-4/93-STN-II 
dated 47-12-93 and CGMT/Guwahati letter No lRectt-3/i0/Part-II 
dated 4-01-94, the following nine casual mazdoors in your Sub-
Division are approved for granting of temporary status on the 
basis of particulars furnished by you vicle your ].etter No . 
119/Pt.II/95-96 dt.8-12-95 & 10-7-95. 

You are directed to take further action sfter verification 
of their eligibility once again on the points mentioned below - 

Age at the time of engagement. 
EducatiOnal qualification upto VIII standard. 
No of days worked yearwise. 

- 	
After conferring the provisional approval for granting of 

temporary status w.e.f. 9-12-97 to the casual mazdoors mentioned 
helow,intimation is to be given to TDN/Silchar for their place of 
posting which will be decided 'by TDM/Silchar. 

List of Masdoors approved for TSM 

I .Sri Nripendra Ch.Das,S/O Sri Ganesh Ch.Das,Vill-Bakrihawar. 
2. Sri Samsul Haque, 3/0 Sri Mat.iur Ral:iarnan Vill-Lattimara. 
3 . Sri Manindra Oh. Nath. 3/0 Sri Mahendra Oh. Nath, Vill-Kankalash. 
4.2jri Sahabuddin t'lazarbhuyan,S/O Md.Mosaraf Al.t,Viil-Latimara. 
5.Sri Niranjan Ch.Das,S/O Sri Sujit 1am Das,Vill-Paterakandi. 
6.Sri Birendra Das,S/O Sri Kiran Oh.Das,Vill-Dakshingram. 
7. Sri Dhirendra Sarkar , S/() Late Raychand Sarkar, Vill-Shyarrinagar 
8, Sri Dilip Nath, 3/0 Late Rajendra Oh. Nath ,Vill-Katirail. 
9. Sri Mohit Roy, 3/0 Late Ramchran Roy, Vill-Umapati. 

(S . K. Samanta) 
''lecorn.Distric.t Manager 

Slichar. 

Copyto 
The A. 0. Cash, 0/C) TDM/Silci.iar. 
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GOVERMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

OFFICE OF THE TELECOM, DISTRICT MANAGER' 
SILCH'R 

No. E-20/Grp-D/Rectt/99 	 Dated at Si1char 09-12-97. 

To 

The S.D.O.Telegraphs. 
Hailakandi Telegraphs Suh-Divisio:r, 
Hailakaridi. 

Sub 	Casual labours(Grant of temporary staths and regularisation 
scheme) 1989 engaged after 30-3-85 uptc 22-6-88) 

In persuance of the DOT New Delhi letter No. 269-4/93-STN-II 

dated 17-12-93 and CGNT/Guwahat.i letter No.Rectt-3/10/Part-II 
dated 4-01-94, the following, four casual masdoors in your Sub-
Division are approved for granting of temporary status on the 
basis of particulars furnished by you vide your letter No.E-
22/Rectt/95-96 dt.14-8-95. 

You are directed to take further action sfter verification 
of their eligibility once again on the points mentioned below - 

Age at the time of engagement. 
Educational qualification upto Viii standard. 
No of days worked yearwise. 

After conferring the provisional approval for ,granting of 

temporary status w . e . f. 9-12-97 to the casual mazdoors mentioned 
below.intirnatiön is to he given to TDM/Siichir for their place of 
posting which will be decided by TDM/Silchar. 

List of Mazd'oors approved for TSM :- 

1.S.'i Sashanka Kumar 'Das,S/() Sri Suesh ch,Das,Vili-Katigorah. 
2.SrI Amaresh Das,S/Q Late Hormohan Das,Vill-Ba'krihawar. 
3.Sri Ashim Roy,S/O Sri Atul Ch.Roy,Vill -- Mat.iiu'ri. 
4.Sri Arobindo Das,S/O Sri Arun Das,Vill-Sripur. 

(S.K. Samanta) 

e7c Telecorn.DistriCt Ilanager 
Silc.har. 

Copy to 	
The A. 0. Cash, 0/0 TDM/Silchar. 

'I'oiecç'. Dr,istrlct Manager 
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Annexure- 
CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAjATI BENCH : GUWAHATI 

ORDER SHEET •0 •  

Original Application No. 141 of 1998 
0 0j 

YAppljcant Cs) 	All India Tel 	ErnployeesUnion & Another 
Il 	 vs 

Respondent () 	UOi & Ors 
0 i• j 	 •L: 	 - 

Advocate for Appljt (s) 	K.3harna Mr SSarma & Mr.  

Advocate for Respondent(s) : 

S 	Notes of the Registry 	 - 	Date 	
Order of • 	the Tribunj 

2.7.98 	Heard Mr. 8.K.Sha 	1 :  earned coursel - 	appearinq on behalf of the applicant and 
Mr. 5A11, learned Sr. C. 	for the respondents 	-• 

APplication is admitted hr.  
BKSharma prays for an ntrjm 

order not 
to discontinue the services of the 

applicants Hr SAl1'has noi lnstctions 
in this matter 

'Issue notice tOshow cause why 
interim order as prayed forshall not be 
grantod Notice is return1e by 4 

Meanwhile the casual workers shall 
notbe disenq-a ged and the 	 shall 

0 	

be allowed to Continue in their sejces 
List it on 31799 for orders. 

• 	- 	Member. 
Vice- 

4 



- 	- ....- :------ 

	

.....-.. 	-. . 	 .. -•-;-::.--- ........_ 
- -'----- - -. 	- -- 

J1LUU 	.. 

todtermme the stifihatI0 or otberWe of the post: Views of the- 

nionmaL9 	
be considered whenthe questlOD is eY21IUD 	- 

Ij 	
-jsNo 

coirespondeci11be enteitamnedwith the Union regar 

ding fcation of individual osts fhe question of fixation of standardS- 

for creb0fl of posts i a different matter and does Dot Ia-U in the above 	 - 

..:: 	 _... 	 -. 	- 

-- 	---: 	
- .::- - - 	

l66,6)..SRdted3131965 

-1 	 --- - :- 	--- - - 
I Honourablv retired Telecom officials of any arm of servICe 

- are ehle to bold oce in &oatIOnSfUfli0ns 	 - 	- 

- 	- 	
179159SR dated 23 260 and 33.7177SR dated 26-124T 

areeitted to hold officemUnionsi employees 

.- 	

- Associations of their own arm of srvice and their own Circle1sj0fl . 
	. 

I - - - and Ill india Unio concemed ouly: :  A. class m employee Can be- 

. . .- 	
me an oce bearer of aUnio!AS50cjon of Class W employee . 

: 	
suoject to the cond.iti0flS that (a) the official belongs to tne same arOl 

	• 

_-of service and tnsain c rcl in thecas&b Circle DnbtT and 
same 

Circle level and(b) 

- - constititiOfl of the Umon of Class IV employees provides or mebe 

:;--- 
shipof Class fit emplo) ee& Ther is no 	

an employee - - 

..::: boldtng offle sunultane0lY in two or more branch Unions at Di - 
Indma leel nrovided the branches beiog to his 

: -- o 	a 	
of seice,CirCl and Divisifl. The above restricttoflS snail ' 

- -- I nohoyet apply uj..  çs_of eniplOVeS holdifl office of president'\ 

- - 11-23173-SR thrted 8-145 

- 	---- - 	-- - 	 - -: 
	- 

i -- 	 pcCflbd: fcjlities shouldjiOt be tended to branCh of ' 

:- 	UthonsiAssocato' 	
ny of theoffi ce bearers are non..empl0fe 

4.._ 	(iitsiderS ) - - 	 - - 	-- - - --- - - -- - i71 7sdl728!84SR 	d date 9-108c - 

h-• VRu I IngseerShlPb' 	 ,. . 
---- 	- -- 

	

seCtionS anu 	 .... 	

. . 

to in the Commumcatiou With a view to facilitate quick an 	- 	 : 	- 	

auS° casu a our cq\er 

	

eath non'iCO 	
addresSt0 the aam 	- 

- 	
ThPay 	

to otC 

n 	authorie conceed at deeflt 1ee 1s, shuld de with 	

be examined 

brAy oneb ct 	- 	 - 	'- 	 - 	

ffwever no- rep1jU respect ot such gnevanCeS woidd be sent to the 
-i 	 - 	-- 

-- 	 - 	— - 	
-_; 

	

- 9 Creation d 
aboli3u of posts's purely_an admmIStratie -_ 

I -- - 	 - 	 - - 
	 - 

- ma 	and it 	ot a sucjet 	the Union n disenS w th te - I 	2 	 ve 	rec-d de 1) and vet to o 

Admmin0n t ccr e jpt to dcckdeeera pr- - 	
not j 	otog 	Un1CS! 

- 	
V 	- 	- - 	- 	 - - - - 	- - 	- - - 	- 

- ..-.--...-. . .. --. .--------- 

- 
- 	 A 

1 

I 	 - ------ 	-. 	--- '- - 	- 
Lt f; -- - _-_=--.z_____•-' 

r 	
L-1° - actionISitO be. taken on difect retflCe 

: 	 iions except v1aei siecthc311 ordered by MistrIDe 
-- —, F tTeTcôBOa 

.. 
?: •moI1ssO... aons:the 	.  

or the o1derof correspondi.g office otthe President ønly should, 
normally-address. th 	

ecretar1eS!.. 

1 
Deputy. autaOr1S by theff 

Genera1Secretar1eSIflaY also address coxnmumcat0t0 the AdxnimS 
tration ut thefeferncetT1ade by them should COñt2JU a c'ear mdi: im 
ton that the same are being made under the authoritY of the General 

Secretary concerned 	 - 	
311!64SR diited 5-4-1969 

--- 	- 

	

6 The Administration il send replies to có 	tionS from 

Urnons[AssociationS addressed to the General- Secretaries of the 
Umons[AssociatiOS and to the Headquarters áddfess of the Branch- 

- Unions conceme ith the only e-ception of D 0 letteS from Presi- 
dent. Repi es to such D Os ma' be sent to the Presiden but thee 

	

- 	
v ill also be msanabh' acdresed to the HeadqUarterS address of tne 

- UiuonJBranch.  Unions concerned unless the sender of the rep V IS 

	

- 	 the opinion that there are spec2i easOS or cirCUmStanC for seuthng 
reply dir t the addres of the president... 31 .j66SRd! 24-il 66 

- 

Tb UmonsAssOC1a IOnS shall not esiol1s!T0r support the-
cause of mdix idual goenneut ser'antS relating to se ice matters-

Vhensuch:Teferee5 are recel\ ed he U
monst SS0Cibons may oe 

3. informed that they are p-ecii g up iiidriidiaI cases with- - 

J1 	
Admin1Strat10n and as sucb theiri.. references are 

deci from takin 	 being 

ftled 	 - 	 i6-2j72-S1 dateL744r 

	

1 	 - - 	 - 

	

- 	 .......... .. 

 
As per the existmg1YSte the entire working of an omce 

is 

appropriately.. distributed among its different sect1qñ for quic
.k and.' 

pt0perJP05 	WhenaCOmm0n irei 	
ch4ea1- - 

n1 nictrative nicoilvemence an& - 



V 	 JVVt 	 IL I 

V 

(T 
•V 	 • ' 	 V : :: : . 	. 	::: : 

Trde UroFai!its 	- 	 - 

	

; 	

COiPiation of 
- 

DorIo 	
: - 

A com j 	
un 'ated 	this 	'etter 	1.77 SR daj the:BthJj 	I57 -, 

fi  

	

i 	&meofthe lStructionshav 
L1OflS nave tho been 	A fleed s tflo-e 	tak_ 

the compi1a 	uptodate to xnakezt idy andu 	forthe ' 
- use of all adrnftatje âutoortje 	

flow n'ã1e upto-. 	_ date WCOOJg all rns&nctons issuj up:to 	Mrclt1987  

	

1: 	
encjoj Efforts ha beemade o 

mcrp6rte alln ~ 0  

	

( 	but f 	Om$tOns 
are thee these thay be broLght o the n5tce of 

	

t 	 VV 	 •V 

çogn 	 - - 

i Reque for rcotion for 	
hould be ard to Deptt of Te comf Considera onz 	 - 	 - 

- 2XILS a gene-at le, UonsfAati 	eted rom 	- tio on All India bassz e the Al! 
-India body is 	 All 	= kaia ifmon 

so recosey formbranch at Circle, Dstona1 
2nd local 'evels as provided their constztuons_ The oraches so 

- 	

formed are enrjj to gettrade union facIhtiesNo separate recogn- 
- Lbranchtion orders are requ red from the Directora for each newly Opened 

- 	 - 	 --.. - -- 

	

j 	 If a new CffC'C branch '_foed, ne 	A ll  India Union wilL inform tue Directo rate which, will advise the Circle Head for exte on of trade union fa 	 - 

- - - - 	 - 
- 	 J4:1 '6 r ed 6 1987 	fi.4 

 If a new branch is foriped beliw circ le ed the concercJ 
v-circle union will intimate the fact to the cirJe headwho vilI 

-ad'jse his divisional headJloc officer Incharce of the brarici for etens,on -ofrade unior. racilities 	 --- 	 - - - 	 -'- 

w. 	
J5 When a new brana is formed, it may not bepossj1jThr a : 

vaiëty of traae uluon reasons to send notices etc in alvance Jo the 
Mministratjon or to pubhshany notice about t 	leeting Jn,,such - 

-cases even if a formal notice Is not issued for couie ceetjng of 

	

the proSpectre membe for formm aner branch 
and elections of 	' 

office bearers,  the mten 	
to hold luch a neetmg should be ommu- 

flenIy if necessary to the head .of CirclefDjvjsfo as e. 
	 - 

- Tthcaseinay be This should be donebyThe Cfrcle Se 	ymthe 
- : 

case of formation of aDjyisjonaj  

Y. 

\O 

mc tzr-nsr and ccnd't oilsinc 	: 	tin -s-, 	coca 
z 	tons are'-:ccgsed ar rt.nrvicd at 	_ 

I 	s - list of reco-ed Vor,ASSo 	o1s as Or i 4 1987 is 

	

at 11 (0LpLisned 	-- 	 - - - 	 - 	 -- - 

UnIons/Aociaior 
nae LneLrbrauchat the C c1e .ard Div sianal 1eves and corresooncence is excaaiged with these - -- 

	

- - braiches by the heacJof Crcles alid DjviioJ Ocers respecth'ejy 	--_ Federatjbn 	a1fAll1ndia body and- it does not ha at Circle or 	 ebrncfies :- 	 lOser ieversoJythe Federation at toe Centra -- 

-authorised to &rdthàte the activities of Cent-al -Uhiäns Nothj-- 
-EL-•---- coordinating 	

other level -,is -recognised by the-L--- 
-,-- 

dafed 6 2-68; 13 8'77-SR dated 22 - 	 __-;_ 	
- - 	 - 	 - 	 -- 	 -- 

H Chan,eJ of Com1un,cãt,ons 	
— 

- 	 >1 \Vie Goerament sant a-c eo or an Assccia1ons t onfajj0 1the CCS 'Cønduct1 RuFesl964 
'--- -T - -the. (JoVernment is notsuposed to enter i -  o corresPondence with - 	 t1ie Association off theff sen ice gheyanc in ess tcey hae 

 

recogxuton bthe Gove'-nment for this ptre---- Therefore 
 ru1e no coresponden ce  should oe entered into 	any unrecognised 	14 — Urnons/Assoations nor corjs of thLxr ctt r, ec shoua cc forvvar- 	

- 
-ded to au37su5orQmate unir for actLon - J 	- 	 - - 

	 - TheAil India Umoflsbave their o -aj- cnes at Circle, Divisio-na' and local le'..eJs '-The Central Unions and  tei- branches should - COrreSpoflddjreètjy only witi the.àuthorjt;s Lricbarge àf the unit they .V 
- 	 epresent i 

e a local LnJon-ho1 Lorespo'ia only with toe local VVautnority a Dtvsion 
Unon with inc oivisjouaj authorit, a Circle on with the Head of the Circie and toe Ceatraj 

U nions with  the - 1)0 or the Governirent through the D G 	- 	 - 	 - 

3 epresen tatiorts 	the Ui3ns are ld to the maec 
- --qncer1ung the unit they represjt i e a Di islonal Union should take - - 

= 	 COnceg lheDw10 as a' who TetJje Circle Union, matters concerning the Circieá awhni 	r4 	'- -- 	- - - 

V 	 •V 	 - . 	 .- 	 V 	 •V• 	 - 	 V ' V ' 	-  
- 	 ---=- V-=----------- - - 	 - 	 .V 	 - 	 V 	

__V_V__
•- 
 __V_ 	 V 



--- 	 .--------- 	- 	. - 	- .--. --'--". 	 - 	z_ 	- 	 ..'-". .---------. _____ 

—'-: --- 	----.- 	.----- 	 ____-_.-:------,---- 	-- 	 - 

::::.:- 
- 	
': vz := 

- t - . 

Besides the Cairmanthereshall.be notrnorethvemernrs- 
 

	 - 

	

4;on the officiaIsi4be n9mmatedjl theChat 1- 	- - 	 SiI 	Sii1 	 ma.jonty,. z- 	 - 	_ 	.tectby simple 	one of its members 
Repretavesoñthiff 	 leacLer, wifo snail hold thatffice foi a 	enod (c) 	 si! 	 of one year but 

SLL.LL_bC eigjb1e for re-election, a vacancy cai.sed 	ceath ret 	t 
sball ffotThëre thaij 14 nem&rs 5ii thstaff side nomij 	; 	.. 	resignatic 	tansfef etc will be filled for the unerijred 

zed by the Asationsftjmons/Federab6hs- 	cogmsed for the  

: 	
poseofrepresentãtionon 	 .- 	6 	Nofluiition of representanveon t 	 reco 

:----- 	-5__ 	----- 	employees' orgamsations 	--- 	- 	- 	- 	- .1 i  
-_; 	?'ote1Where-  there arc tso ormorezFedt oDnioflS[- 	 . 	 - j 	 -. 	- 

I Associatibns fepresentmg different categones oEstaff the Cha'riBa 	 - (1)_ At the commencement of the constitjtion and thereafter - 
- 	distribute the total permissibre representatioif of the council oa_ 	 whenocca&ons arisç each recognised employees' oranisatxon wc1r - 
- 	the basis of the respective xiumerical strengthsof the 	categorieS- . 	i 	term shall include a Federation, a Confederationan 	&ssociation 

Ot1crne& 

	

: 	- 	----- 	- ' fr - 	- — - :C 	 and 	a Umon eligiole 	for 	represenfation on 	the Council 	shall 

	

_ 	 .- 	_--;.- - ----- : 	'--' 	 the number ofmerabers it flay nominate on : •:' Note 2 	SVhere therèietco 	 the COUnCIL i revresentmg the same categories of sta5, the totaI 	erm.issib1e repre-  
sentation shall be dtstnbuted b 	the Chairman on the basis of the 	I 	 - 	'2 	' 	t 	" 

' 	
rp oiinti.mation as Ifl Clause (1) a recomsed emplo- 

I 	 recectiv 	minbersbp of each Umoii'ssociatioi 	 - 	- - or,anisaton may intimate in jorm B the name or its reoren- 

. lNote 3 	ffj 	hasbeen cnange rn themembersrnp of th 	- 	tt1sS 	 -: - 	- - 	- 
d 	: 	AssocxationjlJmon propothona 	representation pjeji could only be- 	- 	- - 	 - 

- 	changed after senfi.cation of memoersLp to be done in tne manner 	Ii_the esent of retirernnt 	resination 	ceath etc of a _;- 
- -;-;;--: prescribed by the Government. 	 -- . 	- 	 representative of an employees! organ..sation, such ogamsanon tha-- 

nominate or in the case of retirement 	re nominate its representatre 
Note4Distribution 	of 	seats 	may aIbedonb bj' tbe---- 	 --- 	- In 

- 	Cbamair-consu1tation with &e 	sscciationsfUuons u any other  

- 	 acceptabIet Associations/Lnioiis 	Oirrecernt ofmtaüoaunderC'ase (2) or (3) aboe as  
&;--- 	 - 	 --; 	 - thecase may btheChairman ofthe Council shalf consider 	ne I 

--- ;_ 	Note 5;;:-  For the purpose of n3rninatlonThnthe staffside, onlv 	7 the 	ominaton - is-  m accordanc 	with provisi6ns of the scneme and - 	 r 
those FederatonTs[Associations/Umons sill be recognised 	hich ha 	' 	 - - 	the employee'orgamsation cbacerne&- .. 

yedrecothfio 	in the past, and whichepreseiit broadly and 	 - 	 . 	 - 	- _; 
âdeqiiatelyalithô categories of employees of aDepartmeit 	 ofMember— : 

the case of a Depthinent.. where there basTheeit 	 recognis . 
F'knUnionitb e 	 - 
FederationJAssociation[tJmon does-not rei,resentalL thetegori 	 ; :1Ythnibt therewi1lb no baftoienommatioii;vàcaiicie 	used -- 

I 	 - 
NcCrson vbo is not 	mplbyeornonot.rably  

TQetired emploeeofthe Cen1ralo\ertment shall 	iember of-a 	 uch ofit - 
2• 	it çonQc1k. 	 : 	 - 	- 	 cJ 	offlce bar a annual election. - -?-- 

Noie:; Gi'en 	nay rernt an ex-cinpiovee tobernember  

Council aft 	examinmg t 	neris ofeaclindinduaL cae  

- 	- - 	 - 
id StafF s ds 	a 	eacc appo 	its Secetzr) or 	- 	- The Cuc'tmay appomr Co 	frog a -isL ts rnern- 

Secretaries f'om amongst its epreeatats 	- 	 - 	bers tost1L 	id report °&Y ptt5 ralLag wxth)n t sccpe - 

I  
: 	 - 

- 	-- 	--- 	-. 	 A.  - 	 - 	____------_-------- - ---- - 



	 - •-, 	-- _-___ 	_ 	
--- 	 . .--- c••_ 	------ '".• . -. .-. . 

- 	 -- 	 - 	-: 

kb 

- - 	 LC:aECnC 

	

Cojn 	
: 

t- 	 in conajo 	oce 1etr No 28-.55f86 S'T thted - - 	 _ : 	the 28tiiAugsrJ9&7 oi the under:: 	
Moae 	crsItLo fl  I

- 

	

	 1) Tle STaf 	:1fomtffse-ai petativeorunjon 	 - - 	 - 	

- affiia 	to 	

oLtc 	oTe ecmrd rn ne Dep 
- - 	 taffS1de-memberszd b4 - _ 	

ment of Teiecmmtions under me scfi 	oJoint 	-- 

L 	 -- 

4 2) Te 	onson 	shall tajthe nothmaos to th 	
ShoTztJe 	 - 

Sthff 	
&o 	 - _ Roe L 	

—Ts Conbti may be caRed the 	 of tue :- 	Coun1 	
nder 	e1eom CcIe- 

: 	
- 	 f Telecom Boardm tn Dat of e ecomm0 	der 

	

- 	 87 - 	
the Scneme for Iomt Con1tie Machme and 

	

In COfltiflo cf tins offic1euerf- 	Wodaed the 28th 	j 	ttion forCenaGet Emoiov 	----- - 

	

- 	kugust I9S7OnL11eabosesubjfrIs 	 f - - -' -  

	

- 	illbe set uni all Tetegraph Traceflt 	
:- 	- 

- 	
£

tj 
n g 	

• s 	 - 	- 
Central Goveent foraom  the  Scqeme 	phblem t 

:786S dt 25-87 	£-;_-- 	 : 	: coth od Qf the Depaentoc 	 all 
- 	- : 	

JeUenTod 	
: 

I : 	rdrnateodo ffi unor 1t = 

	

March 1987, th question of ncreaing the nt?nber of seats in the 	1 	Objects 
 

- Re2toiia1 OU]CL in T&ecom Circle due t6 merger cf Ctjj Vijn - 	 - 	- - 	 - -- - 	- 	 - 	 - 	 - 	 _ was der c6dan rt 	beende&ed th Wumber 	 : Theobjectof the CouI js to promote haropJods re1aons ad 

CT 

	

of seats cfhe stag side rn- all Circles may è ltcreased to 14 co a 	 secure the ae msure of cooperation -between jhe central 	---- 
to gi 	adeqrn reprenttjoq to 	Ucios funct1ornag in the 	J 	Goemet in its capatv as emP'oer ,  and the 	eral ody 

	

Civil  Wing Th total uruberof 14 Iea WtU rot b further ni- 	 .emplo)ee 	matters o co0 concern and further to increase -_--- 

	

creased on accot of foation of new te 1 hone districts or upgra- 	 the ecIecy of me puotic sece con1bmedth the well oerng 	 iZ 
- dationof mrno- disthcts rnto majordtrjt---_ 	_ 	 - 

Sope 	Fucon 	 -: 	
-- 

tion 

	

- 	 OTNo &7,86Rf dt 13-10-87 : 	 - 	scope of the Coql will include all local mattejs relannjt6 
j 	 7L 	

ditióflsof ;èv.ié üd 	 . 6th. Ma cli 4987 on the -aboé subject wherejjj the decizorr 	 and :standard of work jth particulae 
con e) ed that on the offical side, the'Chxef Eng 	rcome 	 :J'c.ren9to bc con - shall be mc1iided as a Member ofthe Regional Council .-j--j--  -- 	

- he subjects to be-discussed at the local cOuflCj]hold be 
: 

Chief Eenginecrs to attendthe m 	gsbftfiéRegion Crnncjj 	4 	 paneL of theldcal Cnitni 	---- 
-rhe•wnore 	 -:Oex~efq 	er. 
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categorization and submit fresh application in. case continuation/applications 
submitted earlier are not in accordance with the above instructions. 

(10) The employees working in. MTNL (excluding .the corporate em-
ployees) are at present DoT employees and their service conditions are gov 
erned by CCS (Conduct) Rules. They will be taken as a part of POT. 
employees for forming the unions.  

15 
Letter No. 13-1185-SRT(Vol. II), dated 30-5-1994. . 

Clarifications for forming service Unions/Associations under. CCS 
(Recognition of Service Associations) Rules, 1993 

I am directed to invite your kind attention to DoT, .OM of even number, 
dated 19-4-1994, (vide SI. No. 14 above) in which the variOus employees of 
the Deartinent:have been categorized . for the purpose of forming service 
unions/associations. - . •' . . 

2. References have been received from some of the units is also the ser-
vice unions seeking clàriflcátion on soine Of the points regañling aategoriza-
tion referred to above. Th aine are clarified as under for your information, 
guidance and necess?y action ........ . . ., ,. 

Point1.—Whethèr the CCS (RSA) Rules, 1993; a pply to itidustrial 
workers of Telecom Factories/Telecom Stores, etc. 

ClarrfIcation.—No. The CCS (RSA) Rules do not ipplyo the iidustrial 
employees of Telecom FactorieslFelecom Stores, etc. Hover, these rules 
apply to the non-industrial employees of these units and such employees are 
entitled to form a union along with Telecom Group .'C'I'D' employees 
referred to in items 6 (1) and 6 (2) of this office OM., dated 19-4-1994, cited 
above. 	 . . 	.... 	. 	. 

Point 2.—Whether the Stenographers can form a separate union exclu-
sively in terms of the OM, dated 19-4-1994 

Clanfication.—No. The Stenographers posted in' th. sSX. Unitsrrele-
graph Traffic Divisions are eligible' to form a.: 'uniOn along -with Telecom 
Grade 'C' employees referred to in item 6 (2) of the OM, dated 0-4-1994. 
Stenograpjiers/PAs including Senior PAs posted in Circle Headquarters 
Offices of the Telecom Circ1esan form a'uniôn along with - administrative 
office employees referred to in item. 6 (4) of the OM.-The StenographersfPAs' 
working in the Civil Wing/WPC Wing would form a union along with the 
Civl WmgIWPC employees referred to in items 6 (5) and 6 (7) of the OM. 

Point 3—Whether all the employees working in the Telecom Circle 
Headquarters Office would form a union of administrative office employees 
referred to in item 6(4) 

:Clarzfication.—Yeè. However,- this will- exclude JTOs, ASITs and other 
employees of the Civil Wing, etc., who'are.frequently transferable from the 

- 
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Circle Headquarters Office and will include Telecom Accounts Clerks posted 
in these offices. 	 . 

16 	
. 

O.M. No. 13-1185-SRT(Vol. 5 1), dated 15-2-1995 
Categorization of Group C'/Group 'D"ernployees for the purpose of 
forming' Service unions/associations under CCS (RSA) Rules, 1993,in 

Departmentof Telecom  
A few staff federations and the service unions had desired that the issue. 

of categ6rization of employees vide 'this office OM of even number, dated 
19-4-1994 (copy enclosed) maybe reconsidered. 	. 	. 

Taking note of the demand of the service unions, to mention a few, All 
India Telecom Stenographers Association, National Uniqn of Telecom Engin- 
eering EmplOyeOs,.Line Staffand Group 	Bhartiya Telecom Technicians'. 
Union, Telecom Accounts Association, NFTE, the above issue has been re- 
considered by this office. It has been observed that the categorization as d- 
cided vide OM; dated 194-1994 1 and the clarificatosy orders issued by this 
office subsequentthereto is'ixiro1der  and does not require any further modifI- 
cation. The proposal offOrming an exclusive union by the Stenogranhers/PAs 
and Telecom Technicians has nOt be&.n agreed'to.'As already clarified vide this 
Office Letter No..' 36-4/94-SRT, dated 14-9-1994, the Stenographers working ' 

in Telecom Circles including Senior PAs would formthe union along with the 
Administrative Office employees referred to as item 4 of Para. 6 of the OM, 
dated 19-4-1994. The Telecom Technician.s would form the' service union 
along with the other Group 'C' employees referred to under item 2 of Para. 6 
oftheOM,datedl9-4-1994.., 	•. 	

: 

Taking the above aspects into account, the list of categories and the 
details of employees coveted by each category is enclosed for information of 
all concerned. The recognition of applicant service unipns whose applications 
have been received within the stipulated date, viz., 21-1-1995, would be con- 
sidered as per this categorizátiOn.  

LIST OF CATEGORIES cONSTITUTED 

Name of categoly 	Details of employees covered in the calegoty 
NO. 

I Line Staff md G muli..
' 	Line Staff sucha Lin'emen, SIs, Us, Regular Mazdoors 

employees' ." 	- . ..-.' and Group 'D fnpWyees of Telecom Engineering, non- 
lodus 	GraUP: 'D' employees of Telom Factories, 
Telegraph Traffic, Accounn Wings of the Deparlinent cx 

the Greup 'D" employees workin g in Cle 
Heaü Oc Civil Wing and fonitocr 
Organization WO  are Since included in other categories,  
viz-, category Nd.s. 4,5d7 reapecrively..  

2. Telecom Group C employ- All Group C employees of the telebDM7 Engineering 
ces -  Telecom FaCtOs (non.mthistijal employees), Telegraph 

	

Traffic and the -Telecom Accounts Wings- excluding 	' 
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Clarification...— No. The Stenographers posted in the SSA Unitilrel& 
graph Traffic Divisions are eligible to form a union along with Teleco 
Grade 'C' employees referred to in Item 6 (2) of the OM, dated 19-4-1994 
Stenogjpherp5 including Senior PAs posted in Circle Hcadqu a5  
Offices of the Telecom Circles can form a union along with administraijvee 
office employees referred to in Item 6 (4) of the OM. The Stenographers/pAs 
working in the Civil Wing/Wpc Wing would form a union along with the 

71  Civil WingfwPC employees referred to in Items 6(5) and 6 (7) of the OM. 
- . 	: 	.. 	'----------------------------------- 	 h as Linemen, Sis, Lis, Regu- 

. 	. 	

if 	d Group 'D 	Line Staffsuc 	
d Group 'D' employees 0 

Point 3.—. Whether all the employees working in the Telecom Circk 
	Luie Sta 	an Headquarters Office would form 	 ". .1 -:-.I a union of adinimstrave office emp!oyecS . j 	.-. . . 	employeeS refeed tm Item 6 (4) 

•, 	
Mazdoorsafl 	. 	

non-Industrial Group 
T 	I  Clanficatjon..... Yes. However, this will 

Telom Engifleerlt1g1 
D'employees 	Factories, Tele 

Wings of the exclude JTOs, ASTTs and other. 	
. employees of the Civil Wing, etc., who are frequently transferable from thd 

Circle Headquarters Office 
Account 

e Department excluding tl?e1 , 
and will include Telecom Accounts Clerks posted .; ployees workLng rn 	HtdquartcrS 

in these offices. 	

•. 
. 	 .... 	

. 	
. 

Offices, Civil Wing and 
since included in 

.. 	- 	17 ... 	.., 	
.: 	' 

Nos. 45 

O.M. No. 13-l/85-SRT(Vol. Th dated 15-2-I99. 
and 7 respectiVely 
..... 

. 	--. 	.. 	
cCthployeesofthTee corn . 	

2. 	Telecom Group 'C' eni- Categorization of Group 'C'/Group 'D' employees for the 	 -. 	 Telecom FactoOfl-1fl g g;T forming of 	 purpose 	 ployees service unions/assocjations under CCS (RSA) Rules, 1993, dustrial employees), Telegrp - 	 excluding . 	• 	
'" in Department of Telecom - 	 ... the Telecom Accounts 

.......... 
A few staff federations and the service unions had desired that the issue 	-. 	• 	 ,. :1 . 

rkin 	n the Circle .. Group.'C cmployççS0o 	(Civil), Headquarters 

.. 	

. 	- of categorization of employees v:de this office OM 
1'0fh0civllwmgafld 

- Group C emp Y of even number, dated 19-4-1994 (copy enclosed may be reconsiderJ. . 	
. 	-: 	.. 	 . 	- 	• 

Orc'anizatiOfl 	who 	are . 	TDfonttoriflg 	
6 

2 Taking nJe of the ernaz 	ofthesvje unions to mention a fcw, All 
India Telecom Stenographers Association, National Union 

d under category Nos. 4,.' since 9overe1 	
Junior Accounts Offi- 

They are categorized excluded of Telecom Engi- 	' 	
.. fleeting Employees, Line Staff and Group 'D' Bharariya TelecornTechnj Group 'B' Officers 0 ith .,.. 	.. 	..• ciáns' Uthon- TelecbnAccoun 	Assccjatjon NFTE, the above issue has 	. been re-considered by this office It has Officers Association. .. 	

Tcleraph Assistant Supe e 

	

been observed that the categorization 	
JTOs 	- 

	

as decided vzde OM, dated 19-4-1994, and the clar'ficatory orders issued by 	3 this 
JTi Traffic who iiav 

office subsequent thereto is in order and does not requfr& any further. ' 
modification. The proposal of forming an 	 . ... 

ts of 1 clegraph 
inten leen meroed with iTOs 1i' since - 	

ces posted in the Cir- exclusive union by. the Stenogra- 	- 	. 	
Office em- 	3roup C'/ P crnp ?' are not transferbe 

phers/PAs and Telecom Techniciars has not been agreed to. As already clan-. 	. 
.3 4. ..AdminiStfatl%e fled 	wde this 	Office Letter No 	36 4/94 cicHeadquaTter •• 

	d uarterS. 'J'his cate- SRT, 	dated 	1 -4-9-1994, 	the 	 - 	ployees 	' 	r 	outside the Circi Stcnographcrs working m Telecom Circles including Scnior PAs viould form thc .' 	r union along with the Adriunistrative Office employees referrcd to as Item 4 of Pars 6 of the OM, dated 
nclud 	Senior PAsIPAs/ - 	gory would alsoid the SSAs and the in 19-4-1994 The Telt.coni Technjc.mans would 	 ' form the service union along with th 	other Group 'C' 

stenographers p 	
Offices Circlt 1leadquartcr, 

	

employees refered to 	 -.. 	• 	. 	.. 	 . under Iteth 2 of Para. 6 of the OM, dated 19-4-1994: 	--.. 	0 	•- 	. Nov- 	Grou . 'C'/'D' 'employees ? f the Civil 
Wing Telecom Civil 

Garetted Staff 3. Taking the above aspects intO account, the list of categories 	 - 

Eecttical, Civil, Architect Did 
plines) excluding JEs who are since c and the 	. 	. 	 .... 	.. . details of employees covered by each category is enclosed fOr information of under category No. 6.  
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.,gl -
coriccrried. The recognition of applicant service ufliofls whose applications 

iiive been received within the stipulated date, viz., 2 1-1-1995, would be con- 
5 dered as per this categorization. 

LIST OF CATEGORIES CONSTITUTED 

Name of category 	
Details of employees covered in the category 

I 



JEs of Civil Wing 

Non-Gazetted Staff of 
WPC and Monitoring Or-
ganization 

This category would cover JEs in all the 3 
disciplines of the Civil Wing, i.e., Civil, 
Electrical, Architect. 
All Group 'C'/'D' employees of the WPC 
and Monitoring Organization of the Depart-
ment. 

ENCLOSURE  

If" 

S T - 
SWAMYS - ESTABLISHMENT AND ADMINISTRATION 	 CCS (RECOGNITION OF SERVICE ASSOCIATIONS) RULES 	479 

478 

• 	,i 
No. 

,c 

G.J., Dept. of Telecom, O.M. iVo. 13-1I85-SRT(Vol. I!), dated 19-4-1994 
Not reproduced - See SI. No. 15 above 

•r 
r .•-, .........•.- 	•..r 

LetterNo 6-I197 SR (Pt) dated22-7-1997 
- •. Categorization of employees for forming Service Unions 

In Administrative Employees' Union 
•'. 	çi. 	-::r•.t. 

	

• Atientióii' of.,Servicè Union 	the and, ors concerned is invited to this 
Office Memo Nd. 13-l/85-SRT (Vol.:IV), dated 15-2-1995 and No. 6-1/97. 
SR dated 3-6-1997 oti the subject noted above. .•.• 	nq , - 	..- 

2. A question has no.w been raised whether (i) the Telecom Accounts 
Clerks working asPrecheckersin SSAs are part of Circle Office staff for the 
purpose oL forming Unions in the category of Administrative Employees' 
Union. and to be included in the Administrative Offices Employees' Union 
category r -- -i .- 

(ii). Whether the Telecom Accouñt Clerks posted in Telecom Cifcle 
Heádquarteri. Office would form a Union in the category of Administrative 
Office Employèi Unions .. . 

-. 	- 	-_.•, 	, 	- .-.'--' 	The-matter has been examined and after a careful consideration, it is 
clarified that both the'categoes of staff mentioned at (1) and (a) of the pre 
•Cèdiii 	ra pa'ab 	

n 
ovè ou1d be eligible fór forming service Unions in the cate-

gory of Admiiiistrátive'Office Employees' Union. Consequently, the wording 
Group 'C' 'employees posted in Circle Headquarters who are not transferable 
outside the Circle Headquarters mentioned against Item 4 of this office Letter 
No.. 13- 1/85 SR (Vol. IV), dated 15-2-1995 (Serial No.17 above) reiterated 
vide LetterNô. 6-1/97 SR, dated .3-6-1997 would include the. Telecom 
Accounts Clerk posted in Telecom Circle Headquarters and who are not tràns-
ferable outside the Circle Headquarters: -- 

E. ORDERS FROM DEPARTMENT OF POSTS 

0 	
j19 

Letter No. 13-1193-SR. dated 10-8-1994 

Defining categories of employees for the purpose of CCS 
- (Recognition of Service Associations) Rules 

The undersigned is directed to refer to Postal Directorate's letter of even 
number, dated 25-2-1994, on the above subject and to say that the issue to de-
fme distinct categories, of employees for the purpose of forming Service Asso-
ciations has been under consideration for some time and it has' now been 
decided to define the categories of employees as under- 

Group 'C' Staff— It has been decided that all the Group 'C' staff of 
Postal and Circle Administrative Offices may be brought under this category. 
After the introduction of TBOP/DCR in the Circle Offices, the services of 
Postal Staff and Administrative Staff have been made interchangeable and, 
therefore, it is uggestcd to makeone Category of Postal and Administration 
Wings of the Department.  

.' 	.- 	........ I ... 	. *.., 	..-, '. • • - .- - • 	V... 

Group 'C' (RMS).—The Group 'C'staff Working iii RMS will be 
under this category. - 

Group 'D 'Postal and Administrathe Staff— This group will include 
all Group 'D' employees including Postmen and Group 'D' employees of Ad-
ministrative Wing of the Department.  

(ci) Group, V' (RMS).—.This group will include all the Group 'D' em-
ployees of the RMS Wing of the Departinent.,  

(e) IPO/IRM Association.— This grou will inchde IPOs/ASPOs' and 
IRMs/ASRMs. 	p':- 	 . 	 . 	 . . .•. .', . 

(/) Postal Civil Wing Non-Gazetted staff— This group shall cover both 
Groups 'C' and 'D' employees tof the Civil Wing (Electrical, Civil, Archi-
tects) including the Juniors Engmeers " 

(g) Postal Acccunts Employeth— Thii gioup shall cover all thd implo. 
ees posted in the Pàstal ACcounts Wing, Departmentof Posts. Hitherto these 

- employee w&re allowed to become members of 'Administrative unions. As it 
has been decided not to allow separate Association's for Administrative Staff,  
the Postal Accounts Employees' Association may represent this category 
of staff and they' would not b'e allowed to become members of Group 'C' 
Association - - 

, 	•... 	., .J: ,.'.-•-•• 	 • . .•. 	. 

It may be added that presently there is no slarate Association for JAOs 
and they can become member of Postal Accounts Employees' Association. 
They will continue to be covered under this group.  

- - 3 See also Iettr, dated 2941-1995'—.- SI. No. 22. 

Name of category 	Details of employees covered in the category 

.1 



IN THE CEN1RAJ. AI)MiN1S'JI IVr TH1ULAL 
GUWAIJATI 13IN 

Original Application No.107 of 1998 and othern 

Date of dociajon This tho 31nt day ofAugunt 1999 
i 	 ., 

• 	 Mr Justice U.N..UarunI, Vice-Chairman 

The Hon'le Mr C r Sanglyine, Adminiatrative tlernber 
' 

1. PA.Ho.107/1998 	 . 

Nth and 27 othere 	 Appliconte 
•, 	By Advocates Mr J.L. Sarkar and Mr H. Chanda 

-versus- 

• 	 The Union of India and otliera 	 Respondent 
By Advocate Mr B.C. Pathak, Add!. C.G.S.. 

1 , : 	... . 	 . 	 . 	 . . . . 

• 2. 0aA.NoJ12/1998 

All India Telecom Employees Union, 
..Line,Sta 	and Group 'U' and another 	.....Applicants 
By Advocates Hr B.K. Sharma and Hr S. Sarini 

IT -Versus- 	 . 

The Union ot ndia and others 	 Respondents . 

By dvocate Mr A. Deb Roy, Sr. C.G.S.C. 
' 'V 

• 	 0 .A.No.114/1996 	
.5 

Al1ndja Telecom Employeen Urilo,i, 
' 	 •rfifle Staff and Group 'U' and another 	. - .. -Applicants 

By-Advocates 	B K Sharma and Mr S. Sai 'a 

uli
it  

*i:Th!jOn of India and others 	 Respondents 
Advocpte Mr A. Deb Roy, Sr C G S C 

4. O.A.No.118/1998 	 • 

Shri. Bhuban Kalita and 4 others 	 Applicants 
.................By Advocates Mr J.L. Sarkar, Fir M. Chanda 

and Ms M.D. Goswamj. 	 . 

-versus- 

• 	• 	The Union of India and others 	 Reopondento 

: 	
I 	By Advocate Fir A. Dab Roy, Sr C.G.S.C. 

S 	 S 



) 	9 - 

2 

	

ShI Kamala 
Kanta DaB and 6 0thers 	

,APPhjc1L 
o/ l92 

H 	
y AdVOC 	

j.L. Sarkarl .r 
A 	

M. Chanda 

and MB N.D. 
Goswami.  

nts 
_versuø 

The Union 	

• e0pOfl 

of india and othern 	
C.G.S. 

 

Bydvoca 	
Mr B.C. 	thak, Add1  

.... 

y 	
6. 2.i3'L99 

All india Telec0m 
EmpioYB UniOfl and 

anoth 	

App11ctB 

y Advoc ec 	
9.K. Shar'' Mr S. Satma 

! 

and Mr U K Mair 

_verBUS 

¶ 	

, 	
The Union of india and 0ther

ReBP0emtB 

By AdVocate r B.C. ath' idd1. C.G. 

4, •!, 
	

QA.N0198 

7. 	

0ecO Enp1oye 	
UniOnv

Applicants 

• Line gtaU and GrOUP 'B' and 

• 	 .. 	

. 

I 	 ..........Advocatea 

	
B.K. Shat' Mr S. Sa 

nd Mr U .K. tair. 

o ndents 
Verau 8  

.1 
p 	

•f/l 	
- 

	

The Union of India and other 
a 	 . . . 

) 	
By Advocate mr 

A 
peb Roy' Sr C G S C 

8.' 	
l36/199t 	

. 

All india 
Telec0m Emplo?eea UniOn' 

StaU and. Group 
p4 and 

1110 	6'thr o 	 Sharma. 8  

	

BAdvoc3t 	
B.K. 	

. Sar'

Mr 

aid 

the Uni9 of Inda and 0thera C.G.S 	

ReBP0ettB 
_ver5u 0  

"• 	, 	4' 
By. AdVo° r A. peb Roy' Sr.  

4 	
9 

'1 	
All 

jd1a Tolec0m Ernp10Ye 	
Uniofl' 

1 	1' 	

' 	
Line Staft and GrdUP '0' and 

a nother 	.. . 

Ad0a 	

B.K Sharma4 M S. Sarma 

and Mr U.K. tai 

_veSU 	• 
 0th 

he Uniofl of 	
dia and 	

e 	 . . . 

A.  Ueb toy 
B Advocate 

	
Sr. C.G.C. 

- 
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O.A.NO.142/19913 

All India Telecom Employees Union, . Applicants 
Civil Wing Branch. 

By Advocate Mr B. Malakar 

-versus- 

The Union of India and others 
Respondents 

By Adyocate Mr 	B.C. 	Pathak, 	Addi. 	C.G.S.C. 

O.A4N0.145/l99 8  

Shri Dhani Ram Deka and 10 others 	..... Applicants  

By Advocate Mr 	i. 	Hussein. 

-versus- 

The Union of 	India end others 	 ..... Res pondents  

• By Advocate Mr A. 	Deb Roy, 	Sr. 	
C.G.S.C. 

No.192/1998  

All India Telecom Employees Union, Applicants 
Line Staff and Group 	ID 1 	and another 	..... 

By Advocates Mr B.K. 	Sharma, 	
Mr S. 	Sarmo 

and Mr U.K. 	Nair. 

-verflUs 
Respondents 

The Union of 	India and others 	
..... 

By Advocate Mr A. 	Deb Roy, 	Sr. 	
C.G.S.C. 

3 •. 0398 

All India Telecom Employees Union, 
'D' 	another .....ipplcaflt5 

 

4, 	Line Staff and Group 
	and 

S. 	Sarma. 
By Advocates Mr B.K. Shotma and Mr 

-vers us- 
RespOndentp  

..... Union of India and others 

• 	Advocate Mr 	
A. .Deb 	Roy, 	Sr. 	C.(,.S.C. y 

, ,• 	,• I, .... 

icUq' 

\\r\ 

,.. 

All india Telecom Employees Unior, 	 plicaflt5 
Line Staff and Group •'D' and another 
	.....Ap  

By Advocates Mr B.K. Sharlfln, Mr S. SatmflO, 
Mr 	Sharma. 

Mr. U.K.- 	 ..- D.K. -- 

-versUs 

nd others 	
.....RespondentS  

The Union of India a  
By Advocate Mr D.C. pathak, Addi. C.G.S.C. 



15. O.A.No.293/1998 

All India Telecom Employees Union, 
Line Staff and Group 'D' and another 	 Applicants 

By Advocates Mr B.K. Sharma, Mr S. Saaa 
and Mr D.K. Sarina. 

-versus- 

	

• 	The Union of India and others 	 ,...Respondeflt5 

13y Advocate Mr B C Pathcnk, 1dd1 C G (3 C 

: 

(I 
1 

a D E a 

i4 	 BARUA H 3 ( V C 

I i 

	

All 	the 	above 	applications 	in lye 	common 

	

•. 	
questions of law and similar facts. Ther'or , we propose 

I . 	 •' 	 to dispose of all the above applications by a common 

order. 

The All india Telecom Employees Union is a 

17/ re gnxsed union of the lelecommuniCat ion Department 

	

, 	'T 	union takes up the cauSe f the members of the said 

• 	
Some of the applications were 	ubmittod by the n.

,. 	said union, 	namely 	 n the Lie Staff and Group 

employees and some other applications were filed by the 

casual employees individually Ihose applications were 

filed 	as 	the 	casual 	employees 	engaged 	in 	the 

X. TeecommUfliC8ti0fl Department came to know that the 

aervicos of the casual Mozdoorfl under the respondents 

were likely to be terminated with effecL from 1.6.1998. 

The applicant8 	 n in thene applicotiOSi pray that the 

respondents be directed not to linpiemen': the decision of 

terminating the serviceS of the casual tlazdoors, bUt to 

grant them similar benefitS as htd been graited to the 

employees under the Dcpart;IIICIIt of Posts and to extend the 

a 	 "•' T 	 '• 	¶ 	" 	- 	
_ 



* 

L 2- 
5: 

• 	
benefits of the Sche,iie, namely, C5u51 l'abourorn 

(Grn, 	of Tomporry Statu8 and Regul i85tlo) 
Scheitie of 7.111989, 

to the CasUal Mazdooraconcerned Of the atoreid 
 

however, in O.A.No.269/1998 	
0 A8,

there 18 no Prayer agai 	the 
order of termination In 0.A.NO.141/1998 

	the 

agajs, the cancellation of the temporary status earlier 

granted to the 5Pplfcants havj9 Considered their length 
of service 

and they being fully covered by the Scheme 

According to the applicants of this 0.A. the cancellation 

wa8, made without giving any notice to 
 

•v 	 theni in Complete 
• 

	

	

iotjo8 of the principles of natural .juetjce and the 
rules holding the field. 

3 . 
The applicants state that the casual 1izdoo8 have 

been Continuing in their service in different off1c8 of 

the Department of Teleco,l1,1iuncatj 	under AsSifil Circle and Circle. 	The 	Gover,ilnent 	of 	India, 	!linistry 	of • 	 S 	Communication 	
made a scheme known as Casual Labourers 

(Grant of Temporary Status and Regularjsatj0 
	Scheme. 

- 	This 
Scheme Was Communicated by letter No.269_10/09_sTN 

• 	 dated 7
.11.1989 and it came ito• operation with effet 

1.10.1989 
Certain casual employees had been given 

nefit under the said Scheme, such a, confernient of 

tary status, wages and daily wages with reference to 

pay 'scale of regular Group 'D 	employees 
. including DA and HRA. Later on by letter date(1 17.12.1993 

the Government of Ifldia clarified that the beru :.it s  of the 
Scheme Should be Confired to tl . 

16 cast-i employc's who were 

engaged during the period from 31..•19 to 
22.6.1950. 

However, 	in 	time 	Uepart,nemit 	of 	1ott 	t:h -;e 	caua1 
• 	labourers who were, engaged 

10 on 29.J I .19H9 were grnn(:e 
the 	benefit 	of 	temporary 	stnt 	o 	ti1:yi,I(f 	the 
eligibility criteria. The 	ommotj( 	wOre f '-I her oxtncJed 

J 



to the, casual labourers of the L)epartmeflt o POUtO a 

	

' 	10.9. 1993 pursuant to the judgment of the 
	ulam Uech 

• 'I  of the. Tribunal passed on 13.3.1995 in 0. 	
o.7SO/l99 4 . 

fl"  

4 

• 	
The present applicants claim that the benef. extended to 

vI)I) •l . 
'the casu

he DeparLlent oPostS al employees working under t  

:Lf 
4I'..)are.;

liable to be extended to the casual employees working 

. 	
. in the Telecom Department in view of the fact that t4ey 

I similarly situated. 	
a nothing was done in their 

•' 	'' 
favour by the authority they a pproached this Tribunal by 

I .,  filing O.A.Nos.302 and 229 of 1996. This Tribunal by order 

. .1 

. 	

idated 13.8.1997 directed the respondents to give siiuilaY 

two 	i >' icat io benefits to the applicants in those 	
ns ') a 

1 was given to the casual labourers 
working in the 

I. I, . 	
Department of Posts. It may be mentioned her' that some of 

he present O.A.8 w e 
the casual employees int 	

app1iCa1t5 

in O.A.Nos.302 and 229 of 1996. The applica! s state that 

instead of 	c
plying with the diect ion 	

,en by this 

L.................

Tribunal, their servicer were terminated wiL effect from 

s' 
fl i 	

6.1998 by oral order. 	
c cordiflq to the 0 pplicants such 

was illegal and contrary to the rules. situated 

the• applicants have approached this Tribunal by 
th 

f'ng the present O.A.B. 41 

i I ' '  
4. 	' At the time of admi5Bio 

11  of the applicatbonm l this 

Tribunal passed interim orders. On the strength of the 

this Tribunal so 
interim orders passed by 	

me of the 

applicants are still working. however, Lhere ho') been 

complaint from the applicants of :jome of th 
	that in 

spite of the interim orders those were not ui7en effect to 

• and the authority remained silent. 

, 

5 • 	
The ontent ion of the respondet%t') 
	a I the above 

O.A.3 is that the Ao')oCiation had nu authoritY to 

k 



- - 

casual 	en1 loyeeS 	as 	the 	casual 

represent 	the 	so 	called 
staff 	and  

employees 	are- n ot 	membe° 	
of 	the 	Union 	Line 

ID'. 	Th e 	Casual 	employees 
	not 	be - n 	

regular 

- Group  
not 	eligible 	to becoT1e members or Government servants are 

H - - staff 	un 
	- 

the 	 ion 	Futthers 	
the 

office 	bearers 	of 
of 	te 	CaSUS' 

respondents 	have 	stated 
	that 	the 	james 

-. 	- 

furnished 	in 	the 	
appliCatiohls 	are 	not 

employees Te 
lack 	of, 	parti.Car 	

h 

verifiable, 	because 	of 	
the 

--::'. 

	

e 	
that 	some 

to 	th 	respondentos 	
reveal 

- records, 	according 
engaged 	by 	the 

rn. casual 	employees 	
were - 

of 	the 	
ñeer 

enquiries 	into 	their 	
engagemert 	as  

- * 1. - Departmen t. 	In 	facti justifY ns 
• empldyeeS are in progresS' 	

The respondet 

casual 
with 	the 	services 	

of 	the 	caU1 

the 	action 	to 	dispense 
engage 	purelY 	on 

t 	I 	- 
employees 	on 	the 	ground 	

that 	they ,utr 
• 	- 

special 	require)nt 	
of 	specific work. 

temporary basis for 
sual 	employees  

• The 	respondents 	
further 	state 	that.; 	

the 	ca 

djsengQg 	when the 	
no 	furthr need for 

were to be 
IjsoidC' 	the  respoflde1ta 

- 	- 

ce 
cOntjatbot of tieir 

8OLV 

- 

 in the o. .e were 

also state that the present applicants  

engaged- bY personS having no authority and without 

	

• , l 	
• 	 ojiowing 	the 	formal 	procedure 	for 

5ppo,fltme11t/ee 	
- 	

ccord!nY to the rcnpnddhhL5 n' h 

- 	-- casual employees are not e1ititled to 
	

0 _ gag ement or 

-- _ — l i .  

	

':' 	
regUlarioat 10n and they 	

et the benefit of the 

I' 	

Scheme of 1989 as this '3chefllC was retrospective and not 

prospective. The ScheRe is applicable only to the casual 

emplOYeCS who were enigaged betOte the Srhe 
	came into 

effect 	
The responde1t3 further 	

:ate that the casual 

emp).OYeeR of the TelcCO11)*t lo 
	L)CpOrtmnnt are not 

simijarlY placed as those of th De! rtment of PostS' The 

respOtddh1tS also state that they have approached the 

- 	hon ' ble GaUh 	
I Ltgh Court. aqa i not: the order of the 

-- ...., t.,untflI)Oflfl mndo Uiu'n.r 

-I 
'1. 	•.- 	t 	•• 	a 	-. 



paoaed in 0 ...NO.302 and 229 

pplicanta doea not- dioiite the fact that. 

of the Tribunal daLd 1 3.8.1997 paod 

and 229 of 1996 the re.•.')ondeiLc have tiled - 	

b*ifot e the Iio 'ble 	autinif High Cout I 

to the applicants, no interim order has 

'4. 

6. 	We 
have heard Hr U.K.Sharna, Hr J.L. Sarkar, Mr I. 

Hussain and Mr B. tlalakar, learned counsel appearUig on 

behalf of the applicants and also Mr A. Deb hoy, learned 

'een asaed against the order of the Tribunal. 

I '  

Sr. 
C.G.S.C. and Mr B.C. Pathak, learnud Addi. C.G.S.C. 

appearing on behalf of the reopondes. The learned 

counsel for the applcanto diput to claim of the 

respondents that the Scheme was retreective and not 

prospective and they also submit that it .s upto 1989 and 

then extended upto 1993 and thereaft,. 	by subsequent 

circulars. Accordinq to the learned 	iunae1 for the 

Opplicants the Scheme is also oppl1cab1 	to the present 

applicants. The learned counsel for the appli canto further 

\ aubmi that they have documents to show in that 

connection. The learned counnel for the OppJ Icanta a] so 

subniit that the renpondeiil;o cannot Put any cut oft date 

for implementat ion of the Scheme, I IIaOmU:J) as the Apex 

Court has not given any such cut off date and had ionued 

drn, for . cu,ILermetn 	of 	temporary. 	status .. and 

subsequent regularisatjon to those casual workers who have 

completed 240 days of service in a year. 

7. 	On hearing the learned col)nneI for the parties we 

feel that the applications require turthr.i-  examination 

' I 

	 regarding the factual position. Due to 	he paucity of 

material it is not possible for this Tribunal LO come to a 

: 



defjrijt 	C0l)rJIp!1j011 	Np, 	tJici , 	ool 	I.Infl 	the matter 
should be re-exaiiij lied by Lli 	 ihemJ yes taki nq 
into 	Consicjeratjc,,i 	of. 	thip 	s'ibp,ijssjo,isof. 	the 	learned 

COunsel for the applicants 

8. 	In 	view of 	the 	above 	we 	dispose 	at 	these 
appl i cat loris with di reit: ion 1:0 t ic re0pondii Ls to exami. rio 

the C83e 
of echi applicant. Phe appliciits may tile 

representations inidividthll.ly withIn a period Of 0110 month 
tro:ii the date of receipt - of: the order and, ii such 

representations are t ileci individually, 	t h e re1,o,1denta 
shai.l scrutj.nje and exmlIj tie uoc;hn CiSC In ronioul tut:loni 

with the rerord j -
jaftexpass a reasoned order on 

merits at each Cane wj t:hijri 0 )Oi od of six Iiiorit:his 

thereafter 	lhleIII1('rjm oi:der passed in any Of the cases 

shall 	remain 	in 	1,o: 	t i 1.1 	the. 	disos, -  iJ 	at 	the 

renrpr,t- I 

No order as to costs. 

T R U E c01"I 
KIM 

(1 .4 

s ecticm  

	

:itci -:fl 	ri 	r 

(enitri AllilIlt' :H .' 
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a 	)ilit (3 
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111 
	All 
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i11.ruhmnk -1s'' 

D.O.NO.CStt g/12/.tRT 1/23 

Goverliment of Ind.La, 
Deptt . of Te1ecOflmtfhti0t 
0/Othe Chief General Manager, 
Jssafl1 Te1eCOm.Ce1 
Guwahati- 781007. 

Dated the 28th 14u,.Ch, 2000  

11 

My dear 
list of casual °MaZ(IO0S workiflY as on 1.8.90 was 

forwarded by your Office for granting temporary atatu!3 as per 

sche 
pronounced by TeleCom.01 orate in 

tS letter no.269 

10/ 9-STN 
dated 7.11.89 (copy enc1O5d). 'rho names of casual 

mazdoOra .recoTh1flefld 
by your SS1 

are given in Miflexure 

However, it is observed that apart from the nameS, additional 
numbers of. Casual MazdOOrS hav approached iton'bie ClT from your 

ssi 
for granting of TempOrarY Status to then',(5 enclosed 1nneX 

ure B). 

2. 	
The on'ble CT has directed that the matter be sorted 

1 

out by aking detailed scruitiflY and examination in consultation 

with the 
recodS and a speaking order be pSed 

in. every 

For this purposei it is requitcd that a committee 

: C Omprising 
3 members be corS1tUCS b you out of which one member 

shall be a nom nee b 	
rc e 0 ce while n'd member 

wOUld be 

your SS 	
and 3rd Tnembe3 shOUl1 	

Officer 

from Finance side of your SS 	 ......... 
of Circle OffiC is hereby nominated as momb for theat05i 

committee for your 	
The above mentiOfl' (.ommitt0C 

ShOUd be 

,.constitut 	
immed1atY so that it compi.otSS its task 

	by 

30.4.2000 positively. 

• 3. 	
Broad Terms of refCree of the comtItt 
	should be 

OS 

under. 

i) 	
The committee shall interview ait casual labourers 

appearifl 	in Mu1eUre 	
and 	

above and ohtnIfi their photograPh1 

(duly attested by the committee) as well as t:.gfiatUres. 

• 	ii) 	
The engag0mm0tt record of n t/P 	

h :c 	labourer shall 

•beverified on the basis of payment particUl0 
	

and 5ignatures of 

labourer 5 . 

iii) 	
list 'of ttaZdoOrS eligible for grant of TemPotar 

Status shoUld be 'prePar on th 
basiS 

of gu,deli f or grant-

ing temporary status to Casual MazdOOrS issue'.l by Deptt.of Tele-
cOfl vide letter 0•2G9,0/09T dtd.7.iI.89 and 

letter no.2694/ 	
II' dtd.l72.S) and u'SO 

269 4/93-5T14 II 

• 	
dt.12.02.99 and 269_4/93T 11(Pt) dt.l3.2 

	
00 (copY enclosed). 

contd ... / 2  
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Copy to: 

They ar reguested to 
2. 	DIrector( Mtc veriffl;thé 

constjt'e COlTrndttees for 
rèords of each 

as)I . I.:bourer.a 	above and 
p4pare 	list of eligible C/M 

CGMT(ask For/he 

br con' 	rment OfTSM,Tha list 
uly re,.nimeded 	ay be forw- 
rded tcj the respective head 
f SSA fç 	coferen 	of 

3. S•E.(Civi1),flQ e is',rues.ted td forward. 
he ver4iction finding 
eport t. 	C.O.Cuwahatj fo 

1 cOnfern 	Of .ThM. 

for C G h P 1ssatn Circle 
Gu 	ati-781 007 



i ay k9 	17 
GQ\ERNMENT OF 1ND17 	

L 

.. 	
DEPARTMENT OF TE.LECQMMuNICAT10t 

( (L 	
OFFICE OF THE GENERAL MANAGER TELECOM 

SLLCHARSSA:: SILCIIAR 	44JP4j 

No. E20/SCrUtflY/CM102 	I 	 Dated at Sitchar, the 2-O4-2O( 

A committee comprising of the following members has been constituted in accotdanc 
with the instruction contained in 0.0. No. Estt9/12/PART1/23 dated, the 

28 March'2000 l'roi 

0GM (Admn), 0/0 the CGMT, Assarn Circle, Guwahati, for detailed scrutiny of iecoid5 of 

Mazdoors working as on 01-08-98 recommended 
by SSA & those who approached to Hon'b 

CAT/Guwahati in various Court Cases for granting temporary status, 

Sri I.R. Paul, DE (P&A), 0/0 the GMT/Silchar 	 - 	Member. 

Sri M.R. Choudhury, Sr. A.O. (CaSh), 0/0 the GMT/Silcl'ar 	
Member. 

Sri Sankar Das, SDE (RRC), 0/0 the CGMT/Guwahati 	
0 
 - 	Member. 

With a view to completing the task by 30-O'l-2000 all the members are i°cc1uetcd in c 

ordinate each other and proceed with the task expeditiously. 

2 	(Da'a  
Deputy General Manager (( )& I') 

0/0 the General Mana ger i'elcco in 
Silchar SSA: Silchar. 

Copy to: - 
CGMT, Assam Circle, Guwahati. 
Sri Mahesh Sukla, 0GM (Adinn), 0/0 the CG.MT/GFI. He is requested to artauge tcle 

of Sri Sankar Das, SDE (RRC) immediately. 
Sri I.R. Paul,DE (P&A), 0/0 the GMT/Silchaf. 
CAO, 0/0 the GMT/SilChar. 
Sri M.R. Choudhury, Sr. A.O. (Cash), 0/0 the GMT/Silchar. 

• 	6. Sri Sankar Das, SDE (RRC), 0/0 the CGMT/GUWahatl. 

7. Offlce Copy. 

(DayTiII1kcti 
Deputy General Manager (O&.P) 

0/0 the General Manager 'lelceot 
.Sil.char SSA : Silcliar 

, 0• •'' 	 1 
¼. 

0 I 

IIP.t) c\ 	 I)IIt'i\I IIti\ni 	I I 	I 



VenficatlJfl of records of Casual Laboul ers in Assani Telecom Circle 

 
Ref, Hon'bte CAT Quwahati bench decision dtd 31-08-99  

1 NAMEOFTHEAPPLIC 	
5SHA 	 R  

CASUAL MAZDOOR 	•0 

2; 	
LABOURER 	

5, O1ct 3  

GONETO COURT 

3 	FAThER'S NAME AND ADDSS 	
ct 

• 	.L. 	•. 	

0 	 P NJ- 
rrk 

,4 	DATE OF BIRTh 	
D - O 9 	9

12 

5 	AGE AS ON 01 081998 	

0 

6 DATE OF IMTIAL ENGAGEMENT 
 

MODE OF SELEION 	OUGH  

• 	EMPLOENT EXCHNGOR 
0 	 117 

0 	 ANY OTHER 

 

METhOD 	

Ji 

7 	N ATU OF DY PEORMED ky  
. 	PRBSESTATUSOV 	

0 

MAZDOOR. • 

CL- 

0 	 • 	, 	SPC1EN S1GNAT 	pF THE 	0 	

0 

0 

9. 
MAZDO0R 

• 	
. 1. 	

T pART1cARs 0 ENOAGEM 	 . 
• 	 FROM THE DATE OF FIAL 	

d / 

• 	 / ENGAGEMENT (as per 	. 	J 	
•. / oL L 

attab°d sheet) TILLS 01-08-98 

 

ii 	ECOMMENDAT10N Of ThE 
MITTE • -. 	 0.0 0 

	

COMEE MThER CASUAL 0 	

0 

0 	 • 	LABOUR SHOULD BE QTEP 
0 	

TEMPORARY STATUS 'ORNOT 	
0 

• 4:. 	
KEEPG WEW GIDE LE 

• 12. .COMMENDAT10NOF ThE SSA 	
eco 

• 	 • 

 

14EAD1UI1T 	
0 	

0 	
c , 	• 

0 	

0 



A SP' 	
ko 	 3' 	

\ 

AN 

v 	Mo 	Noof 	
OFNT30 	UNTE° 

days MA81 ROL3AC0ul 	
BY WHOM 	PASSiNG 

AUTHO 	
HA:. 

OV 	
2 	

// 	/flO00 

• 	 .• 	.•• 	• 	

• 	 3 

	

/98

93'2 	b 	 •• 

4. 

	

I99 000,0 	

sor( 

/?9 	

OT/LI 

(Ø9 

	

99h, 	

r /22 	
ç0/ll.L1 

AX 

310 	
H 

/0 	

9O d 

jg1 
/ 

	

gq 	

1/22 b
k 

cr/S 	" 	

H 

• 	 n 	

I, 

• 	

22 	0 	• 

	

• 	C6 

 

H 	

0 	 - 

751 

 

• 	 t ra 0 

ID)1~—J, 
' 

- r.41 IS 



7 

F THE AP PLICANT' 

7 ( CASUAL MDOOR 
ODE OF PYMb 	 EEO 	

AM 

	

doys MAS1E010 	 BY WHOM 	. PASSING 	A,O,WHO 

	

VOUCH tQ 	- 	- - 	
AU1NORU( )1M,PAID 

3 
............................... 

41f
-  

a 	
A - 	

U 

l; / • 	 - -- 	 . 	

---.

0- 

. 	
A 

- 

• 	 : 	 •. 	 . 
- 	 -- 

- 	 -- 

- 	 -- 

-- 

Lo 

.1 	 (SnnkàrDas) 	
• 	

(JR 

Sr A 0 Cash 	
o1P&A) 

/O hGMT/S 

..., 	 0 	 • 

:1 	: 	
0 	 • 	 . 	 . 	

0 



1) 
Pt 

	

/ 	

6 \ MO RE 	

r 

( 	

1I 

2. 	
O/ANOl 0 	 . 
GONE  TO COT 	 S  

, 3. 

. 	 .•' 

.4. 	DATE OF BIRTH
S 	

O 

5 	
AOEASONOIOSI99S 

qGAOpMENT 
j6. 

MODE opsEtE0N 00 	 * 	

( 

EMpLOyMENT EXCHA OR 

MThO 
A14Y OThER 

7 	 D 	PERPORED 

I 	
g 	ppSE?4TSThTOI p 	 - 

9. SpECIMEN SIGNATURE pv ThE 

10 

ENOAGEME(Per 
-99 

uaed e) ALA 

IL. 

*. 	
RECóMMTb0N0Pl 	

NO i, 

* 	
. 	COMMEE EThE CASUkL 

LABOUR SHOULD BEORATE 	
I 

EMPXARY STATUS.OR NOT 

.5 	 5

INE 

* . 

	 S  COMMT10N0 S 	 S  
AD/1T eye .&IIQT 

I 



7 	
AJAL MAZDOOR 

Z OF, THE APPL1CAT 	
JQE. P bM 

199, 

fi I, 

c4 	
102O 00 	

$yoT/k11 	
r/tC 

.c4 	

Ac4-I? 	
VL_._L— 

/9 

	/MM o c 

I, cç 	"P 	

oc 	p/kar 

69 

hI 	3 	
(4-14 	

,sô 	o 

'I 

 

90) 
- 

- OD  

'I 

EE 
• 	1.R..Paut) 

D.E. (P&A) 
0/0 the GM1/SG • 

• 	•;, 

 R 
3) 	

(M..ChOU 
(SankaxD 

• 	 : 	
SDE( 	

• 	S. A.O.Ca5 
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•cc: F 
.'OFTHEaPPICANT 	

RE 	D&S 

14 	EAR Month No of MODE OF PAYMENI e AM&JNT 	AGED 	BILLINGI 	NAME O
PAGE 

	

/ y 

	

	
days MASTER ROLL I $AG 	

BY WHOM AUTNORfl 	HAS PPUD 

, 	

VOUCHER NOS. 	 . 

	

bt. 1/( - 	311' SOr HU 	1b'1 S( 	Jo 
r  

.1 

	

31 k 	
- 

\'\ 	

R 	 2 

	

U 	

4 

\ 	r 

	

.:.M 	. 

.1° 	. 

sflk Das) 

SDE(RC/GH)  
I('r'1ø flffir.i Mniher 

:cuioudhu . 	 • 
au) 

D.E.
1çP 

 (P&A) 
Sr. A.0.CBSh . 	 0/0 the OMT/SC 

0/0 the GMTi$ 



, 

4/ 1 	
SyMCPaO21 PHI 

Fm 
of Casual Labourers in Msam TeiccOm Circle. 

Rcf: Hon'ble CAT Guwahati bench decision dtd, 3 iO8-99. 
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• 	
GOVERNMENT OF INDIA  

DEPARTMENT OF TELECOMMUNICATIONS 	N 

2 	OFFICE OF THE GENRAL° MANAGER TELECOM SILbHAR 
SILCHAR SSA:: SILCHAR 

No: E-20/TSM RegularisationlSC/o 
	

Dated at Sllchar, the2 	O -2000 

To 	 S  

Srr 

S/a S 	
'. 

v//I 'k— io 
 

• 	cI •Cc-&.' 	(/ 

Sub: - 	Grant of Temporary Status Mazdoor. 

Ref: - 	Hon'bIeCAT/Guwahati order dtd. 	3 1 	in OANo. 

With reference to the above, you are hereby intimated that as per the instructions of 

the Hon'ble CAT/Güwahati iii the case in OA No, referred above, your engagement particulars 

were thoroughly scrutinized and examined by a conunfttee in cOnsultation with the records. The 
committee was formed in this SSA as per the instructions of CGMT, Assain Circle, Guw&iati vide 

Memo No. Estt-9/12IPART-1/23 dtd, the 28-03-2000. 

The committee after through scrutiny and examination of records submitted its report 
to the undersigned. 

As per the said committee report, you were not found eligible for conferment of 

Temporary Status Madoor under any scheme or order of DOT, including one time relaxation given 

by Telecom Commission vide order dt. 12-02-1999, on the basis of your engagement recprds, as 

you did nOt ftilhil the minimum eligibility criteria i.e. 

You did not complete 240 days work in Departmel)t of Telecom, in any calendar year 

preceeding 01-08-1998. 

You were not in engagement as on 01-08-1998. 

The committee did not recommend your name for conferment of Temporary Status 

Mazdoor, 	 S  

Under the circumstances stated above, your request for granting Temporary Status 

Mazdoor cannot be acceded to and as such your representation stands, disposed of. 

• 	 • 

0 	 , General Manager Telecom 
• 	 , 	

S 	 Silchar SSA:: Silchar,, 
• 	

0 	 GenórI.Mnager Te.cci 

SU1C}-tAR 

:_ 
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GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

2 

	

	OFFICE OF THE GENERAL MANAGER TELECOM. SILCHAR 
SILCHAR SSA : SILCHAR 

No, E-20/TSM RegularisationlSC/O 
	 Dated at Sllchar, the2 -' -2000 

To 

Sri 
. Z

—lb 
AL vu 

Sub: - 	Grant of Temporary Status Mazdoor, 

Ref: - 	 order 	3/ 8-i 	in OANo. 

With reference to the above, you are hereby intimated that as per the instructionS of 

th Hon'ble CAT/Guwahati in the case in OA No. referred above, your engagement particulars 

were thoroughly scrutinized and examined by aiiiit in consultation with the records. The 

committee was formed in this SSA as per the instructiOnS of CGMT, Assam Circle, Guwahati vide 

Memo No. Estt.91121PART1123 dtd. the 28.03-2000. 
The committee after through scrutiny and examination of records submitted its report 

to the undersigned. 	. 
As per the said committee report, you were not found,eligible for confernent of 

- 	
Temporary Status Mazdoor under any scheme or order of DOT, including one time relaxation given 

by Telecom COmmission vide order dt. 12-02-1999, on ,the basis of your engagemetfl records, as 

you did not Mlii the 	imurn eligibility criteria i.e. 
I) You did not complete 240 days work in Department of Telecom, in any calendar year 

preceeding 0 1.08.1998. 
2) You were not in engagement ason 01.08-1998. 

The committee did not recommend your name for conferment of Temporary Status 

Mazdoor. 

Under the circumstances stated above, your request for granting Temporary Status 

Mazdoor cannot be acceded to and as such your representation stands, disposed of 

General Manager Telecom 
Slichar SSA:: Silchar. 

Qenera T '1el- 

S1LCJkR 



GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATIONS 

". 	
OFFICE OF THE GENEL MAGER.TELECOM S1LCHAR 

• 	
SILCHAR SSA:: SILCHAR 

No, E.20/TSMRelariSat10n/°9 	
Dated at Silchar, te24 09 

To.,  

I  
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Ref: - 	Hôn'ble CAT/Guwahati order dtd. 	
in ÔA No. 
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the Hon'ble CAT/GuWahati in the case in OA No. referred above, your engagemeflt pl .  
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you did not lfil the minimum eligibility criteria i.e. 
You did not complete 240 days work in Depaimeflt of Telecom. in any calei 

preceeding 01-08-1998.. 

You were not in engageflient as on 01.08-1998, 	. 
for conferment of Tempof 

The committee did not recommend your name  

Mdoor. 

Under the circumstances stated above, your request for granting Tempo! 

Mazdoor caflnot be acceded to and as such your representation stands, disposed of 

nera l Managel' Tel' 
Silchar SSA:: SlId 
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GOVERNMENT OF INDIA 	 •' 

". 	
DEPARTMENT OF TELECOMMUNICATIONS. 

*)) OFFICE OF THE QENERAL MANAGER TELECOM SILCHAR 
SILCHAR SSA :: SILCHAR. 

• No. E-20/TSM ReglarisatiO&SCI 

• 'CTO ' 
•ri S 	L. 

\7 
y21' 

Dated atSlc.har, thel'(' -°? 

Sub - 	Grant of Temporaçy Status Mazdoor.  

AT/Guwhati order dtd. 	 OA No. 
Ref: - 	Hon'ble C  

With reference to the above, you are hereby intimated that as per the instrUCt 

the'Ho'ble CAT/Ouwahati in the case in OA No. referred above, your engagement pad 
tj0 with the' record 

were thoiough1y 'scrutinized and "examined by a jithiJfl& i onsulta  
committee was forthedin this SSAs per the instructioflS of CGMT,ASSafl1 , C e, GuwahE, 

Memo No. Es9i1,2ART1/23 dtd. 'the 28-03-2000. S  " 
The ommittee after through scrutiny and eamiiiati'ofl of records subiiitted its 

to the undersigned. 
'' 

As per the said committee report, you were not found eIigile for confern 

Temporary Status Mazdoor undèr'any scheme or order of DOT, inc1udifl one time relaxatiol 

by Telecom ComrnsSiOfl vide order dt, 12-02-1999, on the basis of your engagement recc 

you did not Mlii the minimum eligibilitY criteria i.e. 
You did not complete 240 days work in Department of Telecom. in any ca1end 

peoeeding 01-08-. 998. 	' 

You were not in engagement as on 0l-08l998. 
'The cothmittee did not recomnend your name for conferment of Temporary 

Mazdoor, 

Under the circumstances stated above, 'ybur request, for granting. Temporary 

Mazdoor cannot be cceded to and as such your represthtatiofl 'stands disposed of. 

• 	 .-,' 	 ,. 
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GOVERNMENT OF INDIA 
 

DEPTMENT OF ELECOMMUN1C IONS 

)) 

OFFICE' OF THE GENERAL MANAGER TELECOM SILCHAR 

/ 	 SILCjAR SSA:: SILCHAR 

No, E-20/TSM Regutarisation SC/° 1 
	 Dated at Silchar, the26 - 

d W0 

LLLL 

Sub: - 
Grant of Temporary Status Mazdoor. 	•.. 	 •• 	. 

L91  
Hon'ble CAT/Guwahati order dtd. 	

in OA No. 

e to the above, you are hereby intimated that as per the instruct 
With referenc  

the 
 Ho'ble CAT/Guahat1 in the asé in OA No. referred abov, 

	vr engage1t par 

wre t}oroUghlY scrutinized and examined by 	
fl 

bnsultatiO with the recOf' 

comittee was formed in this SSA asper the instructi0fl5 of, 
 , 'OMT Ass 	Circle,, GuWh 

emo No. Es-9/ 1 2R ART- 1/23 dtd. 'the 28.03-2000. . 	

0 

The committee after through scrutinY and' examiflS0fl of records submitted it 

tphe undersigned. 	' 	 ', 	 .• 

1' 	
As er the said committee .repo, yo were not found eligible for confef 

temporary Status MazdoOr under' any scheme or 'order of DOT, ,includii'B one time relaxatic 

by Telecom CmmiSSiOfl 
vide 'order dt.' 12-02-1999 on the basis,f your engagement rec 

lfil the minimum ligibilit criteria i.e: 	 lenC 

ou did not complete 240 days work in Department of ,  Telecom. in any c ou did n t  

'preceeding 01.08.1998. 	, 

You were not in engagement as on 01.081998. 
The committee did not recommend 

your name for' conferment of Ternpor 

• Mdoor. , 

Under the circumstances stated above, your, request' for grantifl8 TempOfa 

• 	

disposed of. 
MadOor camlOt be acceded to and as such your representation stands,  

General Manager Telec 
Sitchar SSA Sitcha 

• 	
0 



GOVERNMENT OF INDIA 
• 	 DEPARTMENT OF TELECOMMUNICATIONS 

OFFICE OFT-1E 'GENERAL MANAGER TELECOM SILCHAR T SILCHAR SSA:: S1LCHAR 

No. E-20/TSM RegularisatioiVSC/o'' 	 Dated at Silchar, the26 - 05 

To 

A. 'C% 

•' 

Sub: - 	Grant of Temporary Status Mazdoor, 	' 

Ref: - , 	Hon'bIeCAT/Guwahati order dtd, 	3 	in OANo. 

With reference to the above, you are hereby intimated that as per the instruci 

the Hon'ble CAT/Guwahati in the case in OA No, referred above, your engagementpar 

were thoroughly scrutinized and examined by a cQmrnittee in consultation with the rec,or 

committee was formed in this SSA as per the instructions of CGMT, Assam Circle, Gtwah 

Memo No. Estt-9/12/PART-1/23 dtd,'the 28-03-2000.  

The committeeafter through scrutiny and examination of records submitted it: 

to the undersigned.  

As per the said committee report, you were not foufld eligibIe for conferr .  

Temporary Status Mazdoor under any scheme or order of DOT, including one time relaxatio 

by Telecom COmmission vide order dt. 12-02-1999, on the basis of your engagemtnt ree( 

you did not fulifi the minimum eligibility criteria i.e. 

You did not complete 240 days work in Department of Telecom. in any calend' 

preceeding 0 1-08-1998. • 	

0 	

0 

You were not in engagement as on 0 1-08-1998. 

11 
	 The committee did not recommend your name for conferment of Temporary 

Mazdoor. 

• 0 
	

Under the circumstances slated above, your rcuest for granting Temporary 

Mazdoor cannot be acceded to and as such your representation stands, disposed of.' 

General Manager Telecor 
SilcharSSA :: Silchar:. 
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G'i 	.pi. 'f zt 3ttt 'IP 	'f iiti 	+Ui iuUv, imp 	It  
tiifliit .Lc'ir 1knit 1w) '(i) 	 fl')u •:r 	ii 	ruflt.t (IiF 	L'iT 	in ni(i'ir 

fli 	of 	mplillctillan 	lot 

fire 	copy, 
trlFIilT 

010 fliod for notUvino 
Uoi, of 	dellywy of firs 
,qJisllo 	sICmpe and 

Onim on wirlfr 110 r,npy 
woe taody 	for 	doifeory. 

Oem 	of 	crrrihina 	over 	if,@ 
Copy 	to 	lit, 	epplicOfli 

the truh.iie number 	of 
foIloe 

ehemp 	and folio,, 

1 oll 
 

N TH 	O.AUATI HI(JH COURT 

(1110Ff COURT OFA3;AMII/\GL..A41)U11CflIALAYAIMA14IPURITRIPURAI 

MIQFAM 	ANL' 	/%RUIACHAL 	pij.sii 	) 

. 	671/2001. 	 . 	. 

• 	Uharat Sanchar 	Niam 	Litnitci, 	throuh 	the 	ChiEf 	General 

Man er/jSL, 	 •. 	Applicant. 

 shischanka Kr.L)a3, 

s,n 	of 	Shri 	Suresh Ch Das, 	viii 	' P.O. 	Katiorah, 

Dist.Cnchar. 

 Shri 	Nnaresli Das, 	son 	of 	L8te HGrmohan 	Das, 	viii- Iekrih*wr 

Pt..VII,L'.O. 	Kaiinaqr,Dist- HaUakanc3i. 

3 • Md. 	S.ihabu(din 	Miz.bh'iiya, 	son 	of 	Md • 	Msar.f 	All 

/1 Maz.ubhuiya, 	viii 	6P.0. 	Ltimari,,P.S. 	Kittiioreh, 

Djs-(achar. 	 . 

1 	 4. McI. 	Samsul Haque, 	son 	of 	M, 	Mrtiur 	Rahman, 	vi1I_L,ttimt 

04 
P.O. 	Lattimra,Dit-CFoch.,r. 

5, shri Djiip Nath, 	son of Late 	Rnjendra Chandr 	Hth 

viii 	Mohanur,P.O. 	KatirQii,DistCaChr. 

6. shri 	Nriericlrm 	U,s, 	son 	of 	Lt 	Ganesh 	Ch 	Dti3, 

• 	viii Bakrihawar,P.O. 	Kiinaqcir,Di5t_hiliakandi. 

•. 	ResnCIenta. 

ipfl5°ENT; 

TILE 	H01,1'131, 	141. 	JU!T]CE 	AK 	PATNAIK, 	 .• 

'r::E 	I-JOWULE 	tSR. 	.JU3TICE 	D, 	BISWAS, 

For the 	petitioner 	24ir. 	IJipul 	Sarm,,Mdi. 	CG3C. 

'rr the 	responcienti 

• 	. 	
. 	 Uatt2t,12..2005. C) 	R 	I) 

Heard Mr.1. 	S;rinR, 	the 	learned 	Add 1. 	CGSC. 	Contd..2/ 

I 
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01110 	of 	applicrilloll 	io 
lb. C0iy. Onto 	OIf)I 	for 	flIUylnQ 

DIo 	of diIvory of the 
coii , i , ltb 	•inmp5 	flPJ 

Dnlo on wbfch lii, cnpy Dillo of mohlng ov.r Ih, 

iho rnhil , flo 	Umh0, at was fsd1'. icr dollveny. Cop) 	to 	Ilia nppiiQnrt, 

•imp$ and folios, follue. 

•*' 

Mr. Sarma submitted that none of the respondents have put 

in 240 (lays of continuous service and fQr this reannn their 
case for qrantin 	temnorar ly status was rejected by the order. 
dated 26.9.2000 annexed with writ petition an Anslpxure-i Serum e4 

and yet the Tribunal has held that theonpondents have put in 

240 (lays if coritinuptis work. 

Let a notice issue Cl1iflt; upmn the responcle'ntn to show 

csue as to why m ruir should nothe inmutid as prayed for or why 
such ether further orcier; should not he pasned as to thin court 

my deem fit and proper. 

Notice is mede returnable within one menth.Steps by 

registered post within 7 days. 

The prayer for interim relief shl1 h constdered after 

notice, 	 . 	 . 

p 	; 	In the meanwhile the impu!necl judment and order dated 
1 	

30.3.2001 of th Cenr.l Aclminitrative Tribunal,Quwah.ti Uen 
• 	 in O.A. No. 408/2000 ehll •remein stayed. 

• 	 5d/-D. 1115WAS, 	Sd/-A.K.PATNf1K 

JUDCi. 	 JUDGi, 

•• 
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* \t 	 upnIcn k*i (L'py$ii 	tint) • 	 . 	
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Au(h.ite 	Wf. 76, io.ct I, I11 


